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PARLIAMENTARY DEBATES

(Part I—Questions and Answers)
- OFFICIAL REPORT

1857

PARLIAMENT OF INDIA .
Wednesday, 7th March 1951

The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
CuLTURAL ReraTiONs CoUNCIL

*1934. Prof. S. N. Mishra: Will the
Minister of Education be pleased to
state the work done so far by the Cul-
tural Relations Council?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): The Council
has done the following work to
strengthen cultural ties among Asian
countries......

Dr. Deshmukh: On a point of order,
Sir, would it not be possible for the
hon. Minister who is required to be
continuously absent, to ask some parti-
cular Minister to deputise for him, so
that he may acquire a little more
knowledge? Otherwise, to most of the
questions, he wants notice. I wo
like to bring this to your notice.

Shri A. P. Jain: I will request the
hon. Member to give me a trial at
least today.

Shri Sondhi: The other day, we gave
a trial to the hon. Minister of State
iqr Finance; he now wants us to try

im. -

The Minister of State for Finance
(Shri Tyagi): I hope I did not fail you.

Shri Sondhi: We do not know.

Mr. Speaker: The Minister will now
be more careful.

Shri A. P. Jain: The Councll has
done the following work to strengthen
cultural ties among Asian countries:

(1) Published a quarterly journal
in Arabic “Thaqats‘-ul-Hind"’
(Indian Culture);
345 P. S

1968

Indo-Iranica” of
Iranian Society of Calcutta to
bring out a Section in
Persian;
(iii) Instituted and financed in co-
operation with j

in Sanskrit and Indian Cluture
at Tehran University;

(iv) Built up a Library of Sanskrit
books in Tehran;

(v) Sponsored the visit of a well
known Indian Dance Troupe
to Cairo, Alexandra and
Beirut;

(vi) Built up a library in Delhi
providing facilities for study
of history and culture of
Indian and Asian countries.

Prof. S. N. Mishra: May I know how
many countries have offered ~o-opera-
tion with this Council?

Shri A. P. Jain: Turkey, Egypt, Iran,
.‘éfgllmnistan, Iraq, Indonesia and
eylon. ’

Prof. S. N. Mishra: May I know
whether the Government propose to
start branches of the Council in some
of the countries Jike the British
Council?

Shri A. P. Jain: This Council intends
to establish relations with the countries
in the immediate neigh“ourhood of
India in the East and West It is
possible that some sort of a branch
will be set up.

mf. Q.t N. Mishra: l\ztloay tlta;:l’amow
whether it is proposed a a
Research Section to the Council?

Shri A. P. Jaln: There is no such
proposal at the moment.

am't%pe!tm Mti:hn: W‘hatth.is the
u: nt on the or
been started? gan t hos

Shri A. P. Jain: I i
that question. require notice of

(ii) Subsidised the English quarter-
ly « t.he
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Dr. Deshmukh: May I know what
other countries were approached in
this connection, what countries have
accepted and what countries have de-
clined to accept any cultural relations
with India?

Shri A. P. Jain: 1 have mentioned
the countries which have accepted

cultural relationship. There is no
mention of any country on the flle
which has refused establish
relations.

Shri Shiva Rao: What is the ccm-
position of this Council and what was
the basis of selection of the Members
by the Education Ministry?

Shri A. P. Jain: The constitution of
the Council is, two representatives
from each of the Universities of
India, recognised by the governing
body of the Council from time to time,
two representatives from each of the
countries constituting the regional
section set up by the Council, cne
representative from each of the various
cultural and educational institutions
of India recognised by the governing
body of the Council from time to time,
not more than 30 persons nominated
by the President, one repr&eentative
from each of the local Councils. That
is a long list.

Sll!'l Slliva Rao: What is the total
number

Shri A. P. Jain: Forty-seven
universities and institutions in India
are represented on the Council by one
or two persons; seven foreign countries
are represented each by one person
and some by two persons; the Presi-
dent has nominated 29 persons. The
total of these is the total number.

Mr. Speaker: Next question.
Shri Sondhi: May I ask one question,
Sir?

Mr. Speaker: We have taken more
than five minutes; we will go to the
next question.

SHANTI-NIKETAN

*1935. Prof. S. N. Mishra: Will the
Mmlster of Education be pleased to

(a) whether the Secretary of Shanti-
Niketan recently approached the Gov-
ernment for Governmental help to
stabilise the financial position of the
institution;

(b) if so, whether Government have
promised any help;

(c) whether it is a fact that Vishwa-
Bharati has not yet given a
charter for a University; and

(d) it so, the reasons for it?
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The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) and (b).
No. The Government of India have
not received any such request from
f;hi; Secretary, Vishwa Bharati, Shanti-

etan.

{(c) and (d). The Government of
India propose to introduce shortly a
Bill to convert Vishwa Bharati into a
Central University.

Prof. S. N. Mishra: May I know
whether in the legislation that is pro-
posed care will be taken to keep in
tact the distinct nature of the educa-
tion that is imparted there?

Shri A. P. Jain: Certainly. That is
a university of its own type. Every
effort will be made to retain its dis-
tinct features.

Prof. S. N. Mishra: May I know
whether Government has examined
the financial position of the University
and whether Government is in a
position to say what financial assistance
is available from outside or from the
State Government or from the Centre
at the present moment?

Shri A. P. Jain: I require notice of
the question.

Shri Sondhi: Is it not a fact that a
provision has been made in the Budget
for assistance to this institution?

Shri A. P. Jain: That can be
ascertained from the Budget itself, a
copy of which is with the Member.

Shri Sondhi: Is that the information
of the Minister? He said ‘No’ in reply
to the question whether Government
have promised any help. There is
already provision in the Budget. That
i3 our difficulty. Every second day
the bowlers of Ministry are
changed

Mr. Speaker: The hon. Minister need
not answer that question.

Shri Chattopadhyay: May 1 know
whether the present Degreea and Certi-
ficates that are granted by the Vishwa

haran are recognised by the Govern-
ment?

Shri A. P. Jain: I believe, I am not
sure, that the Bill is intended to
achieve that object.

Mr. Speaker: Next question.
"Jupces or Hicr CourTs oF INDIA

*1936. Prof. §. N. Mishra: (a) win
the Minister of Home Affairs be pleas-
ed to state whether there are any
over-age ju in some of the ngh
Courts of In

(b) If so, what are the considera-
tions therefor?

19€0
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The Minis:::l )of :ln)nn‘el Aﬂti;s (Shri
Rajagopalac] : (a es, there are
five, all in the Part B State High
Courts.

(b) Most of these Judges were
already in service at the time ct the
commencement of the Constitution. It
was considered  contrary to the
interests of the administration of
Justice suddenly to send away these
Judges who had been specially brought
in because of their experience

Judges in Provincial High Courts and

look out for suitable younger men.

Prof. S. N. Mishra: May I tske it
that there will be no termination of
their services then?

Shri Rajagopalachari: That may be
left, I submit. to the officers concerned.

Prof. S. N. Mishra: May I know
whether Government takes care o see
that they are mentally and physically
fit to carry on their work?

Mr, Speaker: Order,
obvious answer.

Shri Sidhva: May I know whether
the Constitution provides that _the
age of the High Court Judges should
not be more than sixty, and if they
are past sixty, is it not against the
Canstitution?

Shri Rajagopalachari: I do not think
that any unconstitutional thing has
been done; but, if it is really a matter
of law that is raised, I would like to
have notice.

Prof. S. N. Mishra: May I know the
age of the oldest Judge?

Shri Rajagopalachari: The Saurashtra
High Court has Mr. Justice Diwatia,
Chief Justice. He is a retired Judge of
the Bombay High Court as hon.
lIVIemb%'s know. He is 65 years old,

am 71.

Shri Nathwani: Sir, does the hon.
Minister know that Mr. Justice Diwatia
has already retired and is not function-
ing as a Judge of the High Court of
Saurashtra?

Shri Rajagopalachari: I am speaking
from papers. The hon. Member is
probably speaking from personal
knowledge.

Shri Kamath: Sir, in view of the
fact that the hon. Minister referred to
himself in answering a question now,
am 1 to understand that the Minister
considers the possibility of himself be-
comng a judge?

Mr. Speaker: Order, order.
Shri Rajagopalachari: Yes.

order: an
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BUILDING. FOR RESERVE BANK OF
Inpia IN DELHI

+1937. Shri Sidhva: (a) Will the
Minister of Finance be pleased to state
when will the new building for the
Reserve Bank of India in Delhi be
constructed?

(b) What is the total amount sanc-
tioned for the building?

(¢) Within what year is the building
likely to be constructed?

The Minister of State for Finance
(Shri Tyagi): (a) and (c). It is not
possible to give any precise informa-
tion at this stage. The completion of
the building will largely depend on the
availability of the required building
materials.

(b) No specific amount has yet been
sanctioned for the project. = The
Quantity Surveyor is expected to sub-
mit an estimate of the cost of th
building shortly.

Shri Sidhva: May I know whether
the plot of land now reserved for the
Reserve Bank originally belonged to
the Government or was it bought from
a private property?

Shri Tyagi: Sir, I want notice.

Shri Sidhva: Sir, the hon. Ministe
stated that the plans are not ready
and therefore he is not in a position
to say when the construction of the
building will be started. May I know
whether his attention has been drawn
by the public to the fact that the
present arrangement for housing the
Reserve Bank is causing great incon-
venience to the public and that there-
fore there is great necessity for a new
building for this Bank as early as
possible. What is the reason for not
starting the construction of this build-
ing, is it finance or is it the non-
availability of building materials?

Shri Tyagi: Sir, in fact the allotment
of this plot was finalised somewhere
in the rgonth of April 1949 and it took
a lot of time to settle this allotment
to the Reserve Bank. And then since
the policy was to urbanise the Parlia-
ment Street, it was considered that
the Reserve Bank to be set up here
should have more _storeys, that its
height should be raised from 60ft. to
70 ft. Therefore they wanted to raise
the height of the building and so the
plans already prepared had to be given
up and new plans taken out. Then
again, the land which was first alloited
to the Reserve Bank was considered
to be too little and it was felt that
more land should be acquired. There-
fore the completion of the plans was
dell The plans are ready now,

Only the quantity of materials that

will be required is being ascertained,
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and I think very soon I will be in a
position‘hto lay before the House all the
details regarding the plan.

Shri Sidhva: But, Sir, the hon.
Minister stated that for want of build-
ing materials the work of construction
has not started. What sort of
materials are not available?

Shri Tyagi: I did not say that for
want of materials the work has not
started. In fact 700 tons of steel is
already lying on the site. What I said
was that the completion of the build-
ing will largely depend on the avail-
ability of the required building
materials. Besides steel they want
bricks and other things. And since
the start of the work, it is estimated
that it will take about two years to
complete it.

Shri Sidhva: Besides steel, have they
got cement and......

Mr. Speaker: Order, order. I go to
the next question.

NAVAL AERONAUTICAL ENGINEERS

#1938. Dr. Ram Subhag Singh: (a)
Will the Minister of Defence be pleas-
ed to state whether facilities exist in
India for the training in naval aeronau-
tical engineering?

(b) If so, how many apprentices
were trained in the year 19507

The Deputy Minister of Defence
(Major-General Himatsinhji): (a) No.

(b) Does not arise.

Dr. Ram Subhag Singh: Sir may 1
know what steps are being taken by
Government to give training in naval
aeronautical engineering in India?
How does the Indian Navy get such
personnel trained?

Major-General : It was
proposed to start a  naval aircraft
maintenance school at Cochin; but for
various reasons it has been put in
abevance. One reason is the financial
stringency. The second is the diffi-
culty of obtaining the necessary equip-
ment. However, the UK. naval
authorities are prepared to train any
personnel whom we require to be
trainei -

Dr. RBam Subhag Singh: May I know
whether the Government of India pro-
pose to develop a Naval Air Wing as
well as Aircraft Carriers, and s0
’howk}ong it would take to start this
wor

Major-General  Himatsinhji: Sir,
naval aviation can only be developed
after we have completed certain pre-
liminaries. For example, we must
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have a Naval Air station. We have
appiled to the Communications
Minister for the aerodrome at ,
where we can train Naval Air pilots
and also establish various workshops.
The second step is to train naval per-
sonnel in flying and ground
engineering, and these steps are being
taken in hand. Thirdly we must place
advance orders in the United Kingdom
or other countries for our equipment
and naval aeroplanes. Unless these
three steps are completed, it is useless
starting a naval flying unit or having
an aircraft carrier.

Shri Sondhi: Is the hon. Minister
quite sure that his scheme for naval
aviation has not been put before the
Finance Committee and passed?

Major-General Himatsinhji: 1 think
it is before that Committee and it is
in the process of being passed.

Shri Sidhva: Then the Minister is
not up-to-date.

Dr. M. M. Das: Sir, has India to
pay any money to the United Kingdom
for the training facilities given to
Indians in naval aviation?

Major-General Himatsinhji: Not for
the training facilities, but the trainees
have to pay for their general up keep
and normal living expenses.

Shri Sidhva; Sir, Mr. Sondhi said
that the Finance Committee has pass-
ed the proposal of the hon. Minister
and the hon. Minister said that it is in
the process of being passed. Which is
the correct answer. Sir?

Mr. Speaker: The answer is quite
obvious. If it has been passed, as Mr.
Sondhi says, then it must have happen-
ed after the hon. Minister got the note
from which he has given the reply.
Well, this question does not really call
for any information. I go to the next
question.

GOLD-SMUGGLING CASES

*1939. Dr. Ram Subhag Singh: (a)
Will the Minister of Finanece be pleas-
ed to state the number of gold-
smuggling cases detected by the Bom-
bay Customs officials in the year 19507

(b) What is the estimated total value
of the gold seized in Bombay by those
officials during the same period?

The Minister of State for Fimance
(Bhri Tyagl): (a) 123 cases were
detected by the Bombay Custom House
officials in the year 1850.

(b) Total estimated value is Rs.
54,36,380.

Dr. Ram Subhag Singh: Sir, is it a
fact that a Christinas packet received
at a Bombay post office contained a
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diamond worth Rs. 150,000 which was
sought to be smuggled into that city?

Shri Tyagi: Sir, I will have to call
for details about this particular case.

Dr. Deshmukh: Sir, has there been
any change in policy since the hon.
Minister joined the Finance Ministry
with regard tc the checking of the
smuggling cases? Have any fresh
orders been issued to make the check
more strict?

Shri Tyagi: I am trying to bripg
more strictness in the work.

Shri Sidhva: Sir, out of the sum of
Rs. 54 lakhs. the value of the gold
seized, how much gold has been con-
fiscated by Government?

Shri Tyagi: Generally the custom is
whenever ‘smuggled’ gold is apprehend-
ed, it is always confiscated.

Shri Sidhva: No, Sir, my question is,
of this gold which is seized, how much
has been confiscated by Government?

Mr. Speaker: The hon. Minister has
said that it has been seized.

Shri Sidhva: Yes, Sir, it hds  been
seized and kept in custody. But I
want to know how much has been con-
fiscated by Government?

Shri Tyagi: All the gold that is
smuggled and which has been seized,
is according to the Sea Customs Act,
seized and confiscated.

Shri Gautam: Sir, in addition to
Bombay, which are the other routes
through which gold is smuggled into
India, and what steps do Government
take to stop that kind of smuggling?

Shri Tyagi: Through some of the
French possessions. May I further
add that over and above the cases
apprehended by Bombay Customs, 193
other cases of gola worth Rs. 25,86,000
were apprehended by the Collector of
Central Excise, Bombay. He {00 has
powers under the Customs Act to
operate even beyond Bombay.

Shri Deogirikar: Out of the 123
cases how many are from Goa?

Shri Tyagi: I have not got the break-
up of these flgures. If the hon.
Member is anxious I can have it done.

Shri Dwivedi: May I know if in
addition to confiscating the smuggled
gold the smugglers have to undergo
some other punishment? -

Shri Tyagi: Under section 23 of the
Foreign Exchange Regulation Act, the
Reserve Bank, if they so choose, can
authorise launching of prosecution
against the smugglers.
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Shri Kamath: What prbgress has
been made with regard to the investi-
gation into the recent gold smuggling
by a Chilean diplomat? ’

Shri Tyagi: The matter is sub judice
at present.

Dr. Ram Subhag Singh: Is it a fact
that quite a few Haj pilgrims were
also detected in gold smuggling at
Bombay port?

Shri Tyagi: I have no knowledge.
1 am sorry I have to plead ignorance
of the fact. .I will make enquiries.

Shri Sopavane: By what percentage
has our gold reserve gone up by the
coniiscation of this smuggled gold?

Mr. Speaker: Order, order.

Shri Sondhi: On a point of clarifica-
tion, the hon. Mirister stated that the
gold seized has been confiscated. The
other day in reply to a question the
hon. Finance Minister said that unless
the court decides or the enquiry is
complete the seizure will not result in
confiscation.

Mr. Speaker: Whatever it may be,
it is not a point of order.

Shri Sondhi: Not a point of order:
I said point of clarification. There
seems to be some discrepancy which I
want to be removed.

Mr. Speaker: The hon. Member
might ascertain it later on, not here at
this stage.

Shri Tyagi: I might clarify that all
smuggled gold has to be seized: even
that which has to be confiscated has
to be seized first......

Mr. Speaker: Order, order. I do not
propose to allow any further answer.

CORRUPTION AND BRIBERY IN AJMER

*1940. Pandit M. B. Bhargava: (a)
Will the Minister of Home Affairs be
pleased to state the number of cases
o° corrupiion and bribery detected in
the State of Ajmer and other Central-
ly Administered Areas during the year
1343;50 and 1950 upto 31st December
19507

(b) What are the respective number
of cases (i) convicted, (ii) discharged,
and (iii) under trials?

The Minister of Home Affairs (Shrl

palachari): (a) 178 during the
year 1949-50 and 70 during the year
1950 up to 31st December, 1950.

(b) (i) 53.

(ii) 43.

(iii) 108.

Pandit M. B. Bhargava: How many
of these were detected by the Central
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anti-corruption department and how
many by the pzjovincial police? *

shri Rajagopalachari: If by de-
tection the hon. Member means cases
taken up for investigation and on
which the authorities have reasonable
hopes of taking the cases to a court,
‘the number of cases detected by the
-Jocal police was 77 and by the special
police 125: in Ajmer the local police
detected 20 cases and the special
police 26 cases.

Pandit M. B. Bhargava: Are there
cases which have been under investi-
gation for over a year without any
decision as to whether they are to be
prosecuted or not?

Shri 1: I have already
given the number of cases of dis-
charged, convicted and under trial. If
‘any cases have remained on hand for
a long time, it must be duve to the
nature of the cases.

PanditM.B.Bharglvn:Iamasklng
about cases which are still under
‘nvestigation and about which no
decision has been arrived at regarding
prosecution.

Shri Rajagopalachari: There are
some cases still under investigation.
‘The hon. Member will see that the
4otal number of cases taken up were
248 and the total number of the con-
victed, discharged and under trial
comes to 199. There are 49 cases
under investigation.

Pandit M. B. Bhargava: How many
cases were taken up in Part C States
other than Ajmer and Delhi?

Shri Rajagopalachari: The question
related to Ajmer and other Centrally
Administered Areas. The only other
areas arc Coorg, the Andaman and
Nicobar Islands. There have heen no
cases there.

Pandit M. B. Bhargava: There are
other Part C States such as Vindhya
Pradesh.

Shri Rajagopalachari: The Centrally
Administered Areas are Ajmer, Coorg,
the Andaman and Nicobar Islands.

Mr. Speaker: The question is about
Centrally Administered Areas and not
about Part C States.

Shri Rajagopalachari: The question
was abgut Centraily nistered
- Areas. 1 have not collected figures
about Part C States.

Mr. Speaker: Centrally Administered
Areas should not be confused with
Part C States.

~Shri Kamath: How many cases were
yiﬁ_.drawn after prosecution had been
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launched and on whose authority and
in what circumstances?

Shri Rajagopalachari: I
notice for that question.

require

HoSPITALS AND DISPENSARIES IN AJMER

+1941. Pandit M. B. Bhargava: Will
tl;aeteMinister of Health be pleased to
state:

(a) the number of dispensaries and
hospitals existing in the rural and
urban areas of the State of Ajmer
during the years 1949 and 1950 and the
total expenditure incu thereon by
Government in the years 1949-50 and
1950-51; and :

(b) whether any travelling dispen-
saries were started during these years
in the rural areas of the State and if
so, what is the total amount of ex-
penditure incurred thereon?

The Minister of Health (Rajkumarl
Awmrit Kaur): (a) The number of dis-
pensaries ~and hospitals was as
follows:

1949 Rural 8.
Urban 5.

1950 Rural 9.
Urban 5.

The total expenditure incurred on
them was Rs. 3,99,725 during the year
1949-50 and Rs. 5,03,071 up to the 3lst
‘December, 1850.

(b) Yes. One Mobile dispensary was
started in December, 1949, in the Kekri
Sub-Division. The total expenditure
incurred on it up to the 31st December
1950, was Rs. 10,038.

Pandit M. B. Bhargava: May I know
whether there has been any increase
in strength of the stafl in dispensaries
and hospitals other than the Ajmer
Hospital last year?

Rajkumari Amrit Kaur: Yes, Sir.
That. accounts for the extra expendi-
ture not only on the hospitals but
also on the dispensaries that used to
be run by the Ajmer Dispensary Fund
since they have been taken over by
the Government and additional staff
and also additional equipment have
been provided.

Lala Achint Ram: How many beds
are reserved for T.B. patients in those
hospitals?

Rajkumari Amrit Ksur: The Ajmer
hospital has. I believe, 25 beds: T am
zgeaklng subject to correction: and in

e Madar Sanatorium run by the
Mission there are also 25 beds reserv-
ed for displaced persons suffering from
T.k. (Presumably T.B. seems to have

" been misheard as D.P.)
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[Giani G. S. Musafir: Is there any
scheme under consideration of Gov-
ernment by which more
facilities will be provided to the rural
areas?)

Kajkumari Amrit Kaur: It is a
general question. We are trying to do
whatever we can everywhere.

NatioNaL Caper CORPS

*1942. Pandit M. B. Bhargava: Will
the Minister of Defence be pleased to
state:

(a) the number of the institutions
giving training in the National Cadet
Corps, in Parts A, B and C States
separately;

(b) the number and strength of the
Junjor and Senior Men and Women
Divisions of the Corps existing in the
various institutions, and the amount of
expenditure incurred by the Govern-
ment of India thereon in the years
1948-49, 1949-50 and 1850-51;

(c) by which date the target fixed
by the N.C.C. Committee is likely to
be reached; and

(d) the total amount of recurring
and non-recurring expenditure incurred
so far and likely to be incurred in
future?

The Deputy Minister of Defence
(Major-General Himatsinbji): (a) and
(b). Two statements are laid on the
Table of the House. [See Appendix
XIV, annexure No. 14.]

(c) The exact date of reaching the
target figures (35,090 cadets in the
Senior Division and 1,25,000 cadets in
the Junior Division) cannot be fore-
cast at this stage as it depends on the
following three factors, viz. (i) avail-
ability of Armed Forces personnel, (ii)
equipment required for training pur-
poses, and (iii) the financial commit-
ment which the Central and State
Governments can undertake on this
organisation.

(d) The expenditure incurred by the
‘Government of India during the years
1948-49, 1949-50 and 1950-51 is already
given in answer to part (b) of the
Question.

~ The expenditure to be incurred by
.fg.eis vernment of India during 1951-
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Recurring —Rs. 46 lacs
mately.

approxi-

Non-recurring —Rs. 1 lac. approxi-
mately.

_Pandit M. B. Bhargava: What is the
reason for the non-organisation of
ggnugs%-cadets in Part B and Part C

Major Himatsinhji: The
statements  show that there are
organisations, both senior division and
junior division, in Part B and Part C
States, though perhaps not on the
same scale as in Part A States. The.
only reason I can give for that is that
Part B and Part C States are perhaos
in a more fluid state and their Govern~
ments have not probably had the time
to deal with this question.

Pandit M. B. Bhargava: My question
was about the organisation of women
cadets in Part B and Part C States.

Major-General Himatsinh§i: There
are three Girls’ Divisions in the
country, each consisting of 3 lady
officers and 90 girl cadets, one at
Ludhiana, one at Calcutta and one at
Nagpur. We are not thinking of in-
creasing the number in 1950-51.

Shri Kamath: Has the Minister’s
attention been drawn to his colleague,
the Health Minister’s speech against
military training for girls and women,
and, if so, does that reflect CGovern-
ment’s policy?

Major-General Himatsinhji: No, Sir.
[\{y atttention has not been drawn to
it yet.

Shrimati Durgabai: May I know
whether it is a fact that a large num-
ber of girl and women students are
anxious to take the benefit of this
training but are denied this benefit
because” they happen to belong to
educational institutions under private
management? '

. Major-General Himatsinhfi: We
realise the fact that a large number
of -girls wish to take advantage of this
training, but we wish to see whether
this scheme proves successful or not
before we decide on further extension.

DamoDAR VALLEY CORPORATION

*1943. Shri Barman: Will the Minis-
ter of Natural Resources and Scientific
be pleased to state:

(a) _the number of Engineers sent hy

* the Damodar Valley Corporation for

training abroad;

(b) when their training will be com-
pleted; and

(c) by what time the Indian Engi-
neers will be in a position to run the
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project themselves without foreign
technical aid?

The Minister of Natural Resources
and Scientific _Research (Shri 8ri
Prakasa): (a) Fifteen engineers have
so far been sent abroad for
or on deputation—eleven to USA,
three to Italy and one to Switzerland.

(b) Eleven have already returned,
and one more is likely to return
shortly. The others are expected to
.cgr;alplete their training in November,
1951. :

(¢) No dgefinite period can be
mentioned. Foreign Technical experts
are on a thtee-year contract and their
contracts will not be renewed if it is
found that the Project can be run with-
out their aid.

Shri Barman: May I knmow whether
recruits were taken from
&‘gss: fresh from the colleges or from
among those Wwho have had some
experience?

Shri Sri Prakasa: From both. We
invite applications
who are in our
those who are not.

Shri Barman: Is the
turther batches for the same pv}'rpose
under immediate contemplation?

Shri Sri Prakasa: I could not say
that because I have had no communica-
tion from the Damodar Valley Corpo-
ration on the subject.

sending of

Shri Sidhva: For what kind of
engineering training have these p"er-
sons been sent to foreign countries?

Shri Sri’ Prakasa: The _cngineers
whom we have sent 8O far to the
U.S.A., were sent for intensive train-
ing in thermal power stations.

Shri Sidhva: Is it not a fact that
‘the Engineers’ Association has made a
representation to the Government say-
ing that there are sufficient numbers
of qualified engineers available for
the purpose, and, if 50, what steps
have Government taken to employ
them rather than send new recruits
for training abroad?

Shri Srl Prakasa: The question re-
lates to the Damodar Valley Corpora-
tion and 1 shall have a copy of the
hon. Member’s question sent to them.

Shrimati Durgabai: May 1 know
whether it is a fact that some of the
Indian engineers who are’found very
much qualified for this project are dis-
qualified on grounds of age?

Shri Sri Prakasa: I should oot think
so, Sir, so far as this question goes
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because it relates to young trainees
who can scarcely be overaged.

Shri Raj Bahadur: Do I take it that
the Government have seut people for
training only for thermal power and
not for hvdel?

Shri Sri Prakasa: So far we have
sent out our engineers for special train-
ing in thermal power.

Shri Jnani Ram: Are these recruits
asked to te an agr it for
working permanently in the Corpo-
ration?

Shri Sri Prakasa: They are employees
of the Corporation.

Shri B. R. Bhagat: What is the
number of foreign engineers serving
in the Corporation at present?

Shri Sri Prakasa: Six, Sir.

8hri T. N. Singh: May I know
whether the Damodar Valley Corpo-
ration is under any contractual obliga-
tion to employ these engineers even if
they are not found up to the mark
after training?

Shri Sri Prakasa: These trainees are
sent abroad under definite conditions
and I do not think that the situation
toiwhich my hon. friend refers can
arise.

PETROLEUM

*1944. Shri Barman: Will the Minis-
ter of Natural Resources and Scientific
Research be pleased to state:

(a) the quantity of petroleum pro-
duced in India per anngfn: and

(b) the attempts made in 1950 for
the exploration of petroleum?

The Minister of Natural Resources
and Scientific Research (Shri Sri
of Cruge. Potroletn taindle wherion

oleum i
the last 3 years was: dia during

1948—865,359,445 gallons.
1949—66,045,612 gallons.
1950-—65,217,360 gallons.

(b) The Geological Survey of India
conducted investigations 20’1' location
of oil during 1950 in the Punjab, Cutch
and the Andamans.

Work in this connection was nlso
done by a private company which has
been granted an exploratory licence.

Shri Barman: What are the results
of the attempts made by the Geologi-
cal Survey Department to explore oil
in the Punjab?

Shri Sri Prakasa: In the Punjab the
Geological Survey of India car‘:-}ed out
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some investigation and a report on the
completion of a detailed survey of
the Jwalamukhi area and extension of
regional surveys. round about it, has
been received.

Shri Barman: Has there been
attempt made by the hon. M.misters
Department to get oil out of coal?

Shri Sri Prakasa: Luckily, Sir, the
question does not relate to getting oii
out of sand anyway I fear I am not
in a position to give any satisfactory
reply to the hon. Member.

Shri Barman: Does the hon. Minister
mean to say thereby that no rasearch

is being carried out to find oil from
eoal?

Shri Sri Prakasa: I fear I have no
information on the subject at hand but
I shall enquire if oil can be found out
of coal or coal out of oil

Shri Brajeshwar Prasad: I wanted
to know trom the bhon. Minister
whether the private company to which
he referred is an Indian company or
scme foreign company.

Shri Sri Prakasa: This company is
the Assam Oil Company and is situat-
ed in Digboi in Assam.

Shri 8. C. Samanta: Maylknowme

total value of petroleurn produced in
19507

Shri Sri Prakasa: I have given the
quantity obtained, but I could not say
straight off its value in money.

Shri Brajeshwar Prasad: What is
the total quantity of petroleum
imported into the country and what
are the names of the countries from
which {t is imported?

Mr. Speaker: That has been answer-
ed several times,

Wtwg: wm omAdg R A
N gw ¢ fr ToRdE & e
feed & 0 wF g€ 2 ?

[Shri Bhatt: Is the hon. Minister

aware of any such survey done in
part of Rajasthan?] v hd

o oft wrw ;o 7, ot aw
a0 AeE g ah aw T §
i ATEAN AL gAT &

(Shri Sri Prakasa: No Sir. So far

as I know, no such inmtlntion has
been done in Rajasthan.]
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ANCIENT MANUSCRIPTS

*1945. Shri Raj Kznwar Will the
l\g.ttlelster of Education be pleased to
state:

(a) whether Government are aware
that a very large number of ancient
manuscripts, chiefly in Sanskrit, Pali
and Prakrit, of considerable historic,
educational and cultural value, are
preserved or stored in various public
and private libraries, colleges, uni-
versities and other educational mstxtu-
tions scattered all over the country; and

(b) if the reply to part (a) above
be in the affirmative, whether Govern-
ment have taken or propose to take
suitable and active steps for their ac-
quisition or preservation and for their
ctacta;’loguing. classification, indexing
ete.?

The Minister of State for Rehabifita-
tion (Shri A. P. Jain): (a) Yes, Sir.

(b) As these manuscripts are already
preserved in the libraries and educa-
tional institutions where they are in
use, the question of their further
acquxsxtwn or preservation does mnot
arise. Msany of these collections have
also been catalogued. Attention of the
hon. Member is invited to New Cata-
logus Catalogum published by the
Madras University.

Skri Raj Kunwar: What is the
amount spent by Governrnent s> far
on this work and are Government
satisfied that the amount spent has
been adequate for this purpose?

Shri A. P. Jain: T am not in a
position to give the amount that has
been spent, but further efforts are
being made to produce comprehensive
catalegues of these books.

& wg: o+ owAdg WA
It A & oW AN W
X N g@IfEi § 9@ W 7.
gfes N §7?

[Shri Bhatt: Will the hon. Minister
be pleased to state whether Govern-

ment have acquired such manuscripts
which were with the Princes?]

st go fo WA A W AN
&f ag @ we gfes S0 AT I
e fisfl @ v gifes w7 W
Fa® § AR I
[Shri A. P. Jaim: If they belong to-
the State, they will certainly be
acquired, but the question of acquisition

of those whxch are their own does not
arise.]
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Shri Raj Bahadur: May I know
whether any specific efforts have been
made by Government to procure such
_manuscripts in Pali and Prakrit from
pnvate sources as part of a scheme?

Shri -A. P. Jain: Many of these
manuscripts are with private insti-
tutions—educational and otherwise—
.and they are being properly preserved.

Dr. Deshmukh: May I know if the
hon. Minister can tell me even the
numbers of the manuscripts whlch
-have been seen or located
Ministry of Education in all the three
languages mentioned in the Question?

Shri A. P. Jain: Government have
Aﬁg: so far prepared a comprehonsive

st af@ ww: | AEANT
™ A a7 TaeR ¥ w9 FG 5
I qfram § sqafal @ g
# qE TAHE A Y GRRwe

!

[Lala Achint Ram: Will the hon.
Minister be pleased to slate whether
‘Government have received some manu-
scripts from the libraries of West
Pakistan after partition?]

ﬁq»ﬂo“: 9 I AN T=f
A gt Sfea fradt Pt ST )
af foff, a7 & aff T9or @war

[Shri A. P. Jain: This question was
taken up, but I cannot say how many
have been obtained.}

FrLoop CoNTROL CONFERENCE

*1946. Shri B. R. Bhagat: Will the
‘Minister of Natural Resources and
‘Scientific Research be pleased to state:

(a) whether a regional conference
under the auspices of the E.CAF.E.
Flood Control Bureau was held in
New Delhi in early January 1951;

(b) if so, how many countries parti-
cipated in it;

(¢) how many intemational organi-
zations were represen

(d) what were the items of discus-
rsion; and

(e) what were the recommendations
‘made?
The Minister of Naturul Resources
Scientific  Research (Shri Sri
)’rakast) ‘(a) Yes, Sir.

(b). 14.
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(c) to (e). A list showing the
International organisations which parti-
cipated in the discussions, the agenda
of the conference indicating the sub-
jeets discussed and of the recom-
mendations made by the conference
are laid on the Table of the House.
[See Appendix XIV, annexure No. 15.]

Shri B. R. Bhagat: What arrange-
ments have been suggested in the Con-
ference for joint study and investiga-

tion and exchange of technical kncw-
ledge as regards flood control matters?

Shri Sri Prakasa: If the hon. Mem-
ber will kindly study the statement
which I have laid on the Table of the
House incorporating the recommenda-
tions made, perhaps he would be able
to get an answer to his question.

et afew T : 1 wART §0 A
TN FT & JASEHT fF T FoheA)
# g ¥ afiy amy o §,
o fs A s fear wr a@d,
¥ wgeq Gww § g ard ?

[Lala Achint Ram: Will the hon.
Minister be pleased to state whether
any such scheme came up for con-
sideration in these Conferences which
could be brought intc immediate
implementation e.g. the problem of
Punjab when it was in the grip of
floods?]

ot st : AW aeEw ¢ fE
F7 art fewow § @ oA aF v
gl § 3w fow w1 wafia
e gt YU W Q@ §, 99 ) A
gerghdi

“[Shri Sri Prakasa: I am sorry, I
have not yet gone through the whole
statement but the problem referred to
by the hon. Member was certainly dis-
cuseed there.]

Shri R. Velayudhan: May I know
whether the dispute between India and
Pakistan regarding c~anal waters was
discussed in this Conference or in any
other Conference later on?

Shri Sri Prakasa: I fear that it was
beyond the purview of this Conference.

Dr. Ram Subhag Singh: Did this
Conference discuss any plan to pre-
vent flood control in this country and
if so how long will it take to give

effect to that plan?
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Shri Sri Prakasa: The whole matter
was. generally discussed,” but I could
not inform the House as regards the
decisions reached.

Shri Sidhva: What about my
Question, Sir? It is No. 1547.

.Mr. Speaker: It has becn transferred
to the 14th March.

Shri Sidhva: It means, Sir, that my
question would get a lower place on
that day's Question List and I will
be deprived of an oral answer. It is
not fair to me.

Mr. Speaker: Was this transfer done
mout the consent of the hon. Mem-

Shri Sidhva: Yes, Sir. I did not know
anything about it.

Mr. Speaker: Questions relating to
Information and  Broadcasting have
been fixed for the 14th. That is why
the hon. Member's question which re-
lates to Information and Broadcasting
ﬁnat{ have been transferred to that

ate,

Shri Sidhva: The point is this, Sir.
When a question has been admitted
and the hon. Minister concerned also
agrees to the date and when the
Question is published in the Question
List, it is not fair to the hon. Member
concerned  that because the hcn.
Minister's convenience does not suit
him, the hon. Member should be de-
.prived of oral answer.

Mr. Speaker: Whose convenience?

Shri Sidhva: The hon.  Minister's
convenience. The hon. Minister is not
heree:d that is why it has been paat-
poned.

Mr. Speaker: If that is so, whea the
hon. Member said the hon. Minister
had.‘agreed' he was not correct. I
won't presume agreement.

Sirs.m Sidhva: I want your protection,

Mr. Speaker: I understand the diffi-
culty, but the question will go to the
day on which the hon. Min will
be present.

Shri Kamath: On a point ¢f o L
May I ask whether generally speal;gi;rg
any chapge in the Question List—
whether it be transfer or cancellation-—
ought not to be communicated to the
hon. Member concerned before the
appointed day?

Mr. Speaker: I do not think I
levnteli si;zsto that argument now. Que?tg:g
.No. 3
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SuspEnsioN oF Taxes oN Taeacco

*1948. Dr. M. M. Das: Will the
Minister of Finance be pleased to
state:

(a) the States to whom the Union
Government have to pay cqmgensation
for their suspension of provincial taxes
upon tobacco; and

(b) the amounts paid to each of the
States during the year 1950-51? .

The Minister of State for Finance

(Shri Tyagi): (a) Bombay, Madras,
Madhya Pradesh and Coorg.

000
b) Bombay 54,00,000.
® Madras 56,00,000.
Madhya Pradesh  1.50,000.
Coorg 4,600.
Total 1.11,54,600.

Dr. M. M. Das: May I know whether
the promulgation of the new Consti-
tution has produced any change in
regard to the provincial taxation on
tobacco and collection of excise duties
on tobacco by the Central Govern-
ment?

Shri Tyagi: Excise duty is being
realised as it was before. Except that
the rates were changed, no other
change has been effected.

Dr. M. M. Das: By Entry No. 84 of
the Union List, the levy and collection
of excise duties falls under the
jurisdiction of the Union Government
and the States have no right to take
a share of the revenue. 'That is why
I am putting this question.

Shri Tyagi: In fact. when the excise
duty on tobacco came into force for
the first time in April 1942, the then
Government of India had an agree-
ment with the various Provincial
Governments which were _realising
sales tax on tobacco. The Provincial
Governments were asked to give up
their sales tax and in compensation
for that the Government of India
agreed to give them various sums. For
Bombay, they agreed to pay Rs. 29
lakhs; for Madras Rs. 22 lakhs, and
so on. But after the partition ihese
States protested against the -riginal
sums. They wanted more surus to be
paid. It was agreed that some mnre
sum should be paid and the latest
figures are as I have read out: Rs. 5¢
lakhs for Bombay and Rs. 56 lakhgs for
Madras. I might add that this matter
has ultimately to be referred to the
Finance Commission, which I promise

‘to do. According to the Constitution,

it is for Parliament to lay down the
principles on which excise duties are
to be levied and so long as Parliamen®
does not pass such legislation the
matter has to remain pending.

Dr. M. M. Das: When the exclse
duty or sales tax on tobacco was
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imposed by the States, was it at a flat
rate or was the taxation according to
the special methods of processing
tobacco or the different purposes for
which tobacco was being used?

Shri Tyagi: It was no! an excise
duty. It was a tax on sale and ticences
for vendors etc. By these methois
they were realising some taxes on
tobacco.

Dr. M. M. Das: May I know, Sir, the
revenue realised by the Central Cov-
ernment after payment ot componsa-
tion to the cufterent States during the
current year?

Shri Tyagi: As 1 have said, the
principle and proportion of payment
to the States have ultimately to be
decided by the Financial Commission,
to which I shall refer the inatter.

Shri Syamnandan Sabaya: Have
other State Governments where sales
tax is levied on tobacco applied for
compensatory payment as in the case
of Madras, Bombay and Coorg?

Shri Tyagi: 1 have no informalon
about it: if the hon. Megmber is anxjous,
I shall find it out and let him know.

Shri Sondhi: Is it not a fact that the
amounts mentioned have already been
agreed to by this House in supplemen-
tary demands?

Shri Tyagi: According to article 272
of the Constitution, Parliament is em-
powered to pay out of the Consolidat-
ed Fund of India to the States to which
the law imposing the duty extends
sums equivalent to the whole or any
part of the net proceeds of ‘hat duty,
and those sums shall be distributed
among those States in accordance with
such principles of distribution as may
be formulated by such law.

So, Parliament itself by law has to
lay down as to how and on what
principles the whole or part »f that
amount will have to be di
among the various States.

Dr. M. M. Das: I wanted to know
in my last supplementary cquestion
what was the revenue realised by the
Central Government after paying the
States their due share?

Shri Tyagi: No part of the revenue
derived out of the Union excise duty

as such is shared by the Centre with
the States.

Dr. M. M. Das: The hon. Minis‘er
himself admitted that certain amounts
were paid to Madras and Bombay.

Mr. Speaker: Perhaps he spoke of
allotment and not sharing.
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Shri Tyagl: As I have said the basis
has yet to be agreed to by Parliament.

GEOLOGICAL SURVEY OF ANDAMAN AND
Ni1cOBAR ISLANDS

+1949. Dr. M. M. Das: (a) Will the
Minister of Natural Resources and
Scientific Research be pleased to state
whether a thorough geological survey
of Andaman and the Nicobar Islands
has been made?

(b) If not, do Government propose
to undertake the work in the near
future?

(c) Is it a fact that second class
coal has been found in the Andamans

.and mud smelling showing the

presence of mineral oils has also been
found?

The Minister of Natural Resources
and Seientific Research (Shri Sri
Prakasa): (a) and (b). No Sir; but
the Islands have been visited several
times by officers of the Geological
Survey of India, and a general idea of
the geology of the Islands has been
obtained. An officer of the ‘Ceologi-
cal Survey of India carried out
a reconnaissance of certain areas
in the Islands especially those in
which oil might be found on the basis
of previous work during 1949-59, and
another officer is at _present there
conducting further geological investi-
gations.

(¢) Yes, Sir. Lignite has been
noticed in two or three places, and
traces of oil in mud have also been
noticed in some places. The reports
received indicate that the Lignite is
always limited in quantity and is of
a very poor quality, and the occurrences
of oil do not appear to be promising
enough to work.

Dr. M. M. Das: May I know, Sir,
whether any team of surveyors was
sent to the Andamans during last

October for carrying out geosogical
survey?

Shri Sri Prakasa: No, Sir.

CENTRAL ADVISORY Boarp ofF Ebuca-
TION

*1950. Shri R. Velayudhan: (a) Will
the Minister of Education be pl
{o state how many times the Central
Advisory Board of Education met in
19507

(b) What were the subjects ot
deliberation of this Board?

The Minister of State for Rehabilita-
tion (Shri A. #. Jain): (a) The Central
Advisory Board of Education met twice
during 1950. )

(b) A copy of the proceedings of the
1wo meetings—16th and 17th (Speclal)




1931 Oral Answers

meetings—has been placed in the
Parliament Library for the use of the
Members

Shri R. Velayndhan: May T know,
Sir, the composition and the principal
functions of this Board of Educaticn?

Shri A, P. Jain: So far as the com-
position is concerned, 1 will refer the
hon. Member to the Gazeite in which
the names of members were published.
The functions of the Board are to
advise the Education Ministry on
practically all matters concernei with
the Ministry. The matters considered
at the 16th meeting will give an idea
of the functions of the Board. The
Board considered the question of pre-
paration of text-books, productive as-
pects of basic education. central and
provincial councils for the welfare of
handicapped children. compulsory
physical work and so on.

Shrimati Durgabai: May I know,
Sir, whether the question of giving
free and compulsory education in the
case of children up to 14 years has
been discussed by this Board in terms
of the provisions of our Constitution
and if so what is their decision?

Shri A. P. Jain: From the papers
before me I find that it was not dis-
cussed at the 16th and 17th meetings.
It may have been discussed at other
meetings—I am not in a position to
say.

Shri R. Velayudhan: May I know
whether at the recent Conferenca held
at Trivandrum any scheme was formu-
iated regarding compulsory adult
education in any part of India?

Shri A. P. Jain: Twn meetings, as I
said, were held, one in Cuttak and
another in Delhi in 1950 The pro-
ceedings of the Trivandrum Conference
are not before me,

Sbrlmagi Durgabai: May I know
whether it is a fact that the question
- of adult education was discussed in
general terms at various meetings.

When is a decision gof to be taken
with regard to that? o2

Shri A. P. Jain: T am not in a
position to state when a decision is
golng to be taken.

MILITARY BARRACKS AT MAKROMIA TN
SAUGOR

*1951. Shri R. L. Malviya: (a) wWill
the Minister of Defence be pleased to
state whether it is a fact that the
military barracks at Makromia, in
Saugor in Madhya Pradesh, which
houses the University of Saugor at
present, was sold by Government to
the Government of Madhya Pradesh
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without any reference to the Vice-
Chancellor of the University, Sir Har!
Singh Gour?

‘(b) What is the amount at which
the barracks were sold?

(c) Are Government aware that the
ex-Commander-in-Chief of India, Sir
Claude Auchinleck had assured Sir
Hari Singh Gour a free gift of the land
and barracks for the University and
representations have been made by the
University for refund of the sale price?

(d) If so, do Government propose to,
refund the amount for other develop-
ment purposes of the University and
when?

The Deputy Minister of Defcnee
(Major-General Himatsinhji): (a) The
transfer of the property was negotiat-
ed between the Central and State
(Provincial) Governments. It is not
known whether the matter was referred
to Sir Hari Singh Gour by the State
Government or not.

(b) Rs. 2,50,000.

(¢) (i) Government are not aware
of any such assurance.

(ii) Two representations dated the
2nd December 1949 and the 8th
December 1949 were received from Sir
Hari Singh Gour.

(d) Government dc¢ not see any
reason to refund the amount or to
make an equivalent grant The pro-
ject was valued at Rs. 7-25 lakhs and
the transaction therefore already re-
presents a considerable concession.

Shri R. L. Malviya: What action has
been taken on the representation ' of
Sir Hari Singh Gour in the matter?

Major-General Himatsinhji: On the
22nd December 1949 the hon. the
Defence Minister replied to Sir Hari
Singh Gour that there was no trace of
any reference to the guestion of free
transfer of the property and therefore
it was difficult to accept the coatention
that the amount of Rs. 24 lakhs was
realised erroneously. The transfer of
the property at Rs. 2} lakhs represent-
ed a eomnsiderable concession. It was
also steted that it was not possible for
the Government of India to agree to
take back these buildings which had
been permanently transferred and, if
these were .not required by the Uni-
versity, their disposal would be a
matter entirely for them to decide.

Short Notice Question and Answer

ALLEGATIONS AGAINST Foop MINISTER, re
TUBEWELL PROJECT IN BoMBAY

Pandit Thakur Das Bhargava: (a)
Will the Prime Minister be pleased to
state whether the attention of Govern-
ment has been drawn to a report of the
proceedings of the Bombay Eegislative
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Assembly, which has appeared in the
Free Press Journal of the 17th
February 1951, in which a reference
has been made to the Union Food
Minister in connection with a tubewell
project in Bombay State?

(b) Is there any truth in the
insinuation conveyed by the question
put by a Member of the Bombay
Legislative Assembly that the Union
Food Minister had anything to do in
the matter of giving that contract to
the National Tubewell Limited, ot
which one of the Directors is the son-
in-law of the Food Minister?

The Prime Minister (Shri Jawahar-
Ial Nehru): (a) Yes.

(b) The Government of India were
or are in no way connected with this
matter which was the sole respousi-
bility of the Government of Bumbay.
The Government of India came in only
on the question of a loan to the Gov-
ernment of Bombay for financing this
project and, as such, the Government
had a general responsibilily for seeing
that the project was a sound one and
the terms of the contract satisfactory.
In this connection a reference was
made to the Central Ministry cf Food
and Agriculture on this subject. The
Food Minister declined to deal with
this matter as one cf the prometers of
the company which was formed and
which the Bombay Goverament was
selecting, was his son-in-law. He
airected that the papers shnuld be put
up before me for disposal. I came to
the conclusion that the sole question
to be considered was whether the prc-
posed company Wwas competent to
carry out the work and the fact that
a member of it was a relative or son-
in-law of the Food Minister had no
relevance in the circumstances, pro-
vided care was taken to examine the
competence of the firm and the con-
tract fully. The Government of
Bombay were in the best position to
do so. .

On the Bombay Government apply-
ing for a loan to the Government of
India, the economics of the project
were examined by the Food and Agri-
culture Ministry and the Finance
Ministry and these being found satis-
factory. a loan was sanctioned.
Minister for Food and’ Agriculture was
in no way concerned with this matter.

~ The Bombay Government have been
good enough to send e full parti-
culars. From this it appears that the
choice for this kind of work was very
limited and lay between a foreign
company and the company to which
the contract was given, which was the
only organised Indian company. After
full investigation they came to the
conclusion they did.
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The Home Minister of the Bombay
Government made a full ctztement in
the Bombay Legislative Assernbly on
this subject. Later, the Bombay Gov-
ernment decided to cancel the contract
and to allow all firms concerned to
apply afresh.

Shri Kamath: At the time this loan
was sanctioned to the Bombay Govern-
ment was it not made a conditicn, and
was not this condition made clear to
the Bombay Go ment that tenders
should be inv:tegg.

Shri Jawaharlal Nehrn: I have just
stated in answer to the question that
at the time there were only two Com-
panies who could possibly do the work
and the two Companies were before
the Bombay Government. They had
both made proposals and the Bombay
Government selected between the two.
I do not know exactly of the corres-
pondence that took place between our
Finance Ministry and the Bombay
Government at the time.

Prof. K. T. Shah: Had the Bombay
tubewell company to whom the con-
tract ~ was given any previcus
experience of this kind of work?

. Shri Jawaharlal Nehru: The company
itself was a relatively new one but
the men concerned with the company
I am told had a good geal uf
experience.

Shri Hanumanthaiya: When the
papers were placed before the hon. the
Prime Minister was he of the opinion
that tenders should be called for or
that the contract should be given to
this new firm? What was the opinion
he expressed?

Shri  Jawaharlal Nehru: Normally
speaking the matter would not have
come up before me at ail: it would
have been dealt with by ihe Finance
Ministry and the Ministry of Food
and Agriculture. It came up before
me at the instance of the Food
Minister hecause he said he did not
want to do anything with this matter
because a relative of his was a mem-
ber of one of the firms. Thereupon I
said, as I have just stated, that the
matter should be examined on the
merits thoroughly and that the fact
that anybody happened to be a relative
should not come in the way, this way
or that, if on the merits it was a good
thing. The question of tender:s did
not come up before me at all. It was
for the Bombay Government to decide
and later for our Finance Ministry to
check whether the decision was a right
one or not.

Dr. Deshmukh: May I know what
was the amount of the loan and if any
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similar loan was sanctioned to any
other State for tubewells?

Shri Jawaharlal Nehra: I am afraid
I have no information myself, but my
colleague the Food Minister tells me
that the-loan was roughly abeut Rs. 2
crores and such loans have been
sanctioned for several States.

Sardar B. S. Man: What were the
reasons for the subsequent cancella-
tion of the contract?

Shri Jawaharlal Nehru: Tne Home
Minister of the Bombay Govermment
stated that in view of the fact that
some hon. Members of the Bombay
Legislative Assembly had felt per-
turbed about it although he him-
self was perfectly certain with the
decision, nevertheless he was quite
prepared to cancel it and ask for
tenders afresh.

Shri Joachim Alva: Is it not true
that the Bombay Government in
deference to constructive criticism
dropped altogether the plan of giving
it to the firm in view of the Bombay
Government’s reputation for efficiency
and integrity? .

Mr. Speaker: Order, order.

Shri Thimmappa Gowda: When was
this company started?

Shri Jawaharlal Nebru: T could not
give the date, but it is a recent com-
pany.

Shri Sondhi: What was the security
oﬁer,ed to the Government for this
loan?

Mr. Speaker: That is for the BombLay
Government.

Sbri Sondhi: Bul the Government of
India must know what 1s the security
for the loan bging advanced?

Mr. Speaker: He means the security
from the company. .

Shri Jawaharlal Nehra: From the
company? Not from the Bombay
Government?

Shrl Sondhi: Security from the com-
pany to the Bombay Government.

Shri Jawaharlal Nehrn: As far as
we are concerned we deal with the

Bombay Government—we do not deal

with the company—so that it is the
Bombay Government's security to us.
But the company offered a bank
guarantee.

Dr. Deshmukh: May we tzke it that
this two crore loan will not now be
required by the Bombay Government
and that it is a saving 10 us?
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Shri Jawaharlal Nehru: The loan has
been sanclioned and the work is going
to be done. The only question that
now arises, which has heen reopened,
is which particular firm or company
should carry out this work. This has
been reopened and tenders have been

invited. -

Mr. Speaker: Let us pcoceed to the
further business on hand. We are
entering into details, about the trans-
actions by the Bombay Government
with which we are not concerned here.

Shri Kamath: May [ request you as
the guardian of the rights of Members
of this House to kindly direct your
Secretariat to see that where a change
is made in the Question List, except
where the Member himseif withdraws
the question, that the Member should
be intimated about it: this is not the
first instance but the second or third
in this session.

Dr. Ram Subhag Singh: I was not
informed. Even about my short
notice question I do not know. I was
not informed about it.

Mr. Speaker: Is it disallowed or
allowed ?

Dr. Ram Subhag Singh: I do not
know.

Mr. Speaker: That is a diiferent
matter. He gets intimation of its dis-
allowance or allowance. But I shall
have to enquire about this. Pre-
sumably, if hon. Members choose for
their question a specific date whirh is
not allotted to that Ministry for
answering, sometimes through mistake
a question occurs in the List on that
day. But if that is not the day allotted
for the Ministry I think it should not
reasonably be insisted that. he should
have an answer on {hat day. Nuw,
the only thing in point 'of argument
from the hon. Member Mr. Sidhva is
that this particular question found a-
place in the printed list. That means
the mistake was not detected when it
was put to print and aow, when the
mistake is detected, it is corrected. I
do not see what grievance there can
be over that. Hon. Members are in
the beginning provided with a list of
dates showing the Ministries in respect

.of which questions would be put on

those dates. Here, this day is obviously
not a day fixed for the Ministry of
Information and Broadcasting.

Shri Sidhva: If you go through the:
statement that has been supplied by
your office you will !ind that the
Ministries mentioned for the 7th tlarch
are Defence, Education, Finance,
Health, Home Affairs, Information and’
Broadcasting,
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Mr. Speaker: He may see the
Secretary and have the explanation,
and if Re is dissatisfied T will look into
the matter. But I may say that such
mistakes are not of special significance
to be complained of.

Shri Sidhva: It was not my mistake.

Igr. Speaker: Whosoever's mistake
it % it is human. The office is as
capable of making mistakes as hon.
Members. It is not that one is in-
fallible and the other is nct. That is
not the point.

WRITTEN ANSWERS TO QUESTIONS
Crvic RiGHTs To DispLacEp PERSONS

*1952. Seth Govind Das: Will the
Minister of Home Affairs be pleased to
state whether it is proposed to enact
a_special Act giving civic rights to
displaced persons from East Pakistan,
who came here after the passing of the
Constitution Act?

The Minister of Home Affairs (Shri
Rajagopalachari): It is proposed to
make special provision in the Indian
Citizenship Law to enable these dis-
placed persons to acquire Indian Citi-
zenship. -

FINANCIAL INTEGRATION OF STATES

*1953. Seth Govind Das: Will the
!{aittn;ster of Finance be pleased to
S M

(a) what is the total debits and total
credits to each of the Part ‘B’ States
at the dates when the integration took
place; and

(b) what is the total expenditure on
this account i.e., expenditure. on items
transferred to the Centre in respect of
these states?

The Minister of State for Finance
(Shri Tyagi): (a) The hon. Member is
presumably referring to the outstand-
ing assets and liabilities of the Part B
States as on the date of the federal
financial integration. The figures are
not yet ready.

(b) A separate account is not kept
of the expenditure incurred in Part B
States on Central subjects but at the
time the budget for 1950-51 was frem-
ed it was estimated that this expendi-
wre will be of the order of Rs. 25
erores.

afad} w1 arT Aq
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TRAVELLING EXPENSES OF MINISTERS

[*1954. Shri Jangde: Will the Minis-
tet; teOI Home Affairs be pleased to
state:

(a) whether the travelling expenses
of the Ministers of the Government of
India are borne by Government when
they go out to attend meetings not
connected with Government business
outside Delhi; and

(b) if so. what was the amount thus
spent in the year 1950-51?]

The Minister of Home Affairs (Shri
hari): (a) The criterion
adopted is public interest—which is
somewhat wider in connotation than
“Government Business”. On the
analogy of the Rules applicable to
Government servants, Ministers are en-
titled to travelling allowance when
they undertake journeys which are in
the public interests; these do not, of
course, include journeys undertaken
solely for personal reasons or ex-
clusively for party purposes.

(b) It is not possible to answer this
question without a fresh analysis
an impracticable kind.
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LOANS BY sti:nvn BANK FOR AGRI-
CULTURAL PURPOSES

[*1955. Shri Jangde: Will the Minis-
ter of Finance be pleased to state:

(a) the amount lent by the Reserve
Bank of India last year for agricultural
purposes;

(b) the amount lent by the Reserve
Bank of India to C_:o-operative
Banks of Madhya Bharat in the year
1950-51 for agricultural purposes; and

(¢) whether it is proposed to increase
this amount in the year 1951-52?]

The Minister of State for Finance
(Shri Tyagi): (a) In the calendar year
1950. the Reserve Bank of India gave
advances to Co-operative Banks for
agricultural purposes to the extent of
Rs. 4-6 crores approximately.

(b) Under the Reserve Bank f India
Act as it stands at present, the Bank's
fleld of operation does not extend to
Part ‘B’ States.

(c) As far as Government are aware,
the Reserve Bank of India does not
earmark any specific funds, or set any
specific ceiling for the grant cf loans
for agricultural purposes. I have no
doubt that the Reserve Bank will meet
all reasonable requirements.

PusLic LiMiTED CONCERNS

*1957. Shri Kishorimohan Tripathi:
Will the Minister of Finance be pleas-
ed to state what part of the capital
allowed to be raised by Public Limited
concerns during 1950-51. was subscrib-
ed for and what part of the subscribed
capital was paid up in full?

The Minister of State for Finance
(Shri Tyagi): Reports hitherto receiv-
ed show that out of the total capital
of Rs. 64-93 crores authorized to be
issued by Public Limited Companies
dg;l&gd 1953. l;lss ;‘;95,? crores w?g sub-
scrik an . 4.97 crores pa uj
during that period. P P

Visrr oF MR. DAvVID LILIENTHAL

*1958. Shri Rathnaswamy: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) whether it is a fact that Mr.
David Lilienthal is to visit India shor{-
ly to study problems connected with
India’s rivers?

(b) if so, whether his visit is in res-
ponse to the invitation of Government;
. {c) what are the specific issues on
xﬁ‘ich his expert advice will be sought;
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(d) what are the places earmarked
for his visit?

The Minister of Naturil Resourees
and Scientific Research (Shri Sri
Prakasa): (a) to (d). I would invite
the attention of the hon. Member to
the reply given on the 23th February
1951 to parts (b), (¢) and (d) of un-
starred Question No. 110, by Shri
Sidhva. I would add that Mr.
Lilienthal came on a private visit to
India; he arrived at Delhi on
February 15, 1951 and left for Japan
from Calcutta on March 1Ist. The
Government of India extended
facilities for his visits to the Bhakra
Nangal Project, the Nilokheri Town-
ship and the Central Agricultural Farm
at Karnal, in the Punjab (lndia); the
National Physical Laboratory and the
Indian Agricultural Research Institute
in Delhi; Calcutta University and the
Ceramic and Glass Reseaccn Institute,

“in Calcutta; the Tata Iron and Steel

Works and the Natignal Metailurgical
Laboratory, at Jamshedpur; and the
Hirakud Dam Project in Orissa.

FLYING ACCIDENT

*1959. Shri Rathnaswamy: Will the-
Minister of Defence be pleased to state: -

(a) whether it is a fact that a Squa-
dron Leader died near Palam on the-
7th February 1951, in a flying accident:

(b) what are the circumstances un-
der which this accident took place; and

(c) whether any steps have been
taken by Government to grant main-
tenance to the bereaved family?

The Deputy Minister of Defence
(Major-General Himatsinhj:): (a) Yes.

(b)Y The pilot was authorised to
carrv out a solo aerobaiics sortie in a
Vampire aircraft. After climbing to
approximately 4,000 feet he executed’
a slow roll to the pert Before the:
final completion of the roll, the air-
craft flicked and commanced spinning
down till it hit the ground. The air-
craft caught fire immediateiy on im-

pact and ‘the pilot wos killeo
instantaneously.
(c) Yes. Action has alreadyv beeun

initiated for the grant of family pension
to the widow and the child of the
officer. In the meantime a sum of’
Rs. 500 has been paid to the widow as
immediate relief.
FrREe ARMS (MANUFACTURE)

*1960. Giani G. S. Musafir: (a) Will
the Minister of Home Affairs be pleas-
ed to state whether there are anv
factories manufacturing fire arms and’

. ammunition and run by private enter-

prise in the country:

(b). if the answer to part (a) ahove
be in the affirmative. the number of
o : ‘

!



1991 Written Answers

such factories and the situation there-
of; and

(c) if the answer to part (a) above
be in the negative, whether Govern-
ment propose to encourage private en-
terprise in that direction?

The Minister of Home ATairs (Shri
Rajagopalachari): (a) and (b). Arms
and ammunition for military purposes
are not manufactured by private
manufacturers. The questicn arises
only in the case of arms and ammu-
nition for civilian licencees. The
information asked for is buing collect-
ed and wiil be laid on the Table of the
House in due course. Reports we have
received so far indicate that the
manufacture is of small propcrtions
and confined largely to muzzie loaders
and that most of the licencees do only
_Tepair work.

(c) The policy of Government conti-
nues to be what was announced in
1948, viz., that in the main the manu-

facture of firearms should be only on
behalf of the State. v

UNIVERSITY GRANTS COMMITTEE

*1961. Shri Barrow: Will the Minis-
ter of Education be pleased to state:

(a) whether a University Grants Com-
mittee is to be set up, as recommended
by the University Education Commis-
‘sion;

(b) if so, the date from which the
Committee will function;

(c) the names of the members of the
Commission; and

(d) the total sum for the first year,
that will be required to implement this
recommendation?

The Minister of State for Rehabilita-
tion (Shri A. P. Jain): (a) The maiter
is under consideration.

(b) to (d). Do not arise.

REHABILITATION FINANCE ADMINISTRA-
TION

*1962. Shri B. K. Das: Will the
Ivtﬁnister of Finance be pleased to
state:

(a) the total number of loan appli-
cations pending before the Rehabili-
tation Finance Administration on the
1st March 1951 and the number of a]
plications so pending, which relate
the States of Delhi, Uttar Pradesh,
Punjab, Bombay, West Bengal, Assam
and Rajasthan separately;

(b) the total number of applications
dispused of upto the 1st March 1951,
with respect to the States mentioned
in part (a) above and the number of
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agplications disposed of in the months
of January and February 1951 separate-
ly and the total amount granted as
loan upto 1st March 1951 with the
total sum disbursed upto that date;

(c) the dates of the oldest and the
jatest applications awaiting disposal;

(d) the date on which the first ap-
plication was disposed of by the Re-
hagilitation Finance Administration;
an

(e) the total monthly expense of the
Rehabilitation Finance Administration
under different heads?

The Minister of State for Finance
(Shri Tyagi): (a) and (b). A statement
is laid on the Table. [See Appendix
XIV, annexure No. 16.]

_The information is available only
upto the 1st February 1951.

(c) The oldest application awaiting
disposal as op the 1st February 1951 is
dated the 18th August 1948 and the
ll%test one is dated the 25th January

(d) 21st July, 1948. *

(e) A statement showing the averﬁg
monthly expenses during 1950 is ]
on the Table. [See Appendix XIV,
annexure No. 17.)

RAILWAY WORK BETWEEN KHADAKVASLA
MILITARY ACADEMY AND KIRKEE

*1963. Shri Deogirikar: (a) Will the
Minister of Defence be pleased to state
the approximate date for starting the
proposed Railway Construction work
between Khadakvasla Military Aca-
demy and Kirkee?

(b) Are the projects for the same
completed?

The Deputy Minister of Defcuce
(Major-General Himatsinhji): (a) and
(b). No Railway-line between
Khadakvasla Military Academy and
Kirkee is proposed tg be constructed.

CoMMISSIONS AND COMMITTEES

*1964. Shri Deogirikar: (a) Will the
Minister of Fimamce be pleased to
state whether it is a fact that about
fifty Members of Parliament are serv-
ing on various commissions and com-
mittees and are receiving periodical
?ayments called allowances or salaries
or their work?

(b) If so, will Government be pleas-
ed to lay on the Table of the House,
their names and the periodical allow-
ances or salaries received by them?

(c) Are these Members drawing also

allowances for attending Parliament
Sessions?

The Minister of Statc for Finanee
(Shri Tyagl): (a) Yes.
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(b) A statement is laid on the Table
of the House. [See Appendix XIV,
annexure No. 18.]

(c) Information is being collected
:lnd will be laid on the Table of the
ouse.
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MINERAL SurvEY 1IN UP.

[*1965. Shri B. S. Arya: Will the
Minister of Natural Resources and
Scientific Research be pleased to state:

(a) the names of those places in
Kumaon Division in Uttar Pradesh
where a mineral survey was done in
1949-50;

(b) the names of minerals that have
been discovered there so far; and

(c) the steps Government have taken
{0 utilize these minerals?]

The Minister of Natural Resources
and Scientific Research (Shri Sri
Prakasa): (a) Mineral surveys in
Dwarahat and Greechhina in Almora
district in Kumaon Division were
carried out in 1949-50.

(b) (i) Iron ore in Dwarahat;

(ii) magnesite in Greechhina.

(c) Exploitation of mineral deposits

is the concern of State Governments.
Reports received show that the
Dwarahat iron ore deposit did not
prove promising and the magnesite
deposit at Greechhina is too far from
roads and railheads to admit of
economic exploitation at present.

Panprr COMMITTEE

*1966. Shri Hathi: (a) Will the
Minister of Health be pleased to state

7 MARCH 1951

Written Answers 1994

whether the report of the Pandit Com-
mittee on indigenous systems of medi-
cmei,has been received by Govern-
men!

(b) If the reply to part (a) above be
in the affirmative, what action have
Government taken to implement its

recommendations?
The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.
(b) The recommendations of the
mmittee are under examination.
Copies of the Report are available in
the Library of the House.

FEDERAL FINANCIAL  INTEGRATION OR
HYDERABAD

*1967. Shri K. Vaidya: (a) Will the
Minister of Finance be pleased to state
whether the attention of the Govern-
ment of India has been drawn to the
remarks made in the Report of the
Economy Committee presided over by
Shri A. D. Gorwala, regarding the cal-
culation of Federal revenues and ex-
penditure of Hyderabad by the Indian
States Finance Inquiry Committee?

(b) If so, have the Government of
India revised the figures of income and
expenditure in the light of those re-
marks?

(c) If so, what are the figures of
federal revenues and expenditure of
the State of Hyderabad arrived at?

The Minister of Staie for Finance
(Shri Tyagi): (a) and. (b). The
attention of the hon. Member is invit-
ed to the reply given tc_starred
question No. 1689 by the hon.
of States on the 23rd Februacy 1951.

(c) For purpases of -letermining the
revenue gap under tae Financial
Integration Agreement with the State
receipts under federal heads have
been taken at Rs. 495 laxhs and
expenditure under federal heads at
Rs. 360 lakhs, both in O.S. currency,
in ccg::sultation with the State Govern-
ments

DEPARTMENT OF EcCONOMIC AFFAIRS

*1968. Shri Jagannath Das: Will the
Minister of Finance be pleased to state:

(a) the staff attached to the Depart-
ment of Economic Affairs and expendi-
tu:le incurred in 1948. 1949 and 1950;
an

(b) what are its functions?

The Minister of State for Finance
(Shri Tyagi): (a) The staff attached
to the Department of Economic Affairs
consists of 31 Gazetted officers and 273
non-gazetted officers and the expendi-
ture incurred during 1950-51 up to the
end of December 1950 is about Rs.
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8,25,500. Separate figures of expendi-
ture for the earlier period are not
availahle as the Department was
created with effect from the 1st
‘November -1949, consequent on the
reorganisation of the Ministry of
Finance and the provision was made
for the Ministry as a whole.

(b) The Department of Economic
Affairs deals with all work relating to
external and internal finance includ-
ing exchange control, the preparation

of the Ceniral budget public Debt,
Small Savings, coinage, Currency,
Banking, Insurance and Company
Law, Control of Capital Issues ard the
=dministration of the Mints and
Security Press. The department also
deals with matters relating to the
* Industrial Finance Corporation, the
Rehabilitation Finance Administration,
the Reserve Bank of India nnd the
Indian Audit Department.

‘RECRUTTMENT AND CONDITIONS OF
SERVICE

121. Babu Gopinath Singh: Will the
sl\fmister of Home Affairs be pleased to
ate:

(a) whether any rules relating to
the recruitment and conditions of ser-
vice for Assistants, Superintendents and
Assistant Secretaries were framed un-
der the Government of India Act, 1935
and if so. whether Government propose
to place a copy of these rules on the
Table of the House; and

(b) whether Government have taken

steps te frame service Riles under arti-
cle 309 of the Constitution?

The Minister of Home Affairs (Shri
Rajagopalachari): (a) No  rules
formally purporting to have been
framed under the Government of
India Act, 1935, were issued, but the

of India, Ministerial Establishment
(Recruitment, Promotion ‘ and
Seniority) Rules, a copy of which is
available in the Library of the House.
These Rules have now become obso-
lete in view of the Reorganisation of
the Central Secretariat Service, which
is now in progress. A copy of the
Central  Secretariat _Service (Re-
organisation and  Reinforcement)
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Scheme is also available in the Library
of the House.

(b) Under Article 313 of the Consti-
tution all the laws in force (including
statutory rvles) before the commence-
ment of the Constitution and appli-
cable to any public service continue in
force so far as consistent with  the
provisions of the Constitution. S
are being taken to examine and re
the old rules sp as to remove all in-
consistencies with the new Consti-
tution, and to bring them int line
with the changed circumstances. As
soon as this work is completed, a budy
of revised rules will be issued under
Article 309 of the Constitution.

TAxATION OF FOREIGN  INCOME

122. Shri Himatsingka: Will the
Minister of Finance be pleased to state
the amount of revenue derived from
the taxation of foreign income of
Indians residing in India either for
1948-49 or for 1949-50 whichever is
readily available?

The Minister of State for Finance
(Shri Tyagl): It is not possible to
give separately the amount of tax on
foreign income of only Indians resid-
ing in India, but taking both Indians
and non-Indians residing in India, the
amounts of tax on the foreign incomes
of such persons during the iinancial
years 1948-49 and 1949-50 were Rs. 287
lakhs and Rs. 373 lakhs respectively.

IMPORT OF GoOLD

123. Pandit M. B. Bhargava: Will the
Minister of Finance be pleased to state
the total gquantity and value of gold
imported into India during the years
1948-49, 1949-50 and 1950-51?7

The Minister of State for Finance
(Shrl Tyagi): The information is given
in the Sea-Borne Trade Accounts
India, and is as follows:

Quantity Value
{in Quroces)
1048-49. 348 Rs. 1,20,992
1949-50. 718 Rs. 2,18,220
1950-51

(April to December) 2,300  Rs. 684,082
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PARLIAMENT OF INDIA
Wednesday, Tth March, 1951.

“The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

11-54 AM.

RAILWAY BUDGET—LIST OF
DEMANDS—contd.

SECOND STAGE

Mr. Speaker: The House will now
proceed with the discussion on the
Demands for Grants (Railways).
Demands Nos. 1, 4, 6, 7, 9A, 15, 16 and
18 and the cnt motions in respect of
those Demands are under discussion.

Dr. Parmar (Himachal Pradesh): On
a point of information, Sir, I want to
know what is the difference between
Centrally administered areas and Part
«C States?

Mr. Speaker: I think I should not be
taken as a Constitutional lecturer here.
He will know it from the Constitution.
Part C is something different from
Centrally administered areas. He may
refer to the Constitution. I do not
propose to explain it here. He may
Tefer to the hon. Law Minister and he
may also refer to the hon. Home
Minister if he so likes.

Dr. Deshmukh (Madhya Pradesh):
The hon. Minister of Railways has
declared that this was his last Railway
Budget. He also paid a sort of a part-
ing tribute to the House. I take upon
myself to return the compliment and
respond in paying him a well-merited
tribute. He is one of our most capable
and reliable Ministers. In fact he may
be called a Star Minister or a Minijster
Star. if we follow the phraseology in
common use such as Ciné Star. He
is not very loquacious. This virtue, I
think, he has deliberately relegated to
the care and attention of his Deputy,
hon. Mr. Santhanam who makes exten-
sive use of it. But in this very fact
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that he is not very loquacious, I feel
that his learning and wisdom become
unfathomable. In fact he comes nearest
fo my conception of a Brihaspati,
the mythological entity of wisdom
although it is improbable that the
Brihaspati could have seen or travelled
in a steam-engine. Precisely because
I like him so much, I like his Budget
less. As has been pointed out by hon.
Memoers of this House he has brought
about considerable improvement in the
operation of Railways. From that point
of view. the Budget is a fairly good
one. But my expectations of him were
much higher and I did not expect that
the improvements during the last year
would be so few. If we refer to page
5 of the Explanatory Memorandum, it
will be found that he has confessed to
this effect. Some of the economies
which had been anticipated at the time
of the Budget did not also fully mate-
rialize. If he could not enforce the
economies that were anticipated, it is
natural that there were many other
items "on which he could not enforce
much economy. Then if we look at
pages 4 and 5 of the Explanatory
Memorandum, we will find that the
Railways’ working expenses have in-
creased by Rs. 13-72 crores, repairs and
maintenance by Rs. 5:47 crores, operat-
ing staff Rs. -62 crore, operation fuel
Rs. 2-41 crores, operation other than
staff and fuel Rs. 2-74 crores, Miscell-
aneous Rs. 1-60 crores, making a total
of Rs. 26:60 crores. '

Coming to the rise in fares, I feel
that it was not at all justified. I even
doubt if it is legal. Yet, I do not pro-
pose to oppose it provided the proceeds
are reserved for the only purpose of
development. If that were so and if
the nation could have been told that
every single pi2 of it would be invested
for laying more lines—bszcause the
Railway has a considerable civilizing
influence and it also increases the com-
merce and industry of the country—
that would have been some cousolation,
If every pie of this unjustitiable
revenue derived by the Railways would
be utilized for ,opening up of the
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country the opposition to the rise in
fares may diminish. I would have
liked that the whole revenue out of the
excess fares should have been made
into a sort of a public investment ear-
marked for the amelioration of the
condition of not only the Railway em-
ployees or the railway travellers but
the nation as a whole because it is the
whole nation that contributes the
amount.

12 Noon.

I do not like also the way in which
the rise has been sanctioned. I would
like to suggest that the rise in second
class fares should be only by one pie,
that is, bring it to 15 pies and the rise
in first class fares should be 30 pies,
that is, bring it to the old level. With
this rise in first class fares it would
I hope be possible to have a lesser
increase on the third class fares.

I have another suggestion to make
and this has not been made by any-
body else and it is that he should
introduce a fourth class. For passen-
gers of this class only standing room
should be provided. This is the only
way he can console the people and that
should be at the present rates. My
friends need not laugh at the sugges-
tion. Even a country like Germany till
very recently—I am not aware whether
it exists today—had a fourth class,
where standing room was provided.

An Hon. Member: Fifth class.

Dr. Deshmukh: We have not gone
below the third and so it would be only
the fourth. Although the suggestion
is coming rather late, if the hon.
Minister were to accept it, I am sure
he will really ‘take the edge off’ the
opposition to the whole scheme. Who-
soever is poor and cannot afford to pay
the enhanced rates would be able to
travel at the present rate. This is also
the only method by which he can stop
people travelling on foot-boards and
on the tops of trains. The hon. Minister
has installed microphones in several
stations for appealing to people not
to travel on fopt-boards. This is prov-
ing quite useless. It is a fanciful
scheme; the whole Government is full
of fanciful schemes and ideas. Take
Ministry after Ministry and you will
find crankishness as if a sort of Moghul
madness hangs over in the atmosphere
of Delhi which penetrates the ‘skulls
and brains of Ministers from time to
time. While those microphones are
shouting to people and pouring advice
in their ears at Railway stations
we find .over 150 people travelling
on the same foot-boards of a
train that comes in. Rather than
having these microphones, I would
request him to utilize even the some-
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what hard-used carriages without
benches, etc., but with some straps at
the tops and introduce the fourth class.
That is the only way to ease the pro-
blem, because a person who comes to-
the platform is determined to travel by
that very train, whatever the railway
authorities' may do. Unless the Minister
keeps the police or the army ready to
shoot at a person who travels by the
foot-board, he will not be able to
prevent overcrowding and travel on
foot-boards. If he wants to stop this
misuse, if he wants to stop overcrowd-
ing and if he wants to give some com-
fort to thé people, then this suggestion
of mine should be accepted by him.

I have a very severe quarrel so far
as amenities are concerned. I do not
mean by ‘amenities’ luxurious stations
over which tons of cement and steel
are wasted. I would much rather have
the lines and have banyan trees to
serve as waiting rooms rather than not
have any lines and have luxurious and
marble floored waiting rooms. The
amenities that the passengers really
require is some room to get into the
train and sit or stand comfortably and'
to have water and some few more
things. I do not think the expenditure,
which has been incurred on the so-
called amenities, in rebuilding some
of the stations, is at all justified. Some-
of my friends are surprised that I am
so vehement and think as if I dislike
amenities. I am not against any
amenities which give us the average
standard of comfort which we enjoy
in our homes. We do not want any-
thing specially to be done because it
will be at the cost of development of
the Railways and laying of new lines.

It has been found that even sign-
boards are included amongst the
‘amenities’ and considerable expendi-
ture is incurred even on sign-boards.
I am told that a sign-board of cement
concrete costs about Rs. 900 and a lot
of cement is required for it. On the
other hand there are cases where
cement is not available for our Grow
More Food Campaign, for the building
of wells. Even for drinking water if
somebody wants to build a well, he
does not get cement for it. L I
suggest is that sign-boards can certainly
wait before the other urgent needs of
the people are satisfied.

Coming to some of the grievances
from my own part of the country, I
am happy that the hon. Minister is
going to re-model and add to the
station at my place because it was
very old and a dilapidated one. So
far as laying of lines is concerned, I
am sorry to say that no provision has
been made for the Amraoti-Narkhed
connection. That was a line which
was surveyed once upon a time and
even work was started. My submis~
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sion is that this is an urgent necessity
because it passes through a very
fertile tract and bananas, oranges and
mosumbis from there come to Delhi
and other cities in the north. Want
of this line is holding up the develop-
ment of that area. I would therefore
urge that this line should be laid at
an early date.

I do not know what has happened
to the proposals to connect Khandwa,
and Akola upto the Nizam’s border.
That is a metre-gauge connection
which would have connected the whole
of the south with the north. It had
found a place in the Budget more than
once; but it is not here now.

A friend of mine has given me a
complaint because he could not have
the time to speak on it. He says that
nine saris were lost out of a parcel
which has caused the person concerned
a loss of Rs. 144. I have got the com-
plaint with me and I shall myself give
it to the hon. Minister. This person
who has lost them is not receiving any
reply from any one in the Railway
Department.

I have already stated about the lay-
ing of the lines. As has been urged
by some of my hon. friends, the first
step that the Railways should have
taken was to replace the lines which
were removed. One of such small
lines was from my part of the country.
I would urge on thé hon. Minister to
see that that line is re-laid.

Shri Santhanam (Minister of State
for Transport and Railways): What is
the line?

Dr. Deshmukh: Darwha-Digras; it is
a small length.

. So far as the question of regrouping
is concerned, very strong criticisms
have been voiced on the floor of the
House about the proposed regrouping.
I do not wish to oppose regrouping.
But, I think, in view of what has been
said, the proposals should be re-
examined and if there is really a very
wide difference of opinion on the ques<
tion, it would be good if the giving
effect to the proposal is postponed
because we are not unfamiliar so far
as this Ministry is concerned with
schemes which have caused loss to the
country and I refer especially to the
classification that was introduced. I
may say that about six or eight
months before it was actually with-
drawn, I saw the hon. Minister himself
and, though he was really inclined to
agree with me, yet, it took unnecessary
tlme‘of nearly six to eight months be-
fore it was withdrawn, and in the mean-

e, a lot of money could have been
saved. I feel that there has not been
sufficient economy effected. I hope
during the next year at any rate, there
will be greater economy and fuel wast-
age will also be avoided.
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Shri R. L. Malviya (Madhya Pra-
desh): Being a worker among colliery
labour, I am interested in the coal
industry, the welfare of colliery
workers and the Railway staff working
in coal areas. To cut short my argu-
ments, I will directly deal with the
points which are directly connected
with coal industry.

I shall first take up the question of
Railway sidings in the collieries, espe-
cially in the Jharia and Raniganj areas.
Those sidings were constructed at the
inception when the collieries were
started, and they were constructed for
those big business concerns and Rail-
ways to which those collieries were
supplying coal. Since then no sidings
have been constructed and the smaller
and the medium-sized collieries are
put to very great difficulty. Along with
that, labour is also suffering in new
concessions. I have got a plan with
me and I shall show how the coal
industry is suffering due to shortage
of sidings.

[SHRMATI DURGABAI in the Chair]

Recently I had been to the coal fields
and inspected them personally. I was
surprised to find that a colliery situated
at a distance of about two furlongs
from a siding had to carry coal to a
Railway siding which was five or six
miles off. Jharia is an area where
hundreds of small coal mines are work-
ing which have no sidings. They have
to carry coal for miles together, two
to six miles. Applications have been
made by the colliery owners and
labour have also made representation
for the construction of these sidings.
This plan, which I am going to present
to the hon. Minister, shows that a
siding of 2256 feet is likely to serve 23
collieries. Again sidings of 7962 feet,
768 feet and 814 feet would serve 31
collieries. There are other plans also
which are being prepared and I shall
also present them to the hon. Minister.
But, the matter of fact is that since the
concessions have been introduced for
the colliery workers, the plea is taken
by these colliery owners, that because
they have to incur higher costs 1n
transport, they cannot allow all the
concessions which have been allowed
by the awards. The workers suffer.
Therefore, I would appeal to the hon.
Minister to look into this matter very
seriously. The Indian Coal Fields
Committee have made a similar recom-
mendation, citing as an example that
where a colliery was producing only
5,000 tons a month. it could produce
20,000 tons if a siding of 2% miles was
laid for them. Even on’ this recom-
mendation, no stebs have been taken
by the Railway administration.

Coming to the question of conserva-

tion of coal, it has been recommended
to the Government by several com-
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‘mittees and recently also by the Coal
-Conservation Committee that metal-
lurgical coal has to be preserved by all
means. We are short of metallurgical
.coal and according to the present esti-
.mates, the deposits of this coal are just
.sufficient to last for 30 or 40 years.
“This coal is very necessary for our steel
-industry. We are ‘going to put up new
plants and they are not to be closed
«down after 30 or 40 years. Therefore,
it is very necessary that this coal
.should be preserved by all means. But,
it seems very little has been done to
this end. Metallurgical coal is being
+extracted and is being consumed in the
railways. We have now hundreds of
«<engines which consume second-grade
.coal and there is no justification now
-for consuming good metallurgical coal.
.Still there has not been much increase
‘in the consumption of non-coking low
:grade coal by the railways. I will cite
.an example. The allocation of non-
~coking coal for the period August to
"December was 57 per cent. and in 1951,
from January to June it has been
brought down to 38 per cent. So
naturally the demand for metallurgical
.coal will now be much higher. I would
.request the hon. Minister to look into
-this important matter personally and
‘take every possible step to see that
metaliurgical coal is not consumed, at
least not to the same extent that it used
‘to be consumed in years of yore.

. The point that I want to deal next
‘is one of local importance, though it
‘relates to the public and the railway
:staff as a whole. It is the question of
construction of a road bridge at
“"Manendragarh on a railway line mainly
+constructed to serve the collieries—the
sCentral India Coalfields Railway
managed by B. N. R. Manendragarh
: Station alone yields an income to the
-extent of Rs. one crore on the coal
~traffic. The wagon movement per day
is about 500 wagons and coal loaded
rom the Chirimiri and Jhagrakhand
- collieries is weighed at Manendragarh
‘where the weighment goes on all the
:24 hours. I tabled a question—No. 692
«of the 16th December, 1949—regarding
" this matter and the hon. Minister was
~pleased to intimate that it was not
snecessary to have an overbridge at
Manendragarh because there is a level-
-crossing at the home signal. But I
‘may inform the hon. Minister that at
~this level-crossing shunting goes on for
-almost all the 24 hours and it is not
~possible to use this crossing for the
-public or the railway staff. One very
“important factor in this question has
~to be noted. There is a big colony on
~other side of the Railway Station and
~there is no school for the children of
~the people and staff living in this
ccolony and adjacent villages and the
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children all go to the Government
school in the town after crossing the
railway lines in the yard. And in their
attempf to reach the school in time, the
children very often have to cross the
slowly moving trains which are being
shunted. They cross the line by pass-
ing underneath the moving trains. One
child was actually killed while crossing
the line in this manner. This could
have been avoided if there had been
an overbridge. It is strange that in
spite of representations made in’ this
behalf, and I have personally made
representations and met the hon.
Minister and also some of the high
officials of the Railway, the authorities
have not found their way to have this
overbridge which may cost about
Rs. one lakh and not more. I earnestly
request the hon. Minister that, in view
of the great necessity, and in view of
the fact that the income from this line
is as much as Rs. one crore, he may
kindly keep this matter in view. During
the Budget of 1950-1951, I personally
approached the Minister and also the
member (Engineer), Railway Board
about this question. The latter was
very sympathetic, but he found him-
self helpless in this matter because, he
said, that portion was the direct charge
of the Bengal Nagpur Railway. I do
not know what steps have been taken
now, but in this Budget I find there is
no provision for this overbridge which
is so very important from the point of
view of the railway staff and the public.

My last point is about the Bijuri-
Barnadih line. The original plan was
to connect it with Manendragarh, but
now the line has been diverted to a
point at a distance of about five miles
between Manendragarh and Bijuri. I
was told on enquiry that the original
idea was given up because of the
gradients and curves. I have got here
a list of the gradients. They are in
all 18 in number, of which one is i in
91 ft.. and the others are 1 in from 200
to 330 ft. I understand that even in
the main line from Caicutta to Bombay
there are gradients of 1 in 80 ft. There-
fore, it is possible that the gradients
in this line are not too bad and that it
will be possible to construct the line
from Manendragarh for which the
survey had already been made. I
would also reauest the hon. Minister to
keep this in mind and see if he cannot
start the line from Manendragarh
point.

In conclusion, I would like to say
something by way of advice to the hon.
Minister for the future. Nowadays
attempts are being made in the
collieries to recruit Gorakhpur labour.
About this Gorakhpur labour I will
not say much now, because I hope to
do so in connection with the discussion
on the General Budget. But briefly I
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may say here that this labour is living
in conditions of servility and in virtual
concentration camps. The conditions
in which they live-are worse even than
those described by Gandhiji in his
autobiography about the coolies in
Champaran.

I will not say more now. This plan
which I have got I will hand over to
the hon. Minister for information.

Mr. Chairman: I would like to know
what time the hon. Minister would
require to reply. Could he accommo-
date one more speaker before he begins
his reply?

Shri Santhanam: I have no objection.
If the House wants me, I shall reply to
certain points that have been raised.
Otherwise I shall excuse myself from
answering them. I am not particularly
anxious to speak, but because many
points have been raised, probably the
House would like to have some answers
to them. That is the only object of my
speaking.

Mr. Chairman: Would he
more than 20 minutes?

Shri Santhanam: I may require some-
thing like 30 minutes. If it is less, I
will deal with as many points as I can
within that time.

require

Mr. Chairman: I would like to call
upon that hon. Member who can finish
" his speech in seven minutes.

Several Hon. Members: I can ﬁmsh
in seven minutes. I can . ...

Mr. Chairman: Mr. Barrow.

Shri Dwivedi (Vindhya Pradesh):
The Indian States have been altogether
ﬁgglected. I wanted to speak on new

es.

Mr. Chairman: Hon. Members will
be given full chance in the afternoon.

Capt. A. P. Siugh (Vindhya Pra-
desh): I had a few new arguments to
put forward.

Shri Barrow (Madras): I have a cut
motion regarding Labour Welfare,
Demand No. 9A. I will not soeak on
general guestions but will restrict my
remarks to this so as to accommodate
the House, and I wiil not be long. It
is a far cry—my cut moticn— from
over-crowding, amenities, inefficiency,
and corruption, and so, I am afraid the
matter which I raise is likely to be
passed over very lightly, though I think
it requires much more attention, as it
is of fundamental importance. I refer

to educational facilities for the children

of railway staff.

From the Budget figures I find that
there is a reduction under this head of
approximately Rs. 1,80,000. This dis-
tinctly shows that there is going to be
no expansion under this- head at all.
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Medical services, health services, wel--
fare services, canteen and dearness-
allowance all show an increase, but.
this v1tal facility, education for rail--
waymen’s children is being deliberately-
deprived of funds. I agree that
medical, health and welfare facilities:
are necessary. I agree that ecreational
facilities and dearness allowances are-
important, but I do believe that educa--
tional " facilities transcend all other
needs. The physical well-being of rail--
way workers is very necessary and.
must not be neglected, but I do think.
that psychological satisfaction and.
peace of mind mean more to them, and
there is no better means of giving them.
peace of mind than by providing for
the education of their children. It is, T:
maintain, a natural manifestation of
the parental instinct. I put it to the
House that this neglect of education
on the railways is due to two things.

One is, a hesitant policy on the part of
the railways. My own analysis of the
policy is that the railways believe that
education is a State subject and there--
fore the railwaymen’s children should:
be educated by the States in which
they happen to be. I understand that
the Railway administration would wel—
come the provincialisation—I do not

. kmow whether I can coin the- word.

“Statisation”—of railway schools. 1
would not hesitate to call this policy
of theirs, unreal and lacking in vision.
I have used the word “unreal” deli--
berately, because the Railway adminis--
tration has not taken into accougt the
great overcrowdmg that is at present
taking place in all our institutions.
Gowv ent institutions, aided institu-
tions, Private institutions. all are over-
crowded and when railwaymen are
transferred from one station to an-
other, especially during the academic
year, they find it practically impossible
to get admission for their children. I
feel that this policy is lacking in vision,
because the railways have been adopt-
ing, what I may term, a policy of
escanism. They have not taken the
responsibility which should normally
be theirs.

Secondly. I believe that this lack of
policy is due to the fact that the
administrative machinery is unsatis-
factory. I shall not explain the
machinery, because I have not the time
for it, but I say that educational deci-
sions can be made without consulting
even & single educationist. I put it to
you Sir, would you put a teacher to
drive a locomotive? But you drive
the teachers and railway schools to
the verge of educational ruin by
pseudo-educationists. I believe that
there are only two remedies for this.
One is that the Railways must adopt
a realistic and what I may call broad
policy. Not only must they maintain
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these schools but they must add to
the mosaic of the national scheme of
education by providing free and com-
pulsory education for all railway
children. Secondly, I believe that the
administration must be so reconstituted
that every railway administration has
an Educational Advisory Board.

I do not want to take up any more
time of the House but before conclud-
ing I would like to touch on one point
which was raised by Mr. Anthony,
regarding passes for railway school
teachers. That involves-a fundamental
principle relating to the status of
teachers. You cannot equate the status
of teachers to that of other workers
merely on the ground of what they
produce. I believe the function of a
teacher is much higher than that of a
ticket collector or a fireman. I am
not decrying the work of ticket-
collectors or firemen. They are doing
good and useful work for the social
fabric as a whole, but the function of
a teacher is much higher. A teacher is
a distributive scholar. His function
is to hand on the social heritage from
one generation to the next. Whilst the
Railways have an obligation to the
public, whilst they have an obligation
to their staff, I believe that they have
the greatest obligation to the children
who will eventually take over from
this generation.

Shri J. N. Hazarika (Assam): May 1
know «whether no more speakers will
be allowed to speak and if so. whether
the hon. Minister will reply to all the
points raised in my cut motions?

Mr. Chairman: For the present Mr.
Santhanam will reply to some of the
points raised. In the afternoon some
more speakers will be allowed to speak
and all the other points will be
answered by the hon. Minister at
4-30 p.M.

Shri Santhanam: I would like to
answer all the points raised during the
debate but obviously it will not be
possible to do so in the time allowed.
Therefore we have necessarily to con-
fine ourselves to some of the more
important points. However, I can give
this assurance to all Members that
every one of the speeches will be
scrutinised by the Railway Board, all
the points noted and wherever any
suggestions have been made they will
be considered with a view to the possi-
bility of their adoption.

This certainly is a legitimate and a
most important forum for the ventila-
tion of complaints. At the same time,
I hope Members will not take it amiss
if I say that before they make their
complaints in this august forum they
should make sure that the complaints
are well founded and legitimate. Other-
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wise it is likely to create dissatisfac-
tion against the railways among the
public on ill-founded complaints.

I am sorry that Sardar Hukam Singh
is not here. The other day he made a
statement about the E. P. Railway
which disturbed me a great deal. He
was saying that some wagons for
walnuts _which were intended for
export wWere not supplied and those
walnuts had to be moved after many
days by lorry to Bombay. I therefore
made immediate enquiries and the
result of the enquiry is this. As the
House knows the general priority
system has been terminated but we
have priority movements for certain
classes of commodities. One is food
and the other class consists of raw
materials required for essential indus-
tries. The third category consists of
commodities intended for export. I
find that every time a wagon was
needed for export of walnuts it has
been supplied on the very day it was
asked for. What happened in this case
was that on the 22nd December four
wagons were required for walnuts with-
out stating that they were required
for export of walnuts. They were
therefore to get the wagons in the order
of registration. But on the 10th Janu-
ary the Railways were intimated that
these walnuts were intended for export
and immediately four wagons were
supplied. However only three wagons
were loaded and one wagon was not
loaded and therefore the registration
fee of Rs. 35 was forfeited. Afterwards
in February .a wagon was asked for
and it was supplied on the very day
it was asked for.

Similarly, Sardar Hukam Singh com-
plained that when he asked for second-
class accommodation he was not given
a berth but that he found a second
class coupé compartment going empty.
Here again I made enquiries. It seems
he never tried to reserve the berth but
fifteen minutes before the departure
of the train he went and made enquiries
about second class accommodation.
All the second class compartments
were reserved, but at the last minute
one person who had booked a coupé
compartment did not turn up ' and
Sardar Hukam Singh was informed
immediately, that is just at the moment
of departure, that that gentleman was
not likely to come and therefore Sardar
Hukam Singh could transfer himself
to the second class if he so desired.
But at that time he did not find it
convenient to do so. That is the story
about the complaint. The House will
recognise how different these facts are
from those on which the complaints
were based.

Professor Shibban Lal Saksena was

speaking about the question of sabo-
tage and was saying . . .
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Prof. S. L. Saksena (Uttar Pradesh):
1 find that I was wrong.

Shri Santhanam: Oh, in that other
case he was referring there was no
question of sabotage. I am sorry he
spoke rather hastily.

Many Members have spoken about
the grievances of the staff. I find that
Mr. Anthony is not in the House. He
tried to make a big point saying that
there are several officers in class II
who are still officiating after so many
Yyears. It will take me a long time to
give the details, but the broad outlines
of the matter are these. During the
war 534 new posts were created in
classes I and II. At that time they
were created temporarily. We could
not make them permanent because no
one knew what the requirements of the
Railways would be after the termina-
tion of the war. Therefore, people
«could be appointed only to temporary
posts. After the war we were very
careful in making the higher posts
permanent. The House has been in-
sisting on economy. We have been
:asking the Railways to scrutinise
-every post which was created during
the war to make sure that it was neces-
sary in the interest of the working of
the Railways. Therefore, many of
these posts will continue to be tem-
porary. The House knows that we
have a plan for regrouping. We expect
that this regrouping will mean a lesser
number of higher posts and therefore
we have kept these posts temporary.
But I may add that so far as the class
1II officers are concerned, they are all
permanent class III officers who are
-officiating in higher posts. There are
two classes of people who require con-
firmation: one, those recruited during
the war, whose service itself is tem-
porary and who, therefore, are more
anxious because they have no hold
‘whatsoever. These men are mainly
in classes IV, III and I. There are
wvery few. class II people recruited
during the war and' as I have said, the
majority of the class II posts are held
by class III officers who are occupying
these higher posts created during the
war. In their case they have got a
secure footing. So long as they officiate
they get the salary of the higher posts,
during leave they get whatever privi-
lege is attached to permanent people,
and as such delay in confirmation of
their officiating posts does not do much
harm. On the other hand, the whole
future of those people who have been
recruited during the war and who con-
tinue to be temporary, has to be
considered and we have been contem-
plating confirming these class III and
<class IV posts. As I said the other
day, about 160,000 of the temporary
staff have been confirmed. There is
another one lakh or so to be confirmed
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in classes III and IV. We are job-
analysing the entire system. We have
not so far determined as to how many
class III and class IV posts will be
necessary. There has been some delay
which we shall try to eliminate as much
as possible. Regarding class I and class
II also we are trying fo finalise the
number of posts and as soon as that
is done we shall confirm those people
according to their merit and seniority.

Mr. Anthony made many other points
also but I do not propose to cover
them because he is not here. But one
thing I would like to refer. The other
day Prof. Shibban Lal Saksena made a
great point about the Government not
being inclined to transfer high officers
for purposes of investigation. It was
Mr. Anthony’s suggestion that people
should not be suspended; even when
they are convicted we should wait till
the High Court disposes of the appeal
before we suspend the concerned rail-
way staff. Then, when a driver had
been dismissed after having found to
have caused an accident involving
death and injuries, Mr. Anthony made
a point saying that the poor man had
done very good service and he should
not have been dismissed. He said that
on the merest suspicion you should not
take drastic action . . .

Prof. S. L. Saksena: You have issued
a circular which says that unless the
police investigate the cases the Railway
Board should not transfer the man.

Shri Santhanam: I do not think that
is the rule even in cases where prose-
cution has started, though we generally
suspend persons the rule does not say
that we should suspend them. Each
case has to be decided on its merits
and on the probabilities of the person
being guilty or not guilty. In fact, we
have to be very careful with our staff.
On the one hand we want to root out
all corruption, on the other hand we
should not demoralise our staff by being
too suspicious and too harsh.

Prof. S. L. Saksena: May I read out
the rule? It says:

“Should the Inspector-General or
the Supervising Officer under him
require the removal from any
locality of a railway employee
under enquiry, or of any other
employee whose presence in any
way obstructs the investigation, he
should address the Divisional or
District Officer concerned, who
shall take immediate steps for the
transfer of the officer concerned.
It is accepted that as a general rule,
an employee against whom a
formal enquiry is started must
immediately be transferred and
sent well away from the station
where investigation is to be held
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[Prof. S. L. Saksena]

to prevent him from destroying or
tampering with evidence.”

Shri Santhanam: Well, I do not want
to go into details. Mr. Gopalaswami
Ayyangar has already explained how
the whole thing was thrashed out by
the Home Ministry and finally the
Home Ministry’s decision was accepted.

Prof. S. L. Saksena: I think that is a
thing which has to be explained.

Mr. Chairman: Order, order. The
hon. Member must know that hon.
Ministers are expected to know the
rules.

Shri Santhanam: Mr. Naziruddin
Ahmad raised the question of the
Jodhpur employees. I see that he is
not here, but when this matter came
up to us we attended to it with the
greatest sympathy. I myself felt that
their case deserved examination. But
our real difficulty was this. We took
over the Jodhpur Railway only on 1st
April 1950. All the other previous
arrangements had been made by the
Jodhpur Government and we came to
the conclusion that under the prevail-
ing circumstances and communal diffi-
culties of those days the Jodhpur
Government did what in their view was
the best. Any attempt on our part to
go back on their arrangements would
mean displacement and confusion in
the Jodhpur Railway on a large scale.
We decided, therefore, that we should
not disturb the state of affairs for
which we were not responsible and
only try to do justice to these retrench-
ed employees. We have decided that
they should be reemployed, but in
doing so their original salaries would
be taken into account. That is the
utmost we can do.

Babu Ramnarayan Singh (Bihar):
Their case may be considered for new
appointments.

Shri Santhanam: That is exactly
what we are doing. They are being
emploved. Some of them have been
employed and others will be employed
and when reemploying them we shall
employ them as far as possible on the
salaries which they were receiving
when they went out of their jobs.

Babu Ramnarayan Singh: What
about the continuation of service?’
Shri Santhanam: If they are newly
employed, they will be new employees.
Shri Chandrika Ram (Bihar): But
you are going to give the old pay.
Shri Santhanam: But a new person
can be started even as a Minister.

About the ministerial staff, Mr.
Bhattacharya made a great point. I
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think Mr. Kamath also pleaded about:
the ministerial staff. He read from a.
letter of mine to some Association, and
when he quoted the concluding portion
of that letter that an ordinary clerk
in the Railway is getting Rs. 100 and
if people of the same category are
assured of a minimum of Rs. 100 im.
other walks of life the country would
be much better than it is, I think he
did not dispute the boint.

Shri Kamath (Madhya Pradesh): I
said ‘better’ and not ‘much better’.

S.Shri Santhanam: As a matter of fact,
ir, . ...

Dr. Deshmukh: May I point out that
a lady is in the Chair and the hon.
Minister is saying “Sir” all the time?

Shri Santhanam: Sir includes madam.
Well. Madam, much of the work in
the Railways is even more routine than
in any other depariments of adminis--
tration or business. At the same time,
we have recognised the necessity to
give an incentive for even routine
clerks to work efficiently in the hope-
of promotion. Therefore, in response-
to the recommendations of the Joint
Advisory Committee we have decided
that 25 per cent. of these people
should go to the high scales. That
means that almost all the clerks will
be able to be promoted to the higher
scale of Rs. 80—160. So. I think that
a clerk in the Railways will earn better
than most of the graduates who are
becoming High School teachers in this
country. Broadly speaking, the posi-
tion in the Railways is this. Our
lowest paid people—even gangmen—
are better off than the school masters.
in primary schools and our clerks are
better off than the graduates who are
in the High Schools. I do not say that
their status and salaries should not be
imorpved. but I think it is not right
that in one sphere alone. ...

Dr. Deshmukh: Does this not create
heart-burning?

Shri Santhanam: It is not a question
of heart-burning. It is a question of
having some perspective. Railway
workers cannot become segregated from
the community at large.

_Dr. Deshmukh: But by paying them.
:ll:gher salaries you are segregating
em.

Shri Santhanam: To some extent
that is so. because Railways are a good,
running business concern and these
people have the good fortune of being
in the Indian Railways. Therefore, to
some extent we admit giving them:
better treatment, but we cannot do it
indefinitely and I do not think that any
Member of Parliament would encour~
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age excessive demands. At the same
time. beyond the mere salaries I admit
that there are many conditions of
service which have to be improved. I
think it is only in the Railways that
the problem of housing is being
seriously tackled. Every year we are
building 8.000 to 10,000 houses and if
possible we want to devote more atten-
tion to housing. We want to build
more hospitals. We want to provide
better sanitary and other conditions.
-
Regarding schools, one of my hon.
friends spoke. Here also we are devis-
ing a policy which would be really
advantageous. Take the railway
workers. They are distributed through-
out the country. We could not hope
to build a rival educational scheme
for all railway workers’ children.

Shri Barrow rose—

Shri Santhanam: Please listen and
you may say what you want to say
after I have finished. We realise the
difficulties of railway staff being in
remote places and their children being
unable to have any education. There-
fore, we are considering how far it
will be possible for the Railways to
start and run cheap boarding houses
and hostels where these boys and girls
of railway workers can go and study
in the regular schools and colleges
which are provided by the State
Governments. I hope that when once
we come to this decision the railway
workers will be better off than most
other sections of the community in the
matter of educational facilities. Of
course, in the railway colonies we have
‘no intention of closing the schools
wherever we have got them. We shall
continue them and wherever necessary
we shall strengthen them. but only a
certain section of the railway workers
are concentrated in the colonies. A
large number of them are scattered all
over the country and for them it is not
possible to enforce any separate edu-
cational system. But we do want to
provide them such facilities as we can
legitimately do and help them to solve
their problems.

Shri Kamath: On a peint of clarifica-
tion. The point that I made out was
different. So far as I.am aware, the
Centra! Pay Commission laid down
definite criteria for rcutine and non-
routine workers. Am I to undgrstand
that the Joint Advisory Committee has
taken note of these criteria in cate-
gorising part of the workers as routine
and others as non-routine, or has the
Central Pay Commission’s recommenda-
tion been disregarded?

Shri Santhanam: The Joint Advisory
Committee considered the matter fully
and they came to the conclusion that
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the generality of clerks should be-
grouped under routine clerks.

Shri Kamath: That is
decision.

Shri Santhanam: He may look up-:
the Joint Advisory Commlttees pro--
ceedings.

. Shri Kamath: I have and I think it.
is wrong.

Shri Ramaswamy Naidu (Madras):-
May I know the reason why certain.
classes of station masters who are.
better educated than these clerks are
yet paid low salaries? May I also.
know the reason why there is such a
low percentage of higher class officers.
like station masters in the South Indian.
Railway?

Shri Santhanam: The South Indian;
Raliway people were paid very, very-
low. The Pay Commission raised their-
salary scales and by bringing them to.
the uniform scale the South Indian
Railway 'servants get much more than
the other railway workers. As a result
of our decisions and the Joint Advisory
Committee’s recommendations, the
South Indian railway workers—station
masters included—have been brought .
up a step further and in a few years’"
time when the scales work themselves .
out, they will be on a plane of complete .
equality with all the other railway-
workers.

a wrong:

Again, some people raised the ques-
tion that we are paying different scales .
for the Anglo-Indian teachers and the
Indian teachers.

Shri Kamath: Some people of some.
Members?

Shri Santhanam:
Members.

An Hon. Member: Members are also
people.

Mr. Chairman: May I request hon.
Members not to make too raany inter-
ruptions; otherwise, they themselves
will be at a disadvantage in that their
points will not be covered by the hon.
Minister’s reply.

Shri Santhanam: In this case also
the railway school teachers have gain-
ed a great deal by our decisions.
Originally, it was decided that they
should be put on a level with the
teachers of the State schools. It was
done on the ground that if the railway
school teachers are paid higher scales
than the State school teachers, then the
balance of the State schools will be
disturbed and it will create an agita-
tion among the State school teachers
for higher salaries than what the State

Some hon.
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[Shri Santhanam]

~schools could pay. But on reconsidera-
tion, the salaries of school teachers
have been raised and they have been
‘brought on to the scales recommended
by the Pay Commission for the
Centrally administered schools. The
Anglo-Indian schools, as the House
knows, are a legacy of the past. They
were paying high salaries on grounds
into which I need not go at present.
We are thinking of revising them. But
being a very small community, we do
not want to take any hasty steps
which might look as if their status is
being reduced all of a sudden. We
are trying to bring down the salaries
in the Anglo-Indian schools and grad-
ing up the salaries in the Indian
schools, so that in course of time they
may be placed on an equal footing.
Therefore, there is no basis for any
-complaint of discrimination.

Shri Barrow: The non-Anglo-Indian
teachers working in Anglo-Indian
:schools get the same salary as Anglo-
Indian teachers. There is no distinc-
tion between a non-Anglo-Indian
‘teacher and an Anglo-Indian teacher.
“The teachers, whether Anglo-Indian or
.non-Anglo-Indian get the same salary.

Shri Santhamam: Those schools are
-organised on a particular level. Take
for instance the Doon School. If you
consider the salaries paid to the
Principal and teachers in the Doon
School, they will naturally be different
from the salaries paid in the ordinary
high schools. A similar distinction has
been existing, which we are trying to
eliminate. But we do not want to do
it in a manner which will rankle in
the hearts of those who have for a long
time been accustomed to special
wprivileges.

Shri Kamath: Is it not a fact that
the Anglo-Indian school at Kharagpur
is the only school singled out for this
discriminatory treatment in favour of
Anglo-Indians?

Shri Santhanam: There are other
Anglo-Indian schools also on the Rail-
ways and their case is being considered.

Many hon. Members have stressed
the necessity of restoring dismantled
lines and constructing new lines. I
would have liked to give specific replies
to many of them, but I am afraid I
have got only two minutes: so, I can
-only make a general statement. So far
as the dismantled lines are concerned,
they were scrutinised by the Central
Board of Transport. They decided that
most of the lines should be restored
-and we have drawn a three-year pro-
.gramme. The lines which are going to
be restored in the first year are given
in the memorandum. We have pre-
wared a list of lines which will be taken
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up in 1952-53 and 1953-54. When this
three year programme is completéd, the
bulk of the dismantled lines will be
restored. We have decided that the
restoration of other lines should be
taken up as soon as this programme is
completed, because we cannot take up
all the lines at the same time.

Similarly, I do realise the urgency
of extending railway lines to new
areas. I noticed that an hon. Member
from Uttar Pradesh protested violently
against the discrimination against the
Eastern UP. If he were to take a
railway map of India'and see, he will
find that Eastern U.P. is served many
times better than many other areas
of India. At the same time he will be
glad to know that we have decided
that the restoration of Sultanpur-
Jafarabad line should be taken up in
1952-53 programme. We have also
decided to restore the Bobli-Salur line
in 1952-53. The Panipat line will be
restored in 1953-54. We are conduct-
ing a survey of Quilon-Ernakulam line
and as soon as the survey is completed
we shall give it as much priority as
possible. As for Chamarajpet-Coim-
batore line, that also we hope to
consider in a short time.

We are considering the justification
for a line on an all-India basis. If it
is needed for economic development,
we do not care whether it is profitable
or not. But where it is the construc-
tion of a line in a region which is well-
served with railways, certainly the
House would require us to scrutinise
the financial implications more care-
fully. I would like to have made a
rough calculation of the cost of all the
lines suggested by all the Members.
If the House wishes it, I shall have an
estimate prepared. My rough calcula-
tion is that it would require a hundred
crores of rupees to construct all the
lines suggested by the various Mem-
bers. I do like the suggestion that the
bulk of the amount which has been
raised by increase in the third class
fares should be earmarked for the
development of the country by cons-
truction of new lines. In one of my
public speeches, I myself have said
that if our economic development pro-
ceeds at a fairly reasonable pace, the
country may require double the present
mileage of railways. But it is no use
extendiflg lines without simultaneous
economic development. I would like
hon. Members to realise that each mile
of new line costs from rupees five lakhs
to rupees ten lakhs and the recurrent
charges vary from anything from
Rs. 50.000 to Rs. 75,000 a mile. In
these days railway construction is a
very costly project. We must look
after the finances of the country also
before we launch on schemes. Subject
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‘to this limiting consideration, it is our
‘policy to go as fast as possible with
new railway constructions.

Some Hon. Members: Institute fourth
«class!

Shri Santhanam: We do not contem-
plate the degradation of the Indian
people further by instituting a fourth
class.

Some Hon. Members: You treat us
‘worse_than beasts.

Shri Santhanam: I think I have
<covered most of the points. I would
have liked to touch on some more
points, but I am sorry I have no time.
I hope my senior colleague will deal
with them.

The House then adjourned for Lunch
till Thirty-Five minutes Past Two of
the Clock.

The House reassembled after Lunch
«at Thirty-Five Minutes Past Two of the
Clock.

[SHRIMATI DURGABAI in the Chair]

Mr. Chairman: Before I call upon
Ton. Members to speak I would like to
know whether hon. Members would
.agree to the proposal that we should
reduce the time-limit for speeches from
fifteen minutes to seven minutes,
dbecause today is the last day and there
are about thirty to forty speakers still
on the list. This is to enable more
Members to participate in the debate.
If the House agrees I think it will be
better that many more Members should
take the advantage. I would like to
know the convenience of the House.

The Minister of State for Parlia-
mentary Affairs (Shri Satya Narayan
Sinha): The time-limit has already
‘been reduced from fifteen minutes to
‘ten and what you have now suggested
is that it may be reduced from ten

minutes to seven minutes.
Mr. Chairman: Yes. I take it that

the House is agreeable.
Hon. Members: Yes, yes.

Mr. Chairman: And I would request _

hon. Members to strictly adhere to the
time-limit of seven minutes.

Sardar Hukam Singh (Punjab): May
I on a point of personal explanation
‘Tequest you to give me a couple of
‘minutes?

I have to apologize to the House
‘that I was not present when the hon.
Minister of State for Railways gave
his reply to the debate. I did not know
that it would be coming on at this
‘stage, otherwise I should have been
present. But from what I have learnt
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from my friends I find that a certain
impression has been created—I do not
know. what words were actually used
but an impression seems to have been
created—that I made some irrespon-
sible or incorrect statements. I only
placed two questions before the hon.
Minister. One was about the booking
of those walnut kernels and the other
was about the reservation of berths.
So far as the question about the walnut
kernels is concerned, if the hon. Minis-
ter thinks that there is some mistake
there, I am prepared to produce all
the documents because I did not say a
word besides what could be supported
by those documents. If the hon.
Minister thinks that my statement was
wrong so far as the presentation of
facts was concerned—and I was told
that it was not made clear that it was
for export—I want to say that the
information with the hon. Minister is
not correct. Therefore, if he wants I
can produce all those documents about
the booking of them, to himself or to
anybody he wants. As regards the
other matter, namely the reservation
of berths, I have already stated that I
was offered the berths at the last
moment.

Shri Santhanam: I am sorry the hon.
Member did not wait and see the full
text of the speech before he made his
statement. Regarding the walnut
kernels the only explanation I gave was
that it was not at first booked for
export and when the person tendering
it intimated that it was for export,
immediately four wagons were supplied
and one was not loaded and Rs. 35
were forfeited. He can read it for
himself.

As regards the other matter again,
the only thing I stated was that he
asked for the compartment fifteen
minutes before the train started and
he was informed that it was not avail-
able but at the moment of starting, as
the person for whom it had been book-
ed did not come in, just at the moment
of starting, some railway official
informed Sardar Hukam Singh that
the person had not turned up. That
was all I stated. I never said anything
further.

Sardar Hukam Singh: I have to say
that this latter information is not
correct.

Shri Santhanam: That is the inform-
ation I have been given.

Sardar Hukam Singh rose—
Mr. Chairman: If any more clarifica-

tion is needed it may be done outside
the House.
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siet 9 TgE - aH A =9 fawm
9 %Y TRT L FEAT € |ifF gAR
3 fafawex (Railway Minister)
WEE aal Az FE @ & fF oS
WNAWE o= & @d AR
IJF for S N gegEe N far
o @ g fawad %@ S AWt
& aR g & Wt fF 0 AR
g4 7 %@ & 5 W wwE
(Railway Budget) % a2 aga
@O § 9w A wE e
(Schemes) & 1 wa & <ufwr
(Regrouping) # & § &=
6= F1 W =I=f § 9T w1z (Light)
% uiwwe (Arrangement) &7 30
% ¢ | W q@ g <% fawAr
W FEME | TFA 99 98 oW
(Third Class) & 4faet (passen-
gers) ¥ d+2ww (sanitation) ¥
TR A TGN E o ge 7 &
o Ao dto WEA (G. I. P.
line) & agz o & & 4
dmr fF o T AN G| §WR
W AT IO W WA A
g gl O 7R a d@ W
qga g ganm fF aghagd Mg .9
¥ gl Aaguee af v @ & A
g|T fF A9mTe & ATr o € ARy
FEAETR ot £ 1 S@ # W
g  (First Class), §f5s Fong
(Second Class) &R a8 s &
T3 4, Bfa a8 7o ¥ TG FAA |
W oW & Iad @ e &Y o,

s Fom H ¥9 [T 4 1 ar.

7 fa% a8 Fei T 47 fF @R
yq & gfaomm A GET  E A
g 8T @ fF W IO A/ e
(bogies) @ Iy QW€ W@ W
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e W e & o Wi 9
oW § e ma A @ AT T
4t afex aga & I gz A (Foot~
board) 9T it ¥ w1 W & *
@ H A S A et ME F
I 9 @ QAT A @S FT
7 # qW FeAe  (Compart-
ment) # Fov fewr @R F@w &
fewe (Ticket) ¥ wa F o & &,
9= 9fF g gifee  (Amenities)
T ¥ gwd § Taled el i)
g 3 FT IWT 1@ ¥ AR A
A SurEr A F F A AT A
Fgit 5 39 ) faEm frar smd@ e

§ Sy g 9w fF oanfr gl
fafrex are faex TR T &
F gAmrEr g 5 9@ §w dNv
w3 @ E AT AN FC®
§ 36w ot gma aAa & &R S
AT AR WA AW € ST B OEW
AT F AT WAT AT § AUME
AW ST AT TR A1 A qr AT
g 99 & & §)

N W AW ¥ A g
AT AN @ & 1 I A N Ow
@ ok W v 5 oIT W
@I TgT F9 & AT 39 F feaAa
wrT (Dearness allowance) ¥
aR & o fawmm 4 ) G9g S
N ag & F O sadr wEr &
af g 1 il T9 9 § fafaex wrw
F o 9=t A7 ofr 1| S zw wEmd
F @S FYE F T FTE I
g N ARFET FMMgd | S
AT T TSN W & @ A=
iy WA & fem @ syt @ @
fdlmmd dwe g
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ar ag fodfs | el & agmd
Q@ E safeqd W & 0 wgms
A Tifed AR qaw e W @
f& dff g7 9T § wwEa W@
% wfed ©id wsw A @
IR qHEE FAA |

H gt § aw v § AR
7 qg7 3g@ et 1 a4t (buses)
R sfal § god d|r § 1 i
M AT Ee §F o e d
HfAEl F TG I AR &JIS FLAT
afgd | arr w1 9T gfea wTEr
A& F R ¥ APEETI aF T
A AT T fFoag @ gErowr
FATE 1 Y AH fawar € 1
w2 wE AR dfve @ ael
F @ WRr e R ST § 9%
o3 o ael ¥ fog fa= ww
foar 9@ § 1 FidE B AR § AR
e Q& fafie § qwfod AR
TR FE T ) I7 g AR
F SrAd § A F awmd gfF
=g g9 7 faa &W f5 o2 o9
¥ §fesd F1 ¥ g N wgfead
Fao fagag fF e &fre alvwe
@ & dfged a1 s £
-(English translation of the above

speech).

Shrimati Uma Nehru (Uttar Pra-
«desh): I have nothing to say much on
‘the subject as.our Railway Minister
‘has always been saying that every
thing is going on smoothly and he is
"being thanked for that as weil. I have
‘to say only ahout few things which I
have observed myself. I have seen
~many things in the Railway Budget.
“There are many schemes in it. Refer-
ence has been made about regrouping
-scheme and dining and lighting
arrangements. But I have to speak
-only on few subjects. Firstly. I would
“like to speak about the sanitary condi-
-tions.prevailing in third class compart-
ments. Recently, I travelled on the
“G:LP. line. I saw that there were fans
«¢ven in the third class compartments
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and all were in working order. I was
much pleased to se¢ them. But I was
sorry to find overcrowding in the com-
partments. I travelled from here to
Ahmadnagar and [ found that only one
train goes to Ahmadnagar from
Manmad. There were first, second
and third class compartments, but the
number of third class compartments
was very small. There were no
passengers in the first class but there
were some in the second class. There-
fore, I only want to say that if some
arrangements could be made for re-
placing the first class bogey by two
third class compartments, it would be
far better, because, not only there was
overcrowding in the compartments but
persons were also travelling on foot-
boards. When I saw persons travelling
on the footboards of my compartment,
I opened the door and ~asked them to
get in and told them that as they all
possessed tickets, and as the railway
was unable to provide them with
amenities, therefore, they could travel
with me. I will not say much on the
subject, except that it should be
considered.

I know that our Minister Shri
Santhanam has just told vs that he is
looking into every thing and is trying
to set them in order. But we want
to place before you those things which
come to our knowledge tnrough expe-
rience and we want that you should
also consider them. As a matter of
fact you do look into every thing.

I had a talk with the railway
employees and generally I do have
talks with them. They said that their
pay was very meagre and they also
complained about the dearness allow-
ance. The reason is that the prices
of things have gone very high. The
hon. Minister has just talked about it.
But we should consider as to what
should be done when the prices have
risen so high. When the prices are
going high, the fares are also being
enhanced. There arc two opinions
regarding this. One is. that as the
prices of othar commodities have risen.
the railway fares should also be en-
hanced. the other is that as the prices
of commecdities have gone high,
enhancement of raiiway fares will
mean adding to the troubles of the
public.

I work among the villagers and have
seen them travelling in buses. Even
then, I think we should pay more
attention towards third class passen-
gers. There is no satisfactory arrange-
ment of drinking water at the railway
statiors. When 1 travelled from
Manmad to Ahmadnagar, I found that
it was dry all around. There was no
arrangement of drinking water. But
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more attention is being paid towards
providing comforts to the passengers
of first and second classes while no
attention is being paid towards the
passengers travelling in third class. I
have nothing more to add as both the
Government and the Ministers belong
to the Congress party. They are very
well aware of our ideals and I hope
they will provide every kind of com-
forts to third class passengers as thev
do in the case of first and second class
passengers.

#fen go dto fog: T TS
At F wwqaE IME fF R AW
Fq @B FAYF A T F aiw
fme & s & auTa FT

# g9y 9gF qAR AT § W
fafaee areE %1 wwa fod T SR
uF S g € fr farsa w3 s
AW WM A IEHT AT AR
a9 4v7 § e ag g el §
T faemr @ | @ for 7 g
e AfcaraaT IJOTE 1 T Q T q®
ara #Xa1 g f o SR ag e
frar st @@ dmwm A fr faee
W @, q@ T T F T H
farenr 3@ @ &1 Sfaw & € wifw
faren wRw & ¥wnfeat &1 aga @wv
T & 1 TR g FAr R e A
FHIICEN

fraRa 7 fgead & o
Y T @ § AR IJF AW oF
oA & R T O Y e s
oW w1 | 38 s § e e 3 M
S qEE IS T& Jq9 A1) & q A
T QT AR I A T g€
qat #R @ A} e 2 Arsho ardo
qto & g UF SFEA & A %
e & 5 Fora A Ae =
ST § X A FEX QAT 9@ ar
Tae SEF for @@ www Awdw
W | TG WRAAA G, WA
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afar fawea 52w 7 823 (centre) #
AR R TF A @S EAA ¥ 7
F @A Y g AT AWM T3 7%
FTIE PTT AIHAGLT F foeT Y
St faver 2w a7 o g1 (heart)
g T facge 1w &t sEw ) T
T ore qwwm @, 1oy § wg
TS [/ ARATE O Azt Fa> @
5T TR 3 (layers)d | Fcfird Fr
TE W A T gE & qwi N wrwer
& 3fF RrisiRree (Geologists)
W AT E 5 o wer Tw de
(bed) ¥ ¢ a7 gwaamar 1 ar
aifas gfez ¥ s st ¥ Fogrer
¥t & awmar § o g wTEA
1 A Y g SRR A |

8% o femx (timber) s
arg Y a9 § T 95 W fae A
9% gl §, AR AW FS Iq gAT
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gre & A 5 fad ag #
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fF oF ¥ @t TWE @ WA
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@, Tt Ry T EE & fEmr
agrn | faa aww S ag w7 o9
fe ® % areew 9% (mild shock)
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TG O F& F@T 1A KA
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X AT L A A wwmar g e
gt 9 W wEfET § W) ag
25 g€ g @ g oS§ &
ay FT W, ;i® g7 W A
T I & 1 gw 7 fEta
fegTm daz (Preventive Deten-
tion Act) @ X far R =@
N aw & W g fFar, derfE
fafsves (Vigil) Fgwerr ot F
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<8 1 FE Wy F W. E, @
‘qZ 48 w1 GET A T F A
# % Jd A F1§ g af e o
A N gad feew F ada aw
F 7z @ a7 faw fere & 937
% § 1 97 ¥ fal 9@ s 39
Rz (rate) @l Iid ag A fa=r
fegz wfT @ ¥Q gam & A
g & fF fFa a@ wwra &)

N [H FgT FT  FEA AT
¥fer §fF WA aw T § W oA
AT X WA AGH FFAN

(English translation of the
speech).

‘Capt. A. P. Singh: First of all I thank
you that I got time to speak. I shall
finish within five minutes.

I have to thank the hon. Minister
«of Railways for his declaration that
Vindhya Pradesh will continue as such
and that the area and population of
Vindhya Pradesh are sufficient to
warrant that it need not to be integ-
rated with any other Province. For
this I compliment him whole-heartedly.
1 also hope that when he endeavoured
towards this and made the declaration
that Vindhya Pradesh will come to
stay,- it is essential to make proper
railway arrangements there for there
is a dearth of railways in Vindhya
Pradesh. It depends upon him to fill
this void.

A dam over Rihand river is also
being constructed in Vindhya Pradesh
and there is further a scheme for the
-construction of a railway line from
Chunar to Robertsganj. My submission
is that if the line that is to be cons-
tructed upto Robertsganj be extended
to connect Rewa and Satna via Sang-
roli, it would become a junction on the
G.LP. Railway line, and if the Bombay-
.Calcutta Mail is diverted to pass over
this route, this would probably be a
shorter distance. That may or may not
be done, but this area is the centre
of Vindhya Pradesh and if Roberts-
ganj be linked by a’ railway line to
Mauranipur via Satna and Tikamgarh,
the heart of Vindhya Pradesh will be
set aright. No doubt. it would be a
long line, but I should like to submit
that there are big layers of coal there.
Coal is also found in the area where
the line to Chirmiri passes over, but
the opinion of the geologists is that

above
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the coal in the former area is of a
better quality. Hence from economic
and income considerations too I think
that if this line is constructed, it would
be very useful.

Besides, timber and bamboo are also
there and mills can also be run, and
specially when a dam is also going to
be built in that area, the railway line
will provide means for its development.
So far for the construction of a railway
line. Everybody spoke about railway
lines, so I also made a request in my’
speech to the hon. Minister to lay
down a line there.

Now, most of the criticism has been
levelled against the increase in the
fares of third class. I think it has been
rightly done and indeed I would thank
the hon. Minister that he has increased
it only by one pie i.e. only 25 per cent.
When he declared that he was to
deliver a mild shock, I feared lest he
might be going to increase the fare to
16 pies in the same way as it is said
today that the value of rupee today
has come down to only 4 annas. So
I began to remember God, for my
grandfather had told me that by taking
the name of God at the time of trouble
prevents the calamity. Thus while he
spoke about mild shock I began
remembering God, and the fare in-
creased only by a pie, i.e. only 25 per
cent. So I thanked God for it, because
I had been taught a lesson beforehand.
Once when I was a child, I was going
with ‘Ramm Ram’ on my tongue when
a scorpion stung me. I went to my
grandfather and asked him as to why
the scorpion had stung me while I was
taking ‘Ram Nam’, as he had told me
that ‘Ram Nam' would keep away all
the troubles. He said that if I were
not remembering ‘Ram’, a snake might
have bitten me in place of the scorpion.
So when I remembered Ram, the fare
increased by only 1 nie and not by
16 pies. I thank God for it. I think
everything is possible here; if it were
increased to 16 pies even then we
would have approved of it for we
approve anything done hare. Recently
we have passed Preventive Detention
Act in a dignified way for. as Shri
Kriplaniji mentioned in ‘Vigil’ that
whatever we do or whatever the
Government do, we do it with an air
of dignity. So we passed the Preven-
tive Detention Act with dignity. As
a matter of fact the provision of clause
371 made by us in our Constitution
hangs like the sword of Democles upon
the heads of 10 crore peonle of India.
It is we who had passed it and the
Government do not want to delete this
clause 371 from the Constitution. When
a Government can do all this, I would
indeed thank them that they made an
increase of only 25 per cent. in the
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fares. When I look to the other Minis-
tries, I find the work of this Ministry
comparatively much commendable.

Secondly, it is said that the poor
will be very much hard hit by this
increase of fares. I do not understand
why. Who are the people that travel
in trains? I would certainly say that
‘the hon. Minister should have given
some facilities to the students. Now,
‘who are the people that travel by
trains? The Government employees
get travelling allowance. The busi-
nessmen earn enough; they will not be
sufferers if they give a pie more to
-Government. Besides these, those who
mostly travel are pilgrims. They too
are of two categories. One is the rich
class. They pay large amounts of
money to the pandas. So if they pay
something more to the Government
and a little less to the pandas they do
not stand to suffer at all. The other
class is of poor people and they all
travel without tickets. So whatever be
the rate, they will go without tickets.
Hence I do not understand how it is
aunreasonably high.

I had to say more, but the bell has
gone, so I would stop now.

Shri J. N. Hazarika: In spite of the
failures of the Railway administration
in the State of Assam, I wish to con-
gratulate the Government and espe-
«cially the hon. Minister for the unique
engineering ‘effort displayed in the
construction of the Assam Rail Link.
At the same time, I must say that the
administration of the Assam Railway
is not at all satisfactory. As I have
often said in this House, I always
found that ordinary amenities are lack-
ing throughout the length and breadth
of the Assam Railways. In Sakrigali-
Manihari Ghat, the ferry service as
‘well as the transhipment are not at all
satisfactory. Perhaps I am the first
Member of Parliament who travelled
in the Assam Rail Link from beginning
to end. 1 travelled by this route on
the 30th December last. I found in
Manihari Ghat during transhipment
there was no light in the first instance.
Afterwards, however, we got the light.
in the tea stalls, the tea vendors ran
away when the passengers arrived.
After waiting for a long time, a man
came and prepared tea; and then we
got into the refreshment room. The
people there were not keen on enter-
taining. There are no sheds or waiting
rooms for third class passengers. When
we got into the compartment, we found
that there was no water in the bath
room. We asked the Railway people
there to supply us with water. They
did not supply. Afterwards, we came
to Katihar and there also we found
that there was no water, and we were
told that the dynamo had failed,

352 PS.D.

.
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Such is the state of affairs in the
Assam Railways up to Pandu. It takes
43 hours from . Calcutta to Amingaon
by the Link. By Air we take two
hours only; but through Pakistan
Railways we took only 18 hours.

Some time ago, a survey was made
for the construction of a bridge across
the Brahmaputra between Jogighopa
and Goalpara town and also to cons-
truct a new line between Bongaigaon
and Joghighopa and Darrangiri-
Dudhnoi. In view of the strategic
importance of this Railway, I would
request the hon. Minister to take up
this work at once.

Today the greatest rival of the Rail-
ways 1is air transport. We have
incurred some loss in respect of the
Assam Railways, as the hon. Minister
of Railways admitted on the floor of
the House. I may say that this loss
is entirely due to lack of adequate
supply of wagons for goods transport
and coaches for passengers. I would
request the hon. Minister to put a
sufficient number of wagons on
section. During the earthquake, there
was a great shortage of iron and steel,
cement, and other essential articles
including food and cloth in those areas.
Even today, many of these articles
have not reached those areas. I am
only considering what would have been
the case if there had been a war. It
the condition of the Assam Railways
is to continue as it is, I am afraid,
in an emergency, the whole country
would suffer. I would request the
hon. Minister to see that the adminis-
tration of this Railway is made more
efficient. As I suggested a bridge
should be constructed over the
Brahmaputra in the place indicated,
and the Railway extended up to
Gauhati, thus making the Railway on
the south of the River a complete one.
In view of the strategic importance of
this Railway, we want another- alterna-
tive Railway. This should be on the
north bank of the Brahmaputra, taking
over the present narrow gauge system
from Rangapara to the Tezpur town
and extending it to the north of Dibru-
garh through North Lakhimpur town.

A number of accidents take place due
to the absence of gates at the level
crossings. I could cite instances; in
view of the fact that I have no time,
I will content myself with requesfing
the hon. Minister to see Yhat gates are
provided at the level crossings. I had
been once to Saikhowaghat, the
easternmost Railway station in Assam.
After the earthquake the railway lines
has been restored to that station, a3
stated by the hon. Minister. But,
there is only one train to that place im
24 hours. I would suggest to the hon.
Minister that he should restore all the
previous services thereto.
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Coming to refreshment rooms, at
present, the contract for catering is
given to a contractor for one zone and
generally the contract is given to either
refugees or co-operative societies. In
‘Chaparmukh which is a junction, the
contractor of the Refreshment Room
is a refugee. I am sorry to say that he
is misusing the contract. Instead of
eatables, he has got stationery articles,
darees and neck ties. 1 would request
the hon. Minister to see that this sort
of abuse is put an end to.

In the end, I would suggest that foot-
overbridges should be constructed on
the level crossings in the towns for
the use of the people. There are so
many level crossings and people have
to wait for half an hour at a time for
the trains to pass and a lot of time is
taken in shunting the trains.

Shri Thimmappa Gowda (Mysore):
I want to impress on the Government
the need to lay a connecting line from
the West Coast to the Mpysore Rail-
ways, that is from Mangalore to
Hasan. There is already a line from
Bangalore to Hasan and if this line is
extended from Hasan to Mangalore,
the distance being about 100 miles, the
entire area of about 20,000 square
miles would be covered. A major por-
tion of this area is, as you know,
Malnad. Malnad, as all hon. Members
are aware, is famous for its natural
beauty and richness, and fertility. Now,
it has become completely neglected.
The population is decreasing and vast
areas of fertile lands which were for-
merly under cultivation are now
becoming fallow. Nature is very kind
and bountiful in Malnad. But, our
Government, I do not know for what
reason, since a long time, is not paying
due attention to improving the abomin-
able conditions of Malnad.

‘[MR. SPEAKER in the Chair]

Various agricultural products are
grown in Malnad: coffee, tea, rubber,
cardamom, timber; other agricultural
products and forest products are also
grown there. For lack of transport
facilities, all these things are going to
waste. When we approach the hon.
Minister of Railways, he says, that
unless the question of the west coast
ports is settled, this line cannot be
taken up. That question has not yet
been settled in spite of several
demands. But, I would submit that
frrespective of the location of the ports,
this Railway line is very necessary,
because, lack of communication means
lack of civilisation and lack of pro-
gress. I would therefore urge on the
hon. Minister to view this demand with
all sympathy and consideration and
take up this line at least.
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Another thing that I want to urge
on the hon. Minister is regarding the:
location of the headquarters of the
Southern Zone. The hon. Minister
stated in his speech that the head-
quarters of the Southern Zone will be
located in Madras. If we see the Rail~
way map of India in the south, Madras.
is not located in the centre. It is in.
the eastern corner of the Southern
Zone. From the administrative point
of view or from any point of view,
Madras cannot be the centre of that
Zone. Bangalore is situated in the
centre. It enjoys a salubrious climate:
and it has got all other facilities that
are required for the headquarters of
the Southern Zone. Therefore, I
request the hon. Minister to reconsider
his opinion on merits and make Banga-

lore the headquarters of the Southerm .
Zone.

3 r.M.
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(English translation of the
speech.)

Maulana Masuodi (Jammu and
Kashmir): I wish to say a _few words
on Demand No. 15. The Demand in
question relates to expenditure in
respect of construction of new railway
lines in the country. When we note
that a paltry sum of Rs. 2,63,00,000 only
out of a total revenue of 275 crores
has been sanctioned for this purpose,
a feeling of surprise overtakes us and
we simply fail to understand the
possible basis of the policy pursued by
the Ministry of Railways regarding the
construction of new railway lines.
Communication, no doubt, are an im-
portant factor in the overall progress
. which India has to make in various
important directions in her first post
independence phase. We would have
been more. pleased to see the Budget
having a deficit of several crores
rather than its being a surplus one,
had a substantial sum been provided
for the construction of new railways
which would have given an indication
of the possible scheme which the
Ministry of Railways may have had
before them for the progress of India
as a whole. When we note that in a
country of the dimensions of India, in
only 33,000 square miles out of a total
of 12} lacs square miles of area rail-
way lines have been constructed, that
vast tracts of land, big provinces and
far flung regions are cut off because
of the absence of all communications,
then the achievements of the Ministry
of Railways cannot be praised. India
is a vast country whose water trans-
port, and other means of travel and
shipments happen to be situated on
one particular side only and, as such,
the interior parts of the country are
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devoid of all those means. In the
circumstances the railways are left as
the only means of communications
capable of removing that handicap. But
one is simply astonished to find a pro-
vision of only two and a half crores
of rupees for this purpose out of an
overall approximate revenue of 300
crores and one fails to understand the
basic policy working in this behalf.
In particular, in the Jammu and
Kashmir State of this country which
is spread over an area of 84,000 square
miles, not even a single mile of railway
line exists and once again that State
has been altogether ignored in the
matter of construction of new railways.
One new provision that we find in the
programme of the construction of new
railways is the construction of the
railway track from Mukerian to
Pathankot that is spread over a dis-
tance of 27 miles in all. It has been
stated time and again during the last
three years that it is under construc-
tion. Considering that a 27 mile rail-
way track has taken them almost three
years to construct, one can imagine the
time required in effecting the necessary
progress in the railways with which
is inter-linked the alround pro-
gress of the country as a whole.

Kashmir should not have been ireated
merely on a basis of general progress;
many other considerations ought to
have engaged their attention. The most
prominent of these is the question of
Defence and its geographical position
as a Frontier State. Although efforts
are being made to resolve the dispute
between India and Pakistan over that
State through a popular vote, yet none
can say whether Pakistan’s obstinacy,
a bitter experience of which we have
been having for the last three years,
will make it possible to settle the
question of Kashmir's accession
through peaceful means of ‘plebiscite’.

None knows whether obstinacy of that
country is not going to result into a.
major conflict. Even if it is settled
through peaceful means, it is danger-
ous to be indifferent towards having
modern communications in a frontier
state of the type whose boundaries
touch Russia, Afghanistan and, over a
large area, those of Pakistan. It is
difficult to treat this fact with indiffer-
ence. To me it is most immportant and
indispensable to have the best and
most modern means of communications
from one corner of Kashmir to the
other. The other party holds that
Kashmir should join Pakistan and it
is claimed that its communications can
improve much more than they can be
expected to improve in case of its
going over to India. We can meet this
objection very easily by spreading
today a net-work of railways in
Kashmir. A major part of Kashmir’s
trade is blocked merely because there
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are no railways in that State. You are
aware that wood used for building
purposes is the most outstanding item
of export from Kashmir. With the
provision of railway facilities we can
increase the volume of its export by
many times. If not more, then, at
least, with a railway track from
Pathankot to Jammu and then up to
Akhnore, we can export wood valuing
several crores of rupees. Not only that,
there are coal mines near Jammu but
we are faced with difficulties of com-
munications in transporting it. Because
of a lack of transport facilities we
cannot make use of this coal in the
best possible manner. Had it been
possible to run railway trains up to that
site, the Central Government and the
whole of India would have been much
benefited in respect of that coal. At
present we are spending crores of
dollars for petrol, but we can have
petrol at Pathankot in sufficient quan-
tities both for our civil and military
purposes provided we construct a rail-
way line only up to Jammu. In that
case you would have saved not only
your exrcnditure of petrol which could
be had from the coal mines situated
quite near to the town of Jammu, but
it would have been possible to supply
it to a larger part of North India. There
are many other reasons for which the
issue of construction of railway lines
there should not have been thus
ignored. 1 consider that the overall
progress of India as a whole, and the
questions of Kashmir’s trade and the
Defence of India as a whole demand
a reconsideration of the issue by the
hon. Minister of Railways, who should
see to it that the Budget does not lack
in the provision for the construction of
a railway line up to Jammu. With
these few words. I congratulate the
hon. Minister for the remaining part
of the Railway Budget.

S\ Q8o &o TTW : AT WERA,
g for g A 5§ W
T Iy FW O AT Ao faa,
Iu fir R Fgr WNE @A w1 Y
a8 qr 1 TR F AR wrewl &y
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g T@Es ¥ dg TR SERG
1 wE a> § 1 few F g
Iv F gwe g fo% FA ¥ A
NI4T Al gwar F fye aw@
WX I ATHT F FTS FS qEST B
I FT AT ¥ AR SAT §
¥ §HY A qEl F gRear B
@ F ger @ wwr 1 e
Iq I F AGT JAH qiF F AB
AT & A T AT AR fArEw
F w f§ ofom @ amar 1 S
@ & 7gt ag g 5 WA N feoet
F q@ard € @ ® A@ Fav
Feafa® A= Sav § IfFT 91T 9
o § W™ A ge war g av
T AR wTEE & W § )
W FT 9@ TR F B g @
WY AN IJEen H F gEREAT
FW § IW AT §T SN A W
IEAT & | @AY AT F AR @AEA:
saar & Aa faefawr @ &
Feel Td g@ AREIH A AT
fows &7 ¥ 99 = & 1 ¥ I
F AWA GG F TEE@ET FQA
Fiwm & I ° PE F &)
¥ oge @ & AR miwE #
FgfaaT F1 @A gY I W AW FQ
§ @ § S URER 9 N ¥
T # dzar § mafed A @
T 1 gT T g A g1 SW
gwg g% ok amar § fF fendae
N aw ¥ AN R A T
g X AAflg N N gER qwE
HiHe @Y §, 99 A A v
T &1 wWied & FW g
MAT W AT, w9 A a8 FF
fe dar fF W cwak A w €
fe 91 @it F T €Y T/WH
(Step motherly) fiz#e (Treat-
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ment) AT E 1 FIA T W [WH
WA U W o= aqd e
AR FIgE F AE I T I
to AR T W A F9AT wrEA
=8 axg ¥ F1aw I F fog
femr ar 1 Sfeq o3 AR W A
FTRE wfeg F @ ggwa &
g @usd faed 9T W ST
AET FE N W gOzar 4, @
T A gg aR 3@ wwr A S
Fogw wegw s § fF R
forrr & war a=§t 7 & e
3z 77 (Broad gauge) #'R ez
W (Metre gauge) #g@ & N
FFR @ I &A1 or5Al § 6%
T N dfF 7 s § EE
TRT W AT g1 AT dfF A
T ¥ T FW AL gIAT 94T,
wfed TN TR 9@ F 9™
®VY 7 A @ At A)
T AP F] gH TW@IT FWQ 4 q
g WA T FgW 5 I9 A9 Gy
1Al 7 @3 wax (Railway fare)
o1 % (freight) &Y &7 &
3fF A g@ER 7 _AT F fred |
;1 fear sl frar Y & oF gy
7 | ¥feT HE @ F T FEAT g
& v Mz A & &9 N s7aER v
£ 1€ TR WY v & fod Fg
qET F) AT A E | F HOAF qER
78 Gefufreifea (adiinistrative)
a1 wrAfaas frerd (financial
reforms) ¥ ar 7 Fgar, dfeT 3w

FIEATRMEAT T N I 3~

97 § Ao 1, 39fET § 399 T
HAIYHT SAF TG SIS | fad F
I F wgw fr fgrgeam N a7 g
a7 97 fr 2N Fearadl A WX
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s} gfear aaAdz ) 3 AT 0w A
frer @ § ak s Feffefe
fewred, @ ergAfaee el 9T
frd ma g, & s g s § )
ofFT @19 @ 4 =g sgm fr frg> af
Sq gAR AT 7 T FUAT a9 T
frar v, S awg oI w9 @1 5
2§ @Y w1 AETST AT wnfed |
@9 A St §¥reat §, gfrew (units)
€ ST fee ¥ 3@ w¢ 7% ferr
a7 gfrew @ wifgd 1 SER
AR JIE A F GAF I T, IfET
O & R GRS 3T a7 Farg
B9 F ge g W g 1 faw ug
w1 fF wEw F @R 9T ged
™% (Southern railway) #t
fot FX OF g9 a9 W § 1 S
fF am w7 fed g W
qr IEF FIER g &9 dax
A FT A oA AT ST Frfed oY )
IEY SW F @ FEd AR
ST & HY gaqr 5% rar fF gw T4
W F §9eT ¥ gH WEAfRES TFE
&V AT BT §H AT & | 39 A1 HY
# ¥ fem 2l w® wsar 5 agi o
TS YA F[ qAIETF §, IX 7 oy
1 TF TG g TIfgR fF 3w W -
@ ¥ T[W FT HAT ERT | YT
fs 9% aga +w &, Wfed & -
fge F M a9 A AR T 7
o @9 TET AR g™ ¥ ag
T 7ERT FT AT WX A9 F &
feorar & A ag Fg T & v Iu% a1
it aF g 4 foar € 1 anf
a5 fdfifstas (Rehabilitation)
R #ad9dz(development)dF Y
Y FUE, ITH AR A3 AT 7 &
frd @ &
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[ Bwe Q0 @]
O o fear mn € 1 7€ T
am § i sfige s wEe F e
W A TG g, MfFTgA N aw
wg & fF o grfad & arg gk W
TR FT T T AE WTE AW
gRid Nfew Afem § fr 3w faamr
w1 F1d gt qx | Ay §, @ I
o 5w 9X T § R e aw ¥
Y g A A g g 1 Ay aHE
# agf anar fv gaF @@ ww €0

qq | UF a1 g FI A G e
g ¥ el A W@ w1 § B @R
T Y 7 A 93 o A 9@
®T ATH AGT FT qESH FT @A
wifed | Fgwwar g 5 @ e
aeE w5 FT sema S g |
fergeam &1 ®1E o A, fggaT
At N Wi R g3 e W T
N THESIH HY ITH AR FA § AR G
R a9 av & gwwar § 5 gw
® IER P A W@ E @R
qrera w7 A € R 9 For
9T B AT TEAG § AR A A
w g fo o Ut @@ gOA g
¥ frqraa & faeft &, 99 & @gw # ge-
®TT AT AT TG E, TgT FA &,
SfrafeeNgmu ol e frgw
a A AR &1 faRR T W
AT ALY F THITE 4T G a0 A
HoFT aarY T o7 1 SES fod ave
¥ RIFAT TE Ao a4 & W q
qT T AW T A AET T §
A o @G FIT AN AXE
N AA@H I ¢ & I
fardh anfaal & gfawr & foi aff a<
SEE # IURT S Y T A
tfe & w@ wx fwfo s =nfgd o

W gfed sud fagix & Ao,
aifsy HX =gaE ¥ TEH 3 foq
WY ¥ T ¥ 9gT I€@ § | 9@t
TAW §R FT FAE g, IO, BT
Tofe gd efalt fag & o1 9T
§ | Tgt T (transport) #T T-

Iw SFA T ¥ 39 fagi aar
® feat aFdiwl &1 WMwEr F@r
TeaT § | 3T (wagon) T fred FY
awg ¥ AT TN # qgfoaa 7 R
% aog ¥ IS A faw qrar € 1 T
I A FT AT H @I gY G IS
AT AT AT I€) § AT IEH
I fagR & ST g AR arforsy
T A aEd g )

I { & GWAF H0 F qurE |
g 5 SN X ®1 R FW A7
aTE a faar § 1 Sfe F e &
Ty I gg W A% fewrean fF MY
AL ATE 97 AR WX T F qUE
TF UMW 99g)T FIT 91gd HT I8
a T aifgd fF ooF AN T o
WET o § AR gER Y ATh IR
StaT i R ABEE F A9 FAT TECr
g fF sl o Qar o @ §)

(English translation of the above
speech.)

Shri S. N. Das (Bihar): Sir, I was
not present on the day when the hon.
Minister made his speech while pre-
senting the Railway Budget before the
House. Later when I carefully read
his speech and also the reports that
were distributed among the members
by the Railway Department, I really
felt very happy. We feel much en-
couraged by the statistics and reports.
that are put before us in a very
attractive form. But I cannot help
saying that just as a peacock on seeing
rain clouds in the sky begins to dance
and feels extremely happy to see his
beautiful feathers but the moment his
eye falls on his legs, he is very much
disappointed, similarly I feel very
happy to read about the improvement
described in the Railway reports, but
when I travel in the trains in my State,
this happiness goes away. I feel very



4076 Railway Budget-—

ich ashamed, specially when the
}21‘1213, passengers begin to criticise the
Government tooth and nail on the sad
plight of railway passengers.  After
the freedom of the country, people
have naturally begin to take a special
interest in the members of legislatures
and the Government officials, and on
seeing any of these they start,criticis-
ing the Government. I travel mostly
in third class and therefore when I
hear peoples’ remarks about the incon-
veniences which they suffer while
travelling in third class compartments,
I am really distressed. At that time
we can well imagine how far the
reports and figures put before us by
the department and the hon. Minister
are true. I hope, therefore, that the
hon. Minister will excuse me if I say,
as one of my friends has said, that
metre gauge is being given a step
motherly treatment. The railway
system in India was introduced by the
British people to spread their trade
and commerce far and wide and also
to strengthen their administration.
But it is a misfortune of our country
that the evils of British rule are still
continuing even though the British
have gone and we have attained free-
dom of our country. We feel that
Broad gauge and Metre gauge are the
two sections of the railway department
like the two children of a mother. The
British Government used to discrimi-
nate between the two because to them
Broad gauge was more useful than
Metre gauge and hence the latter was
always given a step motherly treat-
ment. We tolerated that treatment,
although I must say that both railway
fares and freight were less in metre
gauge in those days. But the national
Government enhanced the fares of both
and now there is no difference between
the two. But I regret to say that we
cannot speak high of the Railway
management in so far as its attitude
towards the metre gauge is concerned.
I wanted to say something about
administrative and financial reforms,
but neither it is a proper occasion, nor
I have enough time. I would only say
that although I know that the State
Railways have been merged with the
India Government Railways and that
certain administrative and financial
reforms have been introduced yet I
must also point out that our hon.
Minister, while presenting his budget
last year had told us, that there would
be reorganisation of the railway
system and that new units of railways
should be formed. A year has passed
since then but the scheme with its full
financial set-up has not yet been
presented before the House. He has
only said that Southern Railway has
been formed into one group for pur-
poses of experiment. According to
what the hon. Minister had stated last
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year, the whole scheme should have-
been presented before the House. This.
should have made known to the-
members as well as the people as to-
whether this reorganisation of Rail--
ways is going to result into a loss or-
an asset. I must say that so far as.
management is concerned, there should.
be no doubt about the fact that country
will be benefited by this new reorga-
nisation. Now, in view of the short
time at my disposal, I would like to
draw the attention of the House to-
wards the metre gauge of North Bihar.
I have to invite the hon. Minister’s.
attention towards that and I regret to
say that justice has not been done to-
the metre gauge as yet. Most of the-
rehabilitation and development work
has been done on the Broad gauge ancé.
metre gauge has always been neglected.
It is pleasing to find that the hon. Shri.
Ayyangar has now given his attention
towards it but again it is regretted that
he has realized the fact, that full justice
has not been done to metre gauge,.
only when he has given a notice that.
he intends to retire from his present
post. 1 do not understand why it is.
so.

In the end, I would refer to only one-
point. Many hon. Members have sug-
gested that the hon. Minister of
Railways should travel in third class.
compartments, and see how the general
public undergo so many hardships. But
I think it is an insult to the hon.
Minister. If a leader or a Minister of"
our country would realize the difficul-
ties of the people only when he himself"
travels in third class, I am afraid, the-
future of the country is not very-
bright. Our Minister knows the diffi-
culties of third class passengers and:
we also realize that it is really very
difficult to get rid of the evils inherited.
by us from the old regime, but even
then we ought to pay some attention:
to that. There was a scheme to cons--
truct a bridge on'the river Ganges at
Mokamahghat in Bihar State, and a:
sum of 12 crores of rupees was
provided in the budget year before last,.
but I do not know why that scheme-
is not being worked out as yet. I am
one of those who think and understand
that railway lines should be construct-
ed not only from the point of view of"
the convenience of the passengers but
also with the object of the development
of trade, commerce and industry in the-.
country, From the latter point of
view, it is very important to construct
that bridge in North Bihar. There are-
not many industries in North Bihar
because coal, iron, etc., have to be-
brought from South Bihar. The people-
of North Bihar have to face so many
difficulties on account of inadequate-
transport facilities. They are unable-
to get coal because wagons and other
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transport facilities are not available.
“Taking all these points into considera-
tion, 1 think it is very necessary to
-construct this bridge as it will lead
to the development of industry and
trade in North Bihar. In the end, I
-congratulate the hon. Minister that he
has paid his attention towards the
reorganisation of railways, but I wish
to remind him that equal treatment
should be meted out to both Broad
:gauge and Metre gauge, and no discri-
mination should be made between the
two, as has been the case uptil now.

Shri  Radhelal Vyas (Madhya
Bharat): I take this opportunity .to
invite the attention of the hon. Minister
‘to one point. Much has been said in
-connection with the increase of fares,
-specially of the third class. I am
-afraid the hon. Minister has not made
sout a good case for this increase. On
page 24 of his speech he says:

“The revenues accruing from the
enhancement of passenger fares
are intended for the stabilisation
and expansion of the railway
undertaking.”

Later on he himself says:

“It might be pointed out that we
:shall not in actuality be spending
immediately the additional funds
that we raise. That is so. But
those revenues will go into our
earmarked funds and be held to
our credit . . .”

The object for which this increase is
wproposed is not going to be achieved
in the near future and therefore I say
that he has not made a good case for
this increase in fares.

Moreover, i you look at the figures
for last year, you will see that the
number of passengers in all classes
was 125 crores, out of which only three
.crores were those who travelled in the
first, second and inter classes. The
rest of the passengers travelled in the
third class and it means that this
burden will fall on the shoulders of
those who travel in the third class.
In the present circumstances this
increase cannot be justified nor sup-
ported, specially when there are
-elements in the country which are
going to exploit the situation. They
will say to the people “Here is our
Government which does not require
money for the object for which they
want to increase the fares and yet they
are increasing the fares. It is espe-
~cially so when in foreign countries the
railways are subsidised and are not
wused for bringing in revenue for other
wpurposes. Therefore, the hon. Minister
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would, I hope, consider this point and
will not increase the fares to the extent
proposed—I hope the proposed increase
will be reduced by at least 50 per cent.

The second point is about regroup-
ing. This question has been before
the Government from 1920 and five
committees had gone into this question
from time to time. This year the
regrouping and integration of only the
Southern Railways has been taken in
hand. Regrouping over the entire
Railways should be speeded up. I am
sure integration and regrouping is
going to result in economies of admi-
nistration as well as operation. The
capital cost will be reduced by over
rupees one crore and more than Rs. 17
lakhs will be saved in respect of
depreciation, interest and other funds.
Therefore, why should we not go ahead
immediately with regrouping? I would
suggest that this should be done
immediately so that we may save so
much money and achieve more effi-
ciency. Also, it will place at our
disposal surplus locomotives, coaches,
and staff which would be highly useful.
Therefore, regrouping should not be
postponed to some future date and
achieved within so many years but
should be done and achieved this very
year.

The third point I would like to bring
to the attention of the hon. Minister
is about amenities to passengers. I
come from Ujjain. Before the last
war there were eight trains to and fro
Ujjain on the metre gauge section of
the B. B. & C. I, but now there are
only four. After the cessation of hosti-
lities two more trains were put on but
later on they were also suspended. I
thought maybe the Railways are short
of coaches, rolling-stock and locomo-
tives, but I find that is not the case.
Though the traffic to and fro Ujjain
has increased considerably—especially
by the formation of Madhya Bharat
and the coming together of Ujjain,
which formed part of Gwalior formerly,
and of Indore, which was the capital
of Indore State, there is a great
number of passengers coming to and
going from Ujjain—I find that no new
trains have been introduced. In other
parts of the country many new trains
have been put in but none here. There
was one train from Uijjain to Hati-
bandha,. a distance of only fifteen miles.
but there also no additional train has
been introduced. I am constrained to
say that much attention has been paid
to introducing new trains and extend-
ing the existing ones in one State only,
and that is the State of Madras, where-
as. the interests of other States have
been ignored.

An Hon. Member: That is too much
to say.
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Shri Radhelal Vyas: The figures
themselves will speak. Here is the
booklet Towards Better Conditions of
Travel which has been circulated to
us. The figures show that last year
during the course of eight months 127
new trains were introduced out of
which 53 were introduced in the
Madras State alone. This year during
the course of nine months 111 new
trains were introduced out of which
39 were in the Madras State, As
Tegards extension of services, I find
that this year 99 trains were extended
out of which 44 happen to be in the
Madras State. Last year too 88 trains
were extended out of which 28 find a
place in the State of Madras. I have
excluded from these figures trains of
the M. & S. M. Railway which hawe
been newly introduced or extended in
the State of Bombay. But I was really
:surprised to see that there were
«coaches, rolling-stock, locomotives, and
staff available for use in Madras
whereas not one train could be put in
for relieving the congestion and for
giving some comfort to passengers of
my State and my place. I hope the
hon. Minister would now pay atten-
tiorlll to other parts of the cquntry as
well.

The Minister of States, Transport
and Railways (Shri Gopalaswami):
The only thing that I can tell the hon.
Member is that I have not been cons-
cious of having done anything specially
for Madras. If the facts indicate that
then I shall certainly look into it.

Shri Radhelal Vyas: Certainly I have
mnot said it in that sense. Perhaps the
Railway Board, just to appease the
Jhon. Ministers who come from Madras,
might have done so. At least they are
-expected to know what they are doing
and what they are not doing.

Shri Santhanam: If the hon. Member
will look at the figures a little more
«carefully he will find they are all local
trains running for short distances of
five or ten miles.

Shri Sidhva (Madhya Pradesh):
th.atever it may be, they are new
rains.

Shri Radhelal Vyas: Therefore, I
have only to request that whenever
-additional trains are to be introduced
-or existing services are to be expanded,
the picture of the whole country should
be kept before the Railway Board
‘which acts first in the matter.

As regards the other amenities, I
would say that in some of the trainsg
there are no inter class carriages at
all. Though there are first and second
class compartments on the Ratlam-
Bhopal trains—and these often run
empty—still there is no inter class
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accommodation on them. If inter class
accommodation is provided I am sure
it will .yield more income to the Rail-
ways. At present we are losing money
through the absence of the inter class
on these trains. I hope this matter
will be attended to immediately.

As regards  the Janata express it
was said by one of the hon. Members
that reports indicate that it is not very
popular. What is the reason? The
Janata express going from Delhi to
Bombay is unpopular because it does
not take passengers from wayside
stations. I think arrangements should
be made to take in passengers from
all the stations where the train stops.
. This will give more income to the
Railways and also relieve congestion
on other trains. Of course, as soon as
there is a great rush this concession
can be withdrawn.

As regards new lines I find that
surveys are being made for expansion,
and construction of new lines is being
considered. In the Demand for Survey
a sum of Rs. 7-81 crores is proposed
to be spent out of which Rs. 1-22 crores
are for survey on the S. I. Railway. I
would like to suggest that this
Government. . . .

Shri Santhanam: I think there should
be something wrong with those figures.

Shri Radhelal Vyas: At least it is
seven and one crores respectively.

Shri Santhanam: We do not spend
crores on surveys.

Shri Radhelal Vyas: It is being pro-
posed. I have got it from your figures.
Any way what I want to say is that
the picture of the entire country should
be before the Railway Board in this
matter. They should first of all find
out where the greatest necessity exists
for extension or expansion. The hon.
Minister in his speech has stated that
we have to go ahead with our pro-
gramme of expansion and by opening
new lines fill up the gaps. If we look
to the rdailway map of India we will
find that there is a wide gap in the
centre. There are lines in the North,
in the East, in the South, and in the
West, but round about Madhya Bharat,
Vindhya Pradesh and a part of Rajas-
than there is a wide gap. I think on
political grounds also this gap should
be filled up early so that there can be
easy movement to North, South, West
and East. This part is a very rich
part of the country. It is the granary
of India. It is very much undevelop-
ed. Therefore, I would suggest that
this should be taken in hand. More-
over, there had been surveys in the
past during the British regime. Those
should also ‘be taken in hand and
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considered. Priority should be given
to these. In this way, the programme
should be put through, so that the new

lines are opened in areas where they
are most needed.

Shri Kshudiram Mahata (Bihar): I
want to draw the attention of the
Railway Minister to the railway sheds
on the platforms. The sheds are of
such great height that they neither
keep off the sun nor do they keep the

water out. In the rainy season,
the platforms below the sheds are
drenched and the floor is wet, so that
mneither can one sit or stand nor can
any luggage be kept under these sheds.
These sheds are thus of no use. I want

to suggest to the hon. Minister to -

consider having some tin walls hang-
ing from the top on the sides up to a
height of six feet. The floor also should
be raised by at least one foot. The
sheds towards the railway line side are
not extended up to the full length of the
platform, with the result that a passen-
ger getting in a train from the platform
has_to be drenched in the water that
is flowing from the roof of the sheds
and from rains. The sheds should
cover the entire breadth of platform
and they should also jut out at least
one or two feet outside the platform.

Secondly, I want to draw the atten-
tion-of the hon. Minister to some local
matters. Formely, two bogies from
Jamshedpur to Patna used to
go ‘through’ wia Asansol direct
from Jamshedpur to Patna and back.
Some years back this was discontinued
and there is great inconvenience caused
to some parts such as Purulia and
other parts of Manbhum. Patna being
the capital town of the State of Bihar,
there are various contacts—both
Government and otherwise—between
Patna and these areas. So, 1 would
request the hon. Minister to provide
for at least two ‘through’ bogies from
Purulia to Patna. This can be done
easily. Formerly, these bogies were
from Jamshedpur to Fatna via Asansol.
I want that these two bogies should
now be made ‘through’ from Purulia
to Patna.

I now come to the increase in
passenger fares. In his opening
speech, the hon. Minister stated that
priority should be given to passenger
amenities for lower classes. I was
really glad to hear that. But actually,
the Railway Ministry is not taking as
much interest as it should in regard to

assenger amenities for these classes.

he hon. Minister has stated in his
speech that he is going to attend to
two things. One is overtaking the
roblem of overcrowding and the other

the improvement of the conditions
of travel. The first item should be
given greater priority than anything
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else. So far as travel is eoncerned, a
man wants at least some space, but.
at present we give only one seat for
four passengers in third class and
when one sits or stands upon another,
what use is it having a small fan above-
the head? Let us-have fans later on
by all means, but let us first have more-
compartments. First let us spend our
money on increasing the accommoda-
tion for the lower class passengers and
later on if we find that we have more
resources we can spend them on fitting
of fans. Out of the rupees three crores
set apart for passenger amenities in
the coming year, I dare say that except
one item, that is, provision of drinking
water, all the rest of the money can.
be spent on increasing the number of
passenger coaches. We should fix a
minimum standard of comfort required
for a passenger, and increase the num-
ber of coaches accordingly.

Next, I want to draw the attention
of the hon. Minister to another point.
In the Parcel Express running from
Calcutta via Kharagpur towards:
Nagpur, two bogies are attached at
Kharagpur and are taken up to
Jamshedpur. Tickets are issued up to
Jamshedpur and back to Kharagpur,
but I am sorry to say that every time
these bogies are taken up to Bilaspur
or Nagpur empty. I do not understand
this. When you have these bogies
beyond Jamshedpur, you can take
passengers also; if not, you can detach.
them at Jamshedpur.

Another point that I want to men-
tion is this. I want the narrow gauge
line from Purulia to Lohardoga to be-
changed into a broad gauge line. Town:
Jhalda lying in this line is a most.
important lac centre. This area is a
very big business centre in lac. The
businessmen of Jhalda find it difficult
to transport their lac to other places
owing to the line being a narrow gauge
one. They have to take it by road to
a nearby junction and book it frome
there. In this process. sometimes the-
lac is stolen. My hon. friend Mr.
Theble Oraon has also spoken about.
this. I request the hon. Minister to
change this line from narrow gauge
into broad gauge.

ﬁ&ﬁoﬁofﬂﬂ:”ﬁmy
w W™W¥ e ( Railway
Budget) ¥ @88 ¥ o § qH @
FLAT T I FICTH 0 A E§
AT T g & fou a9 F1 27 FA™aTdr
g | fF Jw o wmer AW € e
wied 3T A ¥ FAN ghm e
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§ fred Wy ¥® ( Mail ) 93
IR A ANT 93, IN ¥ g0 ® T
qgar & 1 g & F g = @
o f& & ag few AT ¥ QG
B @ v § TR AAT Wl
fedr a8t e §, St § aro
w1fgd, A #A 7 ag AR GH9,
AR FgT F1, gAR T&@ * IT4qr
| 9 AW A7 GEU A E A
WER X BT g fo
wﬁmaﬁ'&ﬁwwé &R AR
&t wrer = B & 1 AR & e

!TE]‘

( Railway Mileage) & =g
4§t Aty ( Passenger Mile-
age ) & g0 7 At FA A, gw
F Iadt wr A A fow oA
# w€ o ( Third Class ) ¥ @t
S ogwT g ar f& & adar 98
Forg § wwar g, faamw s & g
AR F A g q47 F 9 qww 7
w3ar g A @ feasd v d fo
fwa 7eg gk gr fafreet ( Food
Minister ) @ga wiewr & € fw
AW Ed G w3y T Ay ey
M gl dar wQ Sy § At wwer
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T & mar g, W wW Ay
i

W ¥ R @F g@d Ax § faa
R F AT F o feemr argar
EIAT A g R oF A9 TR
AT TTHRT WHAT AR TE@AT T
A Fgrar fr g M3W F anEA #E
W ( Programme ) 377 snfgd
o fom a@ g7 7 TN N Tk
¥ oqr ® 2w T FT Iq@ WY
Safwa fear a1 96t qdF ¥ qAaT
N FEM T & foF, R @R
( Government ) ®¥ =wom ¥
foe, F1§ w7 A7 wfgd | s T
awe § ar ¢ fr QT so7ar < ame
Ay @ €, g S w2 <)
§ 1@ ¥y ag warfaw anir ?
F4T 9 AT F) WET FN ! qRAT
F afs o A W N ged A
T IW A Ffed | A AT F g™y
F AT I AR M I AW, AR
¥ A qG AT FAA qAT T
W | e, star fe fed AT
qEE T TG, G A aY G G Ty
g | AT TW AT A g awwd § )
TAH I E FoweaE @

g foar 1 o FRifag 9N =g &
“Wﬁ‘ﬂ,@fw T@W
dear & a9 | qaew §, I T@
T T W}, wWifs A G
W e § TN a7 TR, TR
wa (Club ) & a9 o, =TI}
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[ =7 @wo Ao fisy |
AR WA ) G@, 3@ ¥ I
¥ FHE @R ST, P
AT AP o s s £
@, Jr fe 43 g ¥ 5 5oy
FFWFE F AN TATT & W A}
#9 H WA[T 997 |

g s Y F aw F oawA
@ A f | T A @R
feet s@ A TR F A e
WE AT F gwd Iw g g
MoF qur 91 fF ¥ o1 IF I
o> 1 R wwe ag efer e

¥ wX W3w ( Standing Fin-
ance Committee for Railways)
A swfer ( Proceedings ) #
o amd Fm & 1 F F Y e
@ wd W E AT T A oarg
fe | I A Sufafr & ag ax-
weergee  (cyoclostyled) &, amm=
(typed ) & s afear foe
( report )a {wg fidz (print-
ed ) g1 7w N ww gk &
g 7 Wi gd ? ag o g &R
fréz € alv ag erfe | 4 F TR
IqT X@T | wnfgx § § F v fw
ag W foe e gfg @ & arda
@ g€ & 0. 4L FT Ay
RN FAY E 9@ W w® &
i w3 ¥ Wfer (meeting )
g1 o@ @ sk qd fs
wfer 79 A a8 KO gy @
v A T § | Sar fE gt fifew
Fagw g9 faget 7 F7 fw o
i PN W I F W T F
[ §, @ <fer A N N Frar
I FW &1 [fod a@ e
¥ A i AR 3w ¥ ax
wr @fe & $T ¥ ag N9 387 <
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WA, w AR N AT
g1

[Shri S. P. Misra (Uttar Pradesh):
You have been kind enough to call me
at the fag end of the Debate on the
Railway Budget and I am very grate-
ful to you for this favour. But I beg
to submit that this being my very
first attempt in this direction so in
case I exceed my time limit of seven
minutes, I should please, be excused.

I come from a region where there is
O. T. Railway all round. This is the
only railway there and we have only
to travel by the trains, mail or other-
wise, which run on it. I was also
thinking in what language I should
speak here. Some persons say that our
hon. Minister does not understand
Hindi and we should, therefore, speak
in English and then he will understand
it—the tale of our woes. This is my
second year in this House and I see
that its language is somewhat different
from what it is outside it. People out-
side understand a different language
and those here understand a different
one. Our hon. Minister has just now
stated that so much was railway mile-
age and so much was passenger mile-
age; and that they have made such
and such reductions therein. But
when I enter a third class compartment
—and I have no hesitation in saying
that I always travel in third class
except when I come to this place,—it
seems to me that this problem remains
unsolved just as our Food Minister
has said about food that as we go on
producing more and more food, the
population too goes on increasing at
the same rate. This is what I see in
the third class compartments as well,
the crowd does not seem to lessen in
any way.

Besides this there is another issue
as well to which I would like to draw
your attention. Once Dr. Syama Prasad
Mookerjee as well had pointed out that
we should set a programme before the
country, and should give some message
to our people calling upon them to
make sacrifices and to run the Govern~
ment in the same manner in which we
had roused their spirits during the
days of our struggle for freedom. What
we find in this Budget today is that
we are increasing the burden of taxes
on our poor people without providing
them with any additional facilities.
Would they be impressed by it? Would
they help you? In fact if you require
more money you should tell them so.
They will fill up your treasury and will
fill it with pride thinking it as their
duty. But, as some hon. Member has
put it, they think it is loot. They tell
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it plainly that you are indulging in
loot and further add that as you have
made sacrifices for freedom so now you
resort to looting. What is the cause?
You would please excuse me when I
speak in plain words that you carry
on your administration with that very
machinery which brought an end of the
British Government here. Today the
same may Uring down this Government
too which is backed by an esteemed
and a great organization, because you
will find that the employees and even
the high officers of this Government
make serious allegations against our
hon. Minister everywhere in clubs and
other places. Hence as I have submit-
ted, you shall have to reconsider your
working system.

The third thing which I want to put
before you is this. Our Shri Shibban
Lal Saksena produced some letters etc.
before you just now. You did ask as
to how he was able to get those papers.
We have got the proceedings of the
Standing Finance Committee for Rail-
ways before us. I saw it and found
that the presence of the members is
typed and cyclostyled in it while the
rest of the report is a printed one. I
was embarrassed as to why it was so?
The report was printed and the names
of the members. who were present,
were typed. I went through it and in
the end I found that the printed report
was dated 20th February 1951, while
it was 22nd February when the meet-
ing of the Standing Finance Committee
actually took place. Doubts began to
creep in my mind whether this report
of the Standing Committee was not
printed beforehand. As our Captain
Awadesh Pratap Singh has put it,
whatever we pass we pass it with a
graceful gesture and in the same
manner we had passed these proceed-
ings of the Standing Committee too.
So ‘it was sent beforehand and after
receiving our sanction it was placed
here. This is how these things
happen.]

Shri Hussain Imam (Bihar): This is
something unusual.

Mr. Speaker: Order, order. Let him
proceed.

Shri Santhanam: I would like to
understand this particular point. I did
not quite catch it.

Mr. Speaker: So far as I have been
able to understand, his point is that
while the proceedings of thre Standing
Committees are circulated typed or
stencilled, he was struck to find that
even though the meeting of the Stand-
ing Finance Committee was held on
the 22nd of February, the proceedings
were printed and circulated quickly.
He was informed, or he is under the
impression, that thre procedure followed
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is that the proceedings are printed in
anticipation of the Standing Com-
mittee’s sanction, and then they are-
adopted and placed before the House.
His complaint is that, if that is so, it
is a very irregular procedure.

Shri Gopalaswami: It is only a small
misapprehension on the part of the
hon. Member. These are put in proof
before the meeting of the Standing
Finance Committee. As soon as the
Committee sanctions the thing, the-
order is given to strike copies. That is
how copies come so quickly.

Shri Hussain Imam: The date on the
book is 20th February, while the meet-
ing was held on the 22nd February:
that is what he is trying to make out.

Shri Gopalaswami: The press might:
have put the date on which the thing
was put in final proof. We do not strike-
copies before the meeting of the Stand--
ing Finance Committee is held.

Shri T. N. Singh (Uttar Pradesh): It.
is a proof mistake, probably.

it gwo o fAwy:  IuH a1 AT
fagraa § fF @dfearad s At ot
& 3§ 1 ST I ¥ A fear omav v
TR AR W oAl
fF g7 aF AW w9 WE A
Sag fer ST €1 W aww
¥Ageaaaw § aom S am gy
F 7 o Ho Ao WA F T
#39¢ (General Manager) gmea
F I TF & -2-4o F fomr Ay
IqHT A L-2-%o FT AR frrmr
fF (is receiving serious atten-
tion.) @ ¥F IT A TG 4T g
AT Ig AT FT AT FT ALATE L A
famge (reminder) ¥t Wam, SfeT
@ifcra séaw (Serious attention)
It aF T@Y (draw) axT w@E
A Ig R Fars A H @y
# 4 fow favw ¥ fou foar ar 9%
T Y FA AR IT TS g TR qH-
N gqafes (public) ©r Foae
(culvert) % gwmdwrT (expansion)
¥ fou oidew (agitation) F &
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[ & 7o fast]
£ =gt 99 # a9g ¥ T K IAH
# &% T fow ¥ OF TE MG
A7 ST # R FEA T I A FH
o @ fFT Ao qF I W
fifcre FETT QY WE | T Ig W
@t A % #7a (Grow More
" Food Campaign) ¥ feg Fgr st
% 9 3w a@ ¥ afew (basis) W
T 1 FH VS | gAR T T -
FeaT gofifrac arga (Agricultural
Engineer) & a1 fF & 1 T
%1% (coal) 7 frw wr d AT
Frer gw o frew @ & |
to Fo ATTo F FAK qTE H1 forgr
AT I RE 7 -4 T @ foar
AT Ry B S R v e,
v w7 femr § awdt SN
femert § | WX ag awem g R
9_¥e Fgw # Quos & (Wagons)
RAaer qar AT TA@ F 304 FIT
Fraer dar AT Fq I (cane) Fr
§w< (pressure) FW & AW,
@ aw #wy ¥ feg dma &)
T WIS T AEATR | T WER ¥
@ I X T@A LE QI E,
Fgar wa amanr, € &4 @M, A
Ay A S 3T A & §, |
+4 oF] gl AR A AT HT TR
#Y geraee (successful) w1 &
%9 guq fa® AT T S Alo o
T 9T FAee (concentrate) FT
@ AR ¥ oa www g RS
A Wo Ao Ao XY oA &, ST
F AX OF FO@r W IGEAT F W& A
e @ &1 g A% g fr wed
(company) ¥ AT T FFEF NI
N W@ @A gew ¥ fowr, W
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¥73w (Main trains) § 7 #
& &t g§ § wed (shutters)
§ oAt 4w wd, e
IEF 9T Y WA & fesd W Bd
AT AR g @I o A F
@t Y fesd § qrt § 99 ¥ foq

S as

ST FUM 45 J@T &1 TG IAFET
o & T A E | T oA H1 3@ T
AT Ay gF I g

AT T WY a9 HX TS
a9z (General Budget) # swar ¥
FIT TG FAUT &0AT AT §, A A7
fra feqagrar & ? e A wrarfagl
T 3@ ] T ¥ feq fafew
(British) gwwqg #® @ faa,
IfFT W IF JTAC FYHE W BA—T
%9 fear & Al og=T 9%, v g e
FL QA AT, AT I F I I
F 39 e oo € fF 9g v ag
g, Sfe Gt wimar F9 TG

[Shrl S. P. Misra: The second com-
plaint that follows is that the letters
are not replied in time. Our hon.
Minister has said that the letters are
replied immediately after their receipt.
This is why I present a letter before
you. I had written a letter to the
General Manager of the O.T.R. on
2nd November 1950, the reply, whiclk
I received on 13th November 1950, was
that “the matter is receiving serious
attention”. And now it is March ’51.
I sent a reminder, but this also is still
“drawing serious attention”, and no
action is being taken on it. The subject
about which I had written was about
the expansion of a culvert for which
the public of that area has been agitat-
ing at least for the last four or five
years. It causes some difficulty in the
flow of water there with the result that
one side suffers from floods and the
other from scarcity of water. But it is
still under ‘“serious attention”. On the
one hand there is talk of “Grow More
Food Campaign” and on the other hand
tlris is the efficiency of our working.
The Agricultural Engineer of our area
complained that we were not receiving
our coal quota, and that we should get
it. I wrote a letter to the Manager of
the O.T.R. in this connection on 4th
January 1951, the reply of which I
received on 6th February 1951. What
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was the reply? In a way it was a
recital of Ihis achievements. He said
that they despaiched 1777 wagons of
coal in 1949 and 2305 wagons in 1950;
further adding that as soon as the cane
pressure will lessen they will arrange
wagons for coal. This is the month of
March and after this the rainy season
begins from June. When will the coal
arrive, when the bricks will be laid
and when the scheme of construction
of wells will be implemented, and last
of all how will the ‘Grow More Food
‘Campaign’ be successful? I am con-
centrating your attention on the O.T.R.
only at this time and am telling you
that it is a sin to increase the railway
fare even by a single penny under the
conditions as they are prevailing on
the O.T.R. at present. It is true that
you took it over from the Company in
a dilapidated condition after war. The
roofs of the main trains are broken,
there are no glass panes in the
shutters, there are no doors, the rain
pours into the railway compartments
because the roofs are not in order; and
I have seen people using umbrellas in
the compartments to save themselves
from the rain. Such is the sorry state
of affairs on the O. T. Railway. On
seeing this condition my head drops
down in shame.

You have increased the burden of
taxes on the common people to the
tune of fifty crores of rupees in your
Railway Budget and General Budget;
may I know why you have increased
it? You forced the Britislr Government
to go out in order to mitigate the pains
and woes of your countrymen, but the
people have not been benefited in any
way so far. You continue to increase
your taxes every year and in its place
are giving them vague assurances that
such and such things will be done, but
nothing has so far been done actually.]

Shri Gopalaswami: Sir, may I make
a personal explanation? A few minutes
ago I explained the position in answer
to the_ criticism of the hon. Member
regarding the printing of the proceed-
ings of the Standing Finance Com-
mittee meeting held on the 22nd Feb-
ruary. I find I am mistaken because
at the meeting over which I presided
I distinctly remember that only a proof
was placed before me and I thought
after they were sanctioned the order
was given to strike copies. As a matter
of fact I find tkrat apparently the press
had struck off these copies and before
the copies were circulated. to hon.
Members the names of the Members
present at the meeting were cyclostyled
and pasted to the proceedings of the
Committee so that it might represent
the actual facts. The original copy did
not contain the names of Members
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present. In order to make it absolutely
accurate when they sent these copies—
all these items were sanctioned at the
meeting—the names of the Members
were attached. It was only for the pur-
pose of expediting the circulation of
the copies at least a week before pre-
sentation of the Budget—as you will
remember you yourself desired it to
be done—that this was done. If the
Committee had not sanctioned some
items, of course it would not have been
circulated in thrat form.

4 PM.

ﬁiﬂo!’to faw : v afw
T S F§ T AT qETA
o f& fow aw WA @A
(Railway fare) sg #1 fo=
agi ¥ g=q (House) #9%
q7 3§ g gAR  wAAg  fafrex
@ @z (Minister of State)
F @@ v f5 gwr N @R
us fofar (Standard of Living)
g2 9w ¥ fagm ¥ @ R A
gl ot | @ g ¥ § aga
FEFIAT F g war §

«
-

YT §8 a¥g 9w gk fre wv 3@
T qgamed | AT gH ared A § A
R F & A Efw
& T § a Swr f7 SRR
somar f& @ o W ade a9,
& 2 {ze 9% g § WX dum 9o,
3fpr av g 7w QW T
Q aRkg e adt Tl Ew,
wifs gerd faa e el
a g1 7 wgwm frag A Gafr
( reasoning ) 7#f § X IT W}
aww; Tifed e e g o adf
edzaca § @ g I fema &
fufreet (Minister) war %3 §
wfea 30 s § fF fae
e & a3 ¥ dar A fear o,
' Qo 7 fear R, fore oo F Ay
f1 & qar wfm R it fiv g
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(#h ggo dio fipx]
-~ ~
@ sfafafe g7 a90 @ €1 =@
. N a

AR TG A fRgT | H T AR
e sEEar

[Shri 8. P. Misra: I would finish my
speech after making one more submis-
sion. When the question of increase
in Railway fares was being discussed
here, our hon. Minister of State had
stated that due to our low standard of
living we were not in a position to
purchase new locomotives. I most
respectfully beg to submit in this con-
nection not to please injure our feeling
in this way. You strike us and at the
same time humiliate us. It is true tlrat
we are poor and, as he has said, we
cannot purchase locomotives. As such
we' can walk on foot and we will do
so but please do not say that we are
poor, and we cannot purchase loco-
motives because we are not in a posi-
tion to purchase them. I would say
this is no reasoning and the Govern-
ment should understand that if we
cannot purchase locomotives, we can
at least make ministers in accordance
witlr our own position. Therefore, I
request that whenever any reply is
given from the Government side, it
should not be such as to humiliate us
and it may give the impression that
our own representatives are kicking
us out. This feeling should not come.
Sir, I once again thank you.]

Shri A. Joseph (Madras): Previously
there was a practice of giving season
tickets in the M. & S. M. Railway in
Madras State. From Vijayawada to
Hyderabad there is a train running.
Previously Hyderabad State was not
under our control, but now it is under
our control. I would request the hon.
Minister of Railways tlrat season tickets
may be given on that railway line also.

My second point is that there is a
station called Satyanarayanapuram in
Vijayawada town. Most of the popula-
tion of that town have greater facility
and find it more convenient to go to
Satyanarayanapuram than coming to
the big Vijayawada railway station.

But there is no waiting room accom- .

modation at Satyanarayanapuram for
the first and second class passengers.
I:would therefore request the hon.
Minister to provide waiting rooms for
the first and second class passengers
at the Satyanarayanapuram rallway
station.

[Panprr THAKUR Das DiHARGAVA in the
air. .

The bridge across the Kistna river
near Vijayawada has no pathway for
people and for ordinary traffic. People,

and cars etc. that have to cross
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the river at this point are therefore
obliged to go in small country boats.
This bas led to many deaths and losses.
I suggest that the Railways should lay
a pathway on the bridge which can
be'used for ordinary light traffic. I
believe that such a proposal has long
been under  consideration. As the
financial position of the Railways is
now said to be quite comfortable I urge
tirat this scheme should be proceeded
with. An enlightened administration
such as the Railways cannot be. so in-
human as to shelve such schemes
involving the life and death of dumb
thousands.

An_otper difficulty of the travelling
public is this. I take the instance of the
affairs as they stand at Vijayawada.
Vijayawada is a great junction of many
rallway lines and is a growing town.
But the congestion at the station can
bhardly be expressed adequately. No
railway officer has ever bothered him-
sel.f about doing something to relieve
this congestion. I suggest that diesel
cars should be run for a distance of
about forty miles in all directions from
Vijayawada station. If the hon. Minis-
ter calls for statistics Ire would find
that lakhs of people have been travel-
ling to this station from places about
forty miles away and that the ticket
collection runs into a high figure each
day. But no attention is paid to their
difficulties. The diesel service, if opened,
I am quite certain, will be self-support-
ing. This will also help the passengers
not to ruskr for trains going over long
distances. Another important benefit
will be that a large section of the
town’'s population can live out of
Vijayawada and come by diesel cars
to their occupations.

My last request is this: When the
long distance trains such as the Grand
Tru Express and Calcutta Mail
arrive at Vijayawada, there is hardly
any room in them for fresh passengers.
Fierce scuffling and fighting at the
carriage doors is a daily scene at the
station. The railway officers at Vijaya-
wada hardly lift their little finger to
protect the legitimate rights of the
persons to whom they have sold tickets.
I feel that the best remedy for this
situation is to add at least two third
gllla_ss bogies to mails and important

ains.

Thaker Krishna Singh (Uttar
Pradesh): There are two cut motions
i in my name. I have given
these cut motions in order to draw the
attention of the hon. Minister. I do not
know whether I will succeed in it or
not, but that at least is my attempt.
My first cut =notion is regarding the
railway fare Dbetween Luk-~ar-Dehra
Dun-Rikhikesh The railway fare for



4096 Railway Budget—

the third class has been proposed to be
increased from four to five pies or five
pies to six pies. I bring to the
notice of the hon. Minister that the
passenger fares and freight on goods
are already very high between Luksar-
Dehra Dun and Rikhikesh and I do not
know whether this increase in fares is
to be made applicable in that branch
also. If it is to be increased, then 1
submit most respectfully that it will be
very unfair to the people of that side.

Anothrer point that I have been pres-
sing is that the people of Garhwal,
Tehri Garhwal and of that borderland
and all those people who live in the
Himalayas have been crying so long
for a railway line between Rikhikesh
and Badrinath. I remember that in
1928 a survey was made by the Rail-
way Department for that line, but un-
fortunately, the idea was dropped pro-
bably for the reason that the Railway
Department thought that there would
not be much income derived. If that is
the reason, I am really surprised at the
conclusions drawn by the Railway
Department. But I feel convinced thrat
that railway line would pay hand-
somely. Firstly, there are two lakhs of
pilgrims who visit Badrinath every
year. One of the hon. Ministers—pro-
bably it was the Industry and Supply
Minister—who replied that on account
of dearth of soft wood in India. match
factories cannot increase their produc-
tion. I may bring to thre notice of the
hon. Minister that soft wood is avail-
able in India in great quantities, but
unfortunately, there is no communica-
tion and hence soft wood cannot be
utilized by the match companies. We
have plenty of soft wood in the Hima-
layan regions. We have plenty of
minerals, we have plenty of copper,
we have plenty of lead, we have plenty
of silver, gypsum and so many other
wminerals whiclkr are very valuable for
the basic industries in India. I know
that we are depending for our basic
fndustries on foreign countries, but
that is a great mistake. We cannot
prosper as long as we continue to
depend upon foreign help for our basic
industries and for minerals for basic
industries. In these Himalayan regions
we have got plenty of minerals which
would go to help our basic industries.
It you have the communications, these
minerals will be at your disposal.

This borderland is just near Tibet. I
may assure you that the people are
poverty-stricken there and if you do
not help them, there is every likelihood
of foreign influence coming to that part
of the country. I would therefore lay
emphasis time and again that a rail-
way line must be constructed between
Rikhikesh and Badrinath. That is why
I bave brought forward this cut motion.
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Some Hon. Members including the
hon. Railway Minister are of opinion
thrat the increase in the railway fares
and increase in taxation will combat.
inflation. Apart from the fact that the:
increase in the railway fares and taxes:
will make the poor poorer, I submit.
that it will not fight inflation; gather
it will add to inflation. That is the-
point which I would like to develop
and I do not know whether I would:
be able to develop it in suchr a short
time as I have at my disposal. I will
leave it for the general discussion on
General Budget if I get the time at
all but my contention is that in the:
present circumstances an increase in
passenger fares or increase in taxation:
would not fight inflation, would not
combat inflation, would not decrease
inflation, but on the contrary it will
add to inflation. I have no time to
develop it and I wish I had time. I
dare say that in practical working,
you will find that it will add to infla=
tion.

st ®o ®o WL : FEAW TR,
# af waar 5 waAg @ @
qw A IS § AT TG e TR
gt & A7 @y FATEET
g wawAw F I AE | T
Fo @ g A Afr, 5w A
dgng wa, gEA Ak F wEw 7
£ o gaT s | st
¥ gr S aegFATAr 99 FHAT AT
ek & SE H FRWE | F quAAT
g 5 @t W9 fafre @gw Y
FO A L FL TR § AR g
AT ¥ g 8 ahaT § UK 9w ¥
fraa A fed ¥ N fE @ A
M, 38§ ¥ oF uTr wE wwanfat
N AgE ¥ W ¥ gfg wEw TN
w7 7 23| 3 ey T S @
FTe0r § a8 g Afawfedi M Ao
& FIOT & | A HIY F IqOTT ATEA
g goifs figam aoe @
& @ OF TEEA W G § o
W@ ¥ ApEe § faw A et
ol A T ) geife gk |t
¥ afewfcli N wnfe g &€
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[ Fo o amf]
qJr T AT I IR AF
ario Mo o WX qfeq awmgT &t
or 2R fazox § 3fFT a8 F19) <@
o g, 3 W faamr & sfasiw
FfyFrd el N R R fazeT
I aETEl F o T gk AW
# fqmam & @ oform @R
g fr smaw agan o @ @
M ™ FwAw w1 oweEA e
Ffra=l gra gRE & @=w & AN
SEIT 9 G WE SOy _/ W
g1 Fadi orar e g fafres
g Faew § 5 g8 fodl @
TAT T gfmw A FEEren 7
= (Strike) #r Afew faar §
s wrAlg afewfal & @a §
g AR A a1 o A
T AR T OF ¥ wefoa Qar § o
wafedt FrgEd g & 9, Freami
¥ wHfedl W Fgfaa fear Smar
2 A g 7 AT A gF e
Jawr ag g forw ¥ e Avew
T fr foadl sad Q@ &
& Jgd w1 faqr WX T R W
Sg A gz @il @ T@ W omw
5 ag st A fea g o Tifgd
A § o fafrer aga d@ qET
¥rgar § 5 a 1@ T A AAagfa
w Ayt faar war @ AR W@ A@
¥ fr ot Ao e & ot wame w0
w@ € ¥er oz s ww A
AT A TR &1 W@ fed Fww
¥ e war g fe oort ew
wrdt o, woe W@ § aet A
W R ¥ ¥ B fe ag srlin
afewrd avar w979 | AR
W ¥ IA.e War o Iww awar
g ww aw o whwew 3w & @
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T A g sfraw @ awar &
fem ¥ g1 aw fr AT ae
TF SN geiee (suspend) @
g AT g aF FW 9T A AT
a5 €, R fiT af ¥ qE@ o
F F 9T foar ST 1 F AT
g = * g Fom =@
w® fegam & T Fdafal &
IR W FgEE € 3 e
Friarf @ =ifgd, A g Frar
T ) € @ g 9 foeew
(Railway tribunals) da13 1 3%
a9t g¥ feurs snfew (Post and
Telegraph office) # arer fesqmew
g 9 a1 @ & JF wHar
@ g fr ag T gEe T fer
&I | )
frad e S F 3T gre <E@r
f % gfoml & g q &)1 @™
argdwe i¢8 (Licensed porters)
gF Fww (Contractor) & s
W q T aw R fewddAr o9
T I QIR A FTRNGE
A & AT AT &7 AT 97 SfwT
I AT A TR & AT 01 @
§ @ SR IR IAAT AR @ AT
WAT VT EAT 9eaT & | &g TN R
T §wd, o) T ST wT TR
T & fougF W TR & '®W
FER 7 @TE I fF g 97 q¢
a@rgrgat @ fav AW 0§
wig § % ag @ @ el
(top-heavy administration) gar
T % g1 fomr 9@ ate sw W
IR A W FT @ FCQ AR AqT
©: a1 #T femr omd

w ¥ ax & o greed (Ex-
Strikers) ¥ aX & wgAv g § 1
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7g g wrene | § AR w7 %R0
§ ww femr @ fow o fegmm
& amrd F ArReT qor 91 AR
gawT Aqe fear a1 fafk amga 7 A
R FuT N3 F Wl o |7 A
§ 1 78 wEFd ot o ¥ O
AT & 1| W IT AT AFQ T @@
g Wk W @ e A
gfrg - (service) 1 T Hfes
(period )&% &< fem wor & 5@ %
ag @ T a | ¥ fafeT awe
¥ g =Tean § f6 o9 F are Wl
7 a7 Fafa FT ) AT W WA
gfrard & fom ¥ ag afeerdr €1

™ ¥ SO d a9 Tl A
Feaux (Labour welfare) ¥ ar
Fgo fe WRAE | T W
§ > ag Afewrs o & amwia
q, g TF o N A g AR A
ewars &, QoA @ g, §9F T
£ | Fg 9Eg &I WEK AW H
TR § | W ¥ A 9 e
I ¥ e s faur w1 Sfww
fafares @€ Fear § fF TR T
T A & @ AT & wa ¥ feu
Fgar e g F ag fwderd e
¢ I g A g W W
§ | I efaal F SrAE W A
T T WEEA g1 TS W g
AT AR ER T Y TR
&1 ¥ aR g9 T A 4, fFT
T e § 5 @ w7 ol
% %8 g fwwr g 1 F Ieie
v § 5 oTw AR awR w4
AT FApfeg@iar N F 7 & §

TFA | Tq foFar IEwm |

3
L
Ll
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[English translation of the above

speech].

Shri K. C. Sharma (Uttar Pradesh):
Sir, I wonder if the hon. Minister
knows what a great discontent pre-
vails among the railway employees at
the present moment. There are two
reasons for this discontent. The first
reason is the Government’s policy in re-
gard to their dearness allowances and
leave etc. and the second is their mal-
treatment by the local officers. I think
the hon. Minister of Railways can re-
dress their first grievance, for this could
easily be done by allocating a part of
the earnings, that would accrue as a
result of the increase in fares, in
raising the dearness allowance of the
railway employees or by giving some
other kind of relief to them. The
second cause of their discontent, how-
ever, is due to the mentality of the
Government officers. Let me tell you
that although India has become free
and we are seeing a new dream there
are a lot of (railway) officers who
have nct changed threir mentality as
yet, although the mentality of officers
in other fields has changed consider-
ably. Formerly, we used to say that
the I.C.S. and police officers are veri-
table Hitlers in miniature, but they
have changed a good deal, while the
great majority of the officers of the
Railway Department are still like
petty Hitlers and dictators, with the
result that discontent is fast mount-
ing. This discontent is reflected in the
strike resolutions that are being passed
by the various unions. I am not sure
if the hon. Minister is aware that
some days back the executive of the
National Railway Union gave a notice
to go on strike if there was no change
in the attitude of the local officers.
That attitude expresses itself fn most
obnoxious practices. Workers are not
given leave, they are subjected to
humiliating treatment. I shall recount
to you an incident which would show
the extent of the highhandedness that
is being practised. One man’s father
died and when he asked for leave he
was told that he should have applied
three days in advance. Let me impress
upon the hon. Mirister of Railways
that if that kind of mentality is
allowed to grow it would not be possi-
ble to suppress the discontent for
long, in spite of the efforts of the«
national leaders to maintain peaceful
conditions. Hence I submit once again
that whereas the hon. Minister has
been able to achieve all round pro-
gress he should also take steps to see
that these local officers change their
attitude. In my opinion, their attitude
can change only if some check is
placed on tkeir authority, which is
possible only in the form of a tribunal.
At present a man may remain under
suspension for as long as three years
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during which period he cannot attend
his duty and is allowed to join up at
the end of three years. Something
must be done about it. Such people
are enemies of the railway employees
and are enemies of tlre country also.
Action must be taken against them
and this is possible only if we appoint
railway tribunals, in the same way as
we have in the case of the Post and
‘Telegraph  Department. I would ask
kim to consider this suggestion.

.The third matter which I commend
10 his notice pertains to the coolies.
Formerly thre licensed porters used to
be under a contractor but now the
Railway Department proposes to bring
them under its own organisation.
Formerly, they had to make a contri-
bution of one or two annas per day
but now that they are to come under
direqt Government control they are
required to pay four annas or three
and a half annas per day, which they
are unable to pay. Not only that,
Government have appointed an
administrative staff for tlre purpose
which would cost them one thousand
rupees whereas previously such ex-
penditure did not exceed two hundred
or two hundred and fifty rupees. I
would like such a top-heavy adminis-
tration to be scrapped and the four
anna charge to be reduced to two
annas or six pice.

I would next allude to the ex-
strikers. They are thre men who went
on strike in 1930, at the time when
the freedom agitation was launched
in India, which was led by Shri Giri
and Shri Kher, at present a Minister
in the Uttar Pradesh. Those strikers
still continue to be coolies. If some of
them lrave been employed they have
not been given any credit for the
period for which they were on strike.
I urge upon the hon. Minister to treat
them like patriots and allow them all
the privileges to which they are
entitled.

Finally, I wish to say sometlring
about the labour welfare work being
done in my parts. There is a place
called Nagra where fifteen thousand
workers live. Formerly it was under
a Notified Area Committee. There is
not a single school, no hospital, no
.light and no roads. These fifteen
thousand workers live there like cattle.
The place has since been turned into
a Municipal Board. The Municipal
Board, - however, avers that they have
no funds to spend on that settlement.
I wish to say that this is your responsi-
bility, that is, of the Central Govern-
ment and of the hon. Minister. Those
people cannot be made to live like
cattle. When the hon. Minister had
visited Jhansi I had told him a few
things about this place but I regret to
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say that nothing has been done about
it so far. I hope the Government would
attend to these matters and steps
would be taken to redress the wrongs
I have referred to.

Shri Iyyunni (Travancore-Cochin):
I avail myself of this opportunity to
bring to the notice of the Railway
Minister some of the things that we
want to have done in Travancore-
Cochin. While I am perfectly satisfied
that the hon. Minister has brought to
bear on tlre Railway administration
all his rich expetience, I have to bring
to the notice of this House certain
things.

As I said in my speech last year,
the population of Travancore-Cochin
comes to 85 lakhs. On the whole in
India, there are 34.000 miles of Rail-
ways and there are 340 million people.
If a ratio on the basis of population
is struck, Travancore-Cochin should
have 860 miles of Railways. As a
matter of fact, Travancore-Cochin has
got only 171 miles of Railways. I
would not, however, blame the hon.
Minister of Railways for this state of
affairs. If Travancore wanted to stand
on its own legs, and if it had tried its
level best, certainly it would have had
a larger mileage of Railways. But, it
is only after the integration that that
question comes up for discussion and
consideration. So far as Cochin is cen-
cerned, it is a small country. There is
only one line, the Shoranur-Cochin
Railway and that line is added to the
South Indian Railway. Of course, a
point was raised by some hon. Mem-
ber that undue importance has been
given to the Soutlr Indian Railway.
But, in actual fact, what we find is
this. Take Demand No. 15; not a single
pie is set apart for the South Indian
Railway. With regard to earnings, it
will be seen that it is a profitable pro-
position. Therefore, even if for argu-
ment’s sake it is said that a larger
interest is shown in the South Indian
Railway, there is nothing to blame.

There is one thing for which I have
to be thankful to the hon. Minister of
Railways. Realising the absence of
Railway connection between Erna-
kulam and Quilon, Government have
taken up this line and are carrying
out survey. I hope that all steps would
be expeditiously taken in this matter.
Another thing for which I have to
express my tlranks to the hon. Minis-
ter is that some improvement is going
to be effected to the station at Trichur.
Trichur is one of the most important
stations on the line between Shoranur
and Ernakulam. The number of
passengers that travel on this line and
the goods traffic also is very large.
Trichur is a great commercial centre.
Accommodation up till now was very
bad. If anybody goes to that Railway
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station, he can see parcels piled up
like a mountain. Realising thre import-
ance of the station and the shortness
of space, Government have thought it
fit to do something for that station.

With regard to the other matters
that have been discussed on the floor
of tins House, first of all there is the
increase in the passenger fares. Un-
less there is some money forthcoming,
I fail to see how the Railways could
carry on. For the matter of that, the
same is the case with Government. 1
am one of those people who think that
if there is a slight increase in the
fares, people will have to make sacri-
fices. They have made sacrifices
before; they have to make sacrifices
hereafter also. Then only we can
stand on our own legs. Otherwise, our
position will deteriorate and we will
g0 down. The independence which
we have managed to get with con-
siderable sacrifice, we should main-
tain. We lrave to deprive ourselves of
so many other comforts which we
have been enjoying up till now.

I wish to congratulate once again
the hon. Minister for the ability,
intelligence and wealth of experience
that he has brought to bear upon the
administration = which was entrusted
to him.

Dr. V. Subramaniam (Madras):I am
perhraps the last speaker and the time
at my disposal is very short. It has
been stated by some hon. Members
that the hon. Minister has been some-
what partial to the South Indian Rail-
way; on the other hand, I am bound
to make the charge that he has been
hard towards the South Indian Rail-
way. All these years, the South Indian
Railway was more or less company
managed. They were running a num-
ber of shuttle trains. Even between
Trichinopoly and Lalgudi, there were
15 to 20 trains; there are now only
ten. What is the special improvement
withr regard to the South Indian Rail-
way? But I do not want to labour
this point. One thing that I want to
say is regarding the up-grading of the
station masters in the South Indian
Railway. Because the S.I.R. was under
company management, these station
masters were paid very poor salaries.
Thanks to the Central Pay Commis-
sion, there was to be a uniform scale
of pay for all Railway officers.
Formerly, in India there were different
scales in the several Railways. I can
give a comparative statement showing
the number of posts and the numbers
up-graded in eachr of these railways.
Now that there is to be regrouping of
the M. & S.M., SIR. and the Mysore
Railway it is very necessary that all
these railways should -be brought on
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a par in this respect, that there shouls
be parity in the number of up-grad
ings in the various railways. Other
wise the station masters in the S.LE
will not get the same benefit as those
in other railways, say, the M. & S.M.
railway. These are the figures, more
or less roughly. In the S.LLR. out of
1,262 station masters, about 48 have
been up-graded. Perhaps a few more
might have been up-graded now. In
the M. & S.M. railway, out of 1398
about 235 have been up-graded and
put in the upper scale. Unless they
are up-graded, the station masters of
the S.I.LR. will not get any benefit by
the regrouping. That is one point

. which I would request the hon. Minis-

ter to bear in mind. Before the re-
grouping is effected, they also shouid
be brought to the same scale as the
station masters of the M. & S.M. In
the M. & S.M. the number on the
lowest pay is about 80 per cent. and
on the S.IR. it is as much as 96, I
mean those in the lowest grade. Now
it may be about 90 per cent. Even
then there is large disparity between
these two railways. This matter has
to be borne in mind. It is just possible
that the General Managers may bput
forward the argument that unless
there are ten class III officers in one
station, it is not possible to upgrade
that station. But I would submit that
in such matters the income from the
station and other factors also must be
taken into consideration, so that the
ratio may work in both the railways
more or less to the same level.

The other point which I would like
to bring to the notice of the hon.
Minister within the very short time at
my disposal is this. Even the C grade
drivers and guards also, I think, are
started on Rs. 80. The Central Pay
Commission recommended a start of
Rs. 60 but subsequently represenia-
tions were made and they are now
given a start of Rs. 30. But the station
masters are started on Rs. 64. I suggest
that they should also be given a start
of at least Rs. 80. Even on the plat-
form these officers have to attend to
very important and numerous duties.
They have also ‘o pass a number of
departmental tests. They have to pass
some tests in accounting, in the book-
ing of parcels, in telegraphy and even
in the duties of guards and so on.
There is great agitation in this respect
among threse officers and I would
request the hon. Minister to give this
point his earnest consideration. This
may not be summarily dismissed by
the Railway Board but relief should
be given to them to avoid unnecessary
agitation. Let us help to settle this
discontent constitutionally. I would
also bring to the notice of the hon.
Minister that even if these officers are
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ﬁi‘;'eg a start of Rs. 80 the financial
plication will not go beyond Rs. 2}
lakhs. There may be about 14,000 to
15,000 station masters throughout the
railways in India and even if all of
them are given this start of Rs. 80,
that is, an additional Rs. 16 the total
f:l?hendxture will not go above Rs. 2}
5.

Shri Santhanam: How is that? Will
they not be paid monthly?

Dr. V. Subramaniam: Yes, but the
difference will be seen only at the
start. Later they will be in the grade
80—4—180 with annual increment of
Rs. 4. Instead of starting on Rs. 64 per
month, they will start on Rs. 80 per
month, on the scale 80—4—180. It is
therefore only an initial expenditure
and not a recurring expenditure.

I am prepared to submit these sug-
gestions in the form of a memorandum
so that it can be looked into at leisure.

Shri Gopalaswami: I should like to
be as brief as possible on this occasion
when we are bringing the debate on
the Railway Budget to a close. I must
first express my thanks to all lon.
Members who participated in this
debate, who have showered flattering
compliments on me. I doubt whether
I deserve all that they have said. The
only thing I claim that I have brought
to the performance of my task as
Minister of Railways is a conscientious
conception of what we must keep as
our objective and an equally con-
scientious attempt to implement what-
ever I possibly could implement in
that direction. Hon. Members have
been overwhelmingly kind in the nice
things that they said about me and I
wish to express my thanks to them.

With regard to the debate itself, I
rather regret that the second phase of
the debate took the form it did. It was
a continuation of the general discus-
sion which occupied us for three days
and it has relegated me to the end of
a debate for the purpose of answering
the hundreds of points that have been
brought to notice in the course of the
debate by hon. Members. My hon.
colleague has dealt withr many of them
already, and 1 do not pretend that I
should be able to deal with the rest
of them all, during the few brief
minutes that I shall give myself on
this occasion. But I wish to assure
hon. Members of one thing. I propose
to have carefully scanned every one
of the criticisms that they have®made
and every one of the suggestions they
have made and I propose to give
directions to the way Board that
the speech of every hon. Member
should be canvassed, the points raised
by him noted and, after obtaining the
necessary orders from those responsi-
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ble, a communication should go to each
hon. Member as regards the action.
taken on eackr of his suggestions, and
I hope it will be possible for the Rail-
way Board to attend to this matter
within the next one. month.

Having said that, before I come to
the more general issues with which I
should like to deal, I shall mention
one or two things by way of prelimi-
nary remarks. Some amount of interest
has been aroused in the House by
statistics given by one hon. Member
about the way in which the Madras
State has been treated by the Railway
Board as regards certain improve-
ments either in train services or in the
provision of amenities or survey of
lines and so forth. I wish only to say
this. As regards the increase in the
number of train services, mostly local
train services presumably, these hardly
come up to the Railway Board for
sanction. Neither the Railway Board
nor the Minister knows about these
things. If more trains have been
introduced on the M. & S.M. and the
South Indian Railways, the credit
should go to the General Managers of
those Railways and not to the Railway
Board or to either of us. And if there
is any blame attached to some things
that have been done on those Rail-
ways I deny that there can be any
blame. Within the funds placed at the
disposal of the General Manager if he
is able to increase the number of trains
and give more service to the people
he has to be congratulated and not
blamed. The only thing probably that
the Railway Board might have done
is, when statistically they were inform-
ed of the increase in the number of
train services on those two Railway
systems they might have listed these
up and circulated them to the General
Managers of other Railways to emulate
the = example of the two General
Managers. so that they could have
produced equally satisfactory results
elsewhere. I shall have this matter
looked into and if necessary, ask the
Railway Board to draw the attention
of other General Managers to produce
equally satisfactory results.

So far as surveys go, they are
ordered for railway lines only on a
decision taken by the Central Board of
Transport. That Board consists of
representatives practically from all
States, all departments and so forth
and it certainly decides the priority in
which surveys should be undertaken.
I find that so far as surveys go the
total provision in the 1951-52 budget
is 7-81 lakhs and the S.I.R. gets
0-75 lakhs. These figures speak for
themselves. As regards new construc-
tions I find tkrat the total sum pro-
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vided is 5-55 crores and the S.L.R. gets
40 lakhs.

There was some point raised about
the electrification of the line between
Tambaram and Chingleput in the

® Madras State. This question has been
under investigation and we have not
seen the end of the planning and esti-
mating for this purpose, apart from
other considerations as regards the
general problems which arise on the
question of electrification. The only
thing that could be said is that we
shall certainly pursue our researches
into this matter and see what can be
done at the earliest possible moment.

I should like to refer to two or three
matters of a somewhat larger import-
ance. The first is the increase in fares.
In my budget speech and in tlre speech

» which I made at the close of the
general discussion I think I have
proved the case for an increase in
railway fares absolutely beyond doubt,
not only from the angle of the finan-
cial and economic requirements of the
country, but, more particularly, from
the angle of the need$ of railway re-
habilitation and expansion.

Hon. Members should realise that
we have considerably improved the
position as regards power during the
last two or three years. We have added
quite a considerable number of loco-
motives and the position is much
easier now than it was three years ago.
On the goods side also we have im-
proved the position a great deal and
we have placed a very large order for
wagons both in India and abroad this
year. When the delivery of these

, wagons is made tlre goods position
also will attain a satisfactory position.
Now the only snag in the whole affair
is coaches and coaches are very im-
portant because we are not going to
solve this problem of overcrowding in
trains, unless we have a much larger
number of coaches than we have at
the present moment. 1 find that for
the budget year 2,200 units of coach-
ing stock will go into commission.
The annual requirement we estimated
was only about 1,500 and our idea is
that we continue this increased pro-
vision of over 2,000 coaches for the
next three or four years.

Prof. S. L. Saksena: What is the
wastage per year?

Shri Gopalaswami: 1,500. Of course
a good deal of this will be debited to
the replacement account and that is

ause our arrears of replacement
are heavy. But it does not mean that
when we get a number of coaches in
replacement a certain number of the
existing coaches go out of commission
altogether. Our present need is so
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great and the demands on our coach-
ing stock are so heavy that we cannot
afford to permit even the over-aged
coaches to go off the rails, so to speak.
We shall have to keep them in use-
until our replenishment of the stock
or deliveries of new _coaches have
reached a point when we shall be in
a position really to avoid using coaches
whickr are no longer in good condition.
So that if this programme is continued
for the next three years and if we
maintain the annual replacement pro-
gramme thereafter, we should be
comfortable as regards the number of
coaches on hand. We shall then be
able to increase the number of trains,
we shall be able to put more coaches
into particular trains and we shall
reduce tremendously, if not extinguisk
altogether, this unsightly and uncom-
fortable overcrowding that offends
everybody’s eyes at the present
moment.

Shri Hussain Imam: Would you give-
us the actual figure for the last two-
years: what number has been replaced
and what number has been scrapped?

Shri Gopalaswami: I am afraid I
cannot lay my hands on it at once. I
can, if wanted, give the hon. Member-
the figures.

I mention tlis particularly for this.
reason in connection with the increase.
in fares. If we increase the number
of coaches it does not mean that that
produces an increase in the number
of persons travelling. It is only trying.
to give more comfortable travel to
people who not only get into the com-
partments but who cling on to foot-
boards or travel on the roofs of trains.
So that if you do that we incur capital
expenditure which does not give you
an additional return. Therefore our
operating expenses must go on mount-
ing and the deterioration wihrich super-
ficially appears in the figures between
now and say, four or five years ago,
that is not a comparison which con-
cludes the matter or enables you to
arrive at a  judgment which is
thoroughly reliable. We want this
additional revenue for the purpose of
meeting capital expenditure of a
character which will not give us an
additional return in the future. That
is a big justification for thre increase in
fares. I have alsc  mentioned other
points in justification of the increase
in fares but I thought I might mention
this particular point and insist on it
more emphaticaily than I have done
before.

Pandit Kunzru (Uttar Pradesh): The
hon. Minister has pointed out in one
of his earlier speeches that the Rail-
ways have provided a total capital
sum of about Rs. 56:5 crores on a:
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ot the contributions to the various
funds and the interest on them. He
wanted only Rs. 66-5 crores for capital
expenditure during the course of the
year 1951-52. All that he wanted,
therefore, was Rs. ten crores more.
Why has he taken Rs. 19 crores from
the Railway Reserves?

Shri Gopalaswami: I thought I ex-
plained this particular point in my
last speech. It is true that our contri-
bution to the different funds which
we bank with® the general treasury is
about Rs. 56-5 crores next year and
the total of our expenditure of a
capital nature is about Rs. 66:5 crores.
Arithmetically the difference is Rs. ten
crores, but the point is this. The pro-
cedure we adopt and the policy we
have been following hitheerto require
us to pay all our contributions to the
general pool. Wherever expenditure
can be financed by withdrawals from
the depreciation fund or the develop-
ment fund or the revenue reserve
fund, that is to say when the general
finances are in a position to allow
withdrawals, we are able to draw the
whole of the Rs. 56-5 crores, but when
you put all this into tkrat fund and
the general finances are not in a posi-
tion to let us have more than what
we pay in during the year partly by
way of withdrawals and partly by
way of advances which add to our
capital at charge, the difference of the
extra Rs. ten crores comes in. The
point for us to consider is therefore
whether we should alter this parti-
cular practice. As a matter of fact,
the actual amount that general funds
need make available outside the
-contribution we make to them in 1951-
82 is only about Rs. 9-1 crores, or
about Rs. ten crores. It would have
been possible, if their ways and means
position was easy, to let us have those
Rs. ten crores also from our accumu-
lated balances. It is not possible for
them to do so. While we put all the
Rs. 19 crores we raise into their
balances, it is not possible for them
to let us have all the Rs. 66-5 crores
we need by way of withdrawals. That
explains really why this apparent dis-
crepancy between 56 and 66 to which
my hon. friend has referred strikes
the eye. It is really the method of
financing that is responsible. Certain
expenditure we have to charge to
capital and ttrat capital has to he
borrowed from general revenues while
the rest of it is financed by mere with-
.drawals from our own funds.

Now, there was something said about
fuel economy. This is a very large
subject and I would ask the House to
excuse me from dealing with it at
length. I would confess straightaway
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that the fuel position on our Rail-
ways is by no means satisfactory. We
have been at it for some years now.
As a matter of fact, a Fuel Committee
was appointed some four years ago
and it kras been functioning. On it is
represented every interest concerned,
every Department, the Coal Commis-
sioner, and so on. But the results have
been not quite satisfactory from the
Railway point of view. Added to this
is the trouble we have had as regards
transport of coal for our own Railways.
We have had to take shipping
interests into account and it so hap-
pens that I am responsible now for
those interests also. It has not been
possible for us to take coal by the
cheapest route to wherever it is wanted
on our Railways. Apart from that, the
actual quantity consumed, the rate of
consumption and so on require a lot of
research and investigation. This Com-
mittee is going into it. It meets very
frequently and examines the whole
question. I propose, as I have done in
the case of our railway stores which
also I discovered are not in a satis-
factory condition, to appoint ad hoe
expert committees to go into every
other aspect of Railway administration,
that is to say operation, power utilisa-
tion and things like that, withr a view
to bring about a progressive improve-
ment in the efficiency of the whole of
the administration. I can assure hon.
Members that on the fuel question I
am quite wide awake and I will do
whatever is possible.

The next question I would refer to
is a point generally about the Rail-
way Board. My hon. friend, Pandit
Kunzru, harked back to it in his
speech during the present debate. It
is a matter of particular regret to me
thrat I have so far not carried convic-
tion to him. Now, I look upon the
Railway Board as an all-India Railway
executive with a number of field
administrations, if I may so call them,
under a General Manager each. The
Railway Board is really intended to
standardise equipment, standardize
various other things, carry out co-
odination in certain other matters
connected with Railway administration
which need to be attended to from the
Centre, and so.forth. It has been a
functional executive for quite a long
time. A functional executive has neces-
sarily to keep in touch withr the
functionaries in each Railway adminis-
tration. No doubt those functionaries
are co-ordinated at the Railway
administration level by a General
Manager. When we come to the
Centre, to the overseeing authority,
the .idea underlying the Board is to
put that authority in commission, so
to speak. You do not entrust it to a
single individual. You cut up the
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various aspects of it amongst func-
tional chief who together form this
Railway Board. At one time it was
thought that a Chief Commissioner
‘was necessary for this purpose. But
in my scheme also the Board has got
a Chairman, has got a head. At one
time it was thought that a Chief Com-
missioner was necessary .on account
of various other duties which he haa
to undertake under the old, defunct
:system. He had, for instapce, to do a
lot of work in the legislatures. He had
to represent the Government in one
House of the Legislature while the
Railway Member was in the other
House; he had to establish direct rela-
tions with the public and so on. All
those functions have practically ceased
‘to exist. He cannot be in either Fouse
gnd as regards public relations that
is a matter which is being specialised
in by the Ministers.

X In this connection, you may look at
similar Boards elsewhere—whether on
the Continent, or particularly in’
England to which we look for a certain
amount of experience in this directicn.
The All-England Railway Executive is
a body of functional chiefs with a
Chairman and mind you. he is not the
-executive chief. He is the Chairman
and that Chairman, wherever it is
possible to do so, is relieved of other
departmental duties; but after this
Executive came into existence for a
much longer period than otherwise he
has been in charge of particular port-
folios also. I find that he took over
two or three items on himself, but now
be is in charge of one particular sub-
ject and that happens to be public
relations and estate matters, whatever
that may mean. So he combines the
handling of a particular subject with
the Chairmanship and what we now
attempt to do is that where we have
a number of chiefs for several func-
tions we bring them together in a
Board and make one of them tle
‘Chairman. so that they are collectively
responsible for all advice on policy
that they can give me. If you want to
improve upon the scheme which I
have in my mind, it is not by restor-
ing the Chief Commissioner. It is
perhaps by finding for the Chairman-
ship in due course whenever you feel
the need for it a person who is not a
functional man at all but who perhaps
on account of his general expericnce
of Dbusiness. of relations with the
public and that sort of thing will be
in a position to bring a fresh mind to
bear upon technical advice which I
et in plenty from tlre other members
of the Board. A man of that sort
might perhaps be of some service, but,
so far as T am able to judge the needs
of our country, we have not reached
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that stage yet and I think it will really
take another four or five years before
we begin to feel the need.

I wish to say only one word about
the other point that so long as we do
not have a Chief Commissioner it
may be that the Chairman will find
that he is unable to cope with the
work in addition to Iris own portfolio
and the result will be that somebody
else not connected with the Railways
will come to lay a “dead hand”, as my
hon. friend put it, on the working of
the Railway Board. That is not likely
to happen at all. The Transport
Secretariat is a Secretariat for forms
of transport other thran Railways. It
has never interfered with the Rail-
ways; nor could it, as it is at present
constituted, interfere with the Rail-
ways. A time may come when we
bring all forms of transport under one
umbrella and that would be a Ministry
in cherge of all forms of transport
including Railways. Whether at that
need for a
common Secretariat to deal with all
these subjects is a matter on which 1
am not prepared to venture a prophecy
at the present moment. But so far as
existing conditions go, Railways will
continue to be independent of the
Transport Secretariat and the Railway
Minister will deal with the Railway
Board direct as he has been dealing
with that Board since it was con-
stituted.

Shri Hussain Imam: Has the Trans-
port Secretary enough work?

Shri Gopalaswami: I believe he has
more than enough work.

Mr. Chairman: It is now five o'cleck
and I shall proceed to put the
Demands.

- The question is:

“That the respective sums not
exceeding the amounts shown in
the third column of the Order
Paper be granted to the President
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1952, in respect of the
corresponding heads of demands
entered in the second column
thereof.”

The motion was adopted.

[As directed by Mr. Chairman the
Motions for Demands for Grants which
were adopted by the House are repro-
duced below—Ed. of P.P.]
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DeEmMaND No. 1—RaiLway Boarp

“That a sum not exceeding
Rs. 30,90,000 be granted to the
President to defray the charges
whrich will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Railway Board'.”

DemManpy No. 2—Avuprr

“That a sum not exceeding
Rs. 30,84,000 be granted to the
Pregndent. to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Audit’.”

DeMaND No. 3—MISCELLANEOUS
EXPENDITURE

“That a sum not
Rs. 77,84,000 be
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Miscellaneous Expenditure’.”

exceeding
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granted to thea

DEMAND No. 4—ORDINARY WORKING

EXPENSES—ADMINISTRATION

“That a sum not exceeding
Rs. 24,23,71,000 be granted to the
President to defray the charges
whrich will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ordinary Working expenses—
Administration’.”

DEMAND NoO. 5—ORDINARY WORKING
EXPENSES—REPAIRS AND MAINTENANCE

“That a sum not exceeding
Rs. 59,73,49,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
S%st‘ od:dy_ of Ma‘;ch.k:gsz. in respect
[ inary orking expenses—
Repairs and Maintemmce'fEPe

DeMAND No. 6—ORDINARY WORKING

EXPENSES—OPERATING STAFF

“That a sum not exceeding
Rs. 38,36,16,000 be granted to the
ident to defray the charges
which will come in course of pay-
ment during the year ending the
s%st od:dyi:t Mavrvch,kﬁgz. in respect
of * ary Wor expenses—
Operating Stafr.”
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DEMAND No. 7—ORDINARY WORKING
ExPENSES—OPERATION (FUEL)

“That a sum not exceeding-.
Rs. 30,55,20,000 be granted to the
President to defray the charges
whrich will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ordinary Working expenses—
Operation (Fuel)’.”

DEMAND No. 8—ORDINARY WORKING-
EXPENSES—OPERATION OTHER THAN
STAFF AND FUEL

“That a sum not exceeding
Rs. 12,67,04,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the:
31st day of March, 1952, in respect
of ‘Ordinary Working expenses—
Operation’ other than Staff and

eI'.n

DEMAND No. 9—ORDINARY WORKING
EXPENSES—MISCELLANEOUS EXPENSES

“That a sum not exceeding
Rs. 17,79,55,000 be granted to the
President to defray the charges
whrich will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ordinary Working expenses—

X

Miscellaneous expenses’.

DEMAND No. 9A—ORDINARY WORKING

EXPENSES—LABOUR WELFARE

“That a sum not exceeding
Rs. 3,39,95,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Ordinary Working expenses—
Labour Welfare'.”

DEMAND No. 10—PAYMENTS TO INDIAN

STATES AND COMPANIES

“That a sum not exceeding
Rs. 29,98,000 be granted .to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Payments to Indian States and
Companies’.”

DEMAND NoO. 11—APPROPRIATION TO
DepRrECIATION FUND

“That a sum not exceeding
Rs. 30,00,00,000 be granted to th
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DEMAND No. 12B—OPEN LINE WORKS—

DEMAND No. 15—~-CONSTRUCTION OF NEW
LiNEs—CAPITAL AND DEPRECIATION FUND

DEMAND No. 16—OPEN LINE WORKS—

President to defray the charges
wirich will come in course of pay-
ment during the year endmg the
31st day of March, 1952, in respect
of ‘Appropnatlon to Deprecxatxon
Fund’

DeEMAND No. 12A—OPEN LINE WORKS—

(REVENUE) LABOUR WELFARE

“That a sum not exceeding
Rs. 2,28,04,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Open Line Works—(Revenue)
Labour Welfare’.”

(REVENUE)—OTHER THAN LABOUR
WELFARE

“That a sum not exceeding
Rs. 3,83,31,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Open Line Works—(Revenue)—
Other than Labour Welfare’.”

DEMAND No. 13—APPROPRIATION TO
DEVELOPMENT FUND

“That a sum not exceeding
Rs. 10,00,00,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Appropriation to Development
Fund’”’

DeMAND No. 14—APPOPRIATION TO
REVENUE RESERVE Funp

“That a sum not exceeding
Rs. 11,84,83,000 be granted to the
President to defray the charges
whrich will come in course of pay-
ment during the year ending the
3ist day of March, 1952, in respect
of Appropnatlon to Revenue
Reserve Fund’.

“That a sum not exceeding
Rs. 2,61,33,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Construction of New Lines—
Capital and Depreciation Fund'.”

ADDITIONS

“That a sum not exceeding
Rs. 15,18,76,000 be granted to the

President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Open Line Works—Additions’.”

DEMAND No. 17—OPEN LINE WORKS—
REPLACEMENTS

“That a sum not exceeding
Rs. 40,24,93,000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Open Line Works—Replace-
ments’.”

DEMAND No. 18—OPEN LINE WORKS—
DEVELOPMENT FUND

“That a sum not exceeding
Rs. 8,28,68,000 be granted to the
President to defray the charges
wlrich will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
of ‘Open Line Works—Develop-
ment Fund’.”

DeEMAND No. 19—CAPITAL OUTLAY ON
VizacapATAM PORT

“That a sum not exceeding
Rs. 16,30,000 be granted to the
President to defray the charges
whrich will come in course of pay-
ment during the year ending the
31st day of March, 1952, in respect
%t l:t(:apital Outlay on Vizagapatam

ort’

DEMaND No. 20—DIvIDEND PAYABLE TO

GENERAL REVENUES

“That sum not exceeding
Rs. 333751 000 be granted to the
President to defray the charges
which will come in course of pay-
ment during the year ending th
31st day of March, 1952, in respect
of ‘Dividend payable to General
Revenues'.”

Shri Sidhva (Madhya Pradesh):
With your permission, may I request
the hon. Minister to make the an-
nouncement regarding concession
tickets?

Mr. Chairman: If he wants to make
a statement, he can do so tomorrow
after Question Hour.

Shri Gopalaswami: There is nothing
special. I can tell my hon. friend
straightaway that I have already made
the position clear so far as season
tickets are concerned.
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Shri Sidhva: That was
service.

Shri Gopalaswami: There are season
tickets for suburban service; there are
geason tickets for other things also.

Shri Sidhva: 1 am talking of week-
end tickets.

Shri Gopalaswami: In regard to
week-end tickets, concession tickets of
other kinds and so on, I am having
the matter examined. We shall see
how many of them can be re-introduced
or restored. It is not a thing on whick
I could give an assurance straight-
away. It is a question of accommoda-
tion also.

suburban

APPROPRIATION (RAILWAYS) NO. 2
BILL

The Minister of
and Baﬂw:ys (Shri Gopalaswnml) I
beg to move for leave to introduce
a Bill to authorise payment and appro-
priation of certain sums from and
out of the Consolidated Fund of India
for the service of the year ending on
the 31st day of March, 1952, for the
purposes of railways.

Mr. Chairman: The question is:

“That leave be granted to intro-
duce a Bill to authorise payment

7 MARCH 1951

(Railways No. 2 Bill) 4119

and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of
the year ending on the 31st -day
of March, 1952, for the purposes
of railways »

The motion was adopted.
B 1glnrl Gopalaswami: I introduce the

Prof. K. K. Bhattacharya (Uttar
Pradesh): May I ask the hon. Minister
one thing? What about student con-
cessions?

Mr. Chairman: He has
replied.

The Minister of State for Transport
and Railways (Shri Santhanam): The:
student concessions are already there.
They will continue.

) already

Prof. K. K. Bhattacharya: In the
concessions, what about....

Shri Santhanam: Individual conces-
sions? I have already said that student
concessions will continue.

The House then adjourned till a
Quarter to Eleven of the Clock on
Thursday, the 8th March, 1951.





